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LOK SABHA
Tuesday, December 22, 1964/Pausa 1,
1886 (Saka)

The Lok Sabha met at Eleven of the
Clock

[Mr. SpeARER in the Chair]
ORAL ANSWERS TO QUESTIONS

aweafa & < &1 fasmar AT

=Y u:mqhma?:
| s Tag fagral :
Sl To o ATWT :
|ﬂ??rﬂf‘ﬂ’ﬁ:
| = gfc farooy e ¢
T47 wra a4t §y 41 15 faay,
1964 ¥ grcifsa 797 4T 180 F
IAT F graeg ¥ g FATA AT OHAT
w4
(%) aeafs & <o feoma &
an ¥ w AT A At gt ) W
(&) 3 ar & nfaw forg &
aw foa a4 #7 aw@Eqar § 7
The Deputy Minister in the Minis-
try of Food and Agricalture (Shri
D. R. Chavan): (a) The draft Report

is still under consideration of the
members of the Experts Committee,

(b) Soon after the Report has been
submitted.
|7 gErmvare weAr : fagsr are
T agr X7 IE dag F A@T 97, I8
7dl, feF 9 o=g a6l ¥ a8 wWmwEr
@ &, FHT gAY wgRT A #E IW
faar fF g faarod & 1 & It
1972 (Ai) LSD—I1.
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aw & A wvr @ famrodi €, W
aefa & < faars ¥ w1 #f5mé 2
AfET T 1 79 36 A7 2 av
EEAN

The Minister of Food amd Agricul-
ture (Shri C. Sobramaniam): It is not
the difficulty of the hon. Minister but
it is the -difficulty of the members of
the committee to find out a proper
solution for the colouring of wvanas-
pati. Of course, they can very easily
report that nothing is possible. But,
evidently, they want to find some

solution, and that is causing some
difficulty for them.

ST FETHET wrEeAt - T4y F s
gsar § 5 @@ g4 g qgam #
feafs & & s af fF ow foe #t
fasy fawrfed «m &

Shri C. Sabramaniam: The report

has nvt been submitted. It is under
the consideration of the committee.

Shri P. C, Borooah: In Septembar,
the hon. Minister had stated in this
House that it was doubtful whet+
any positive solution would be found
out by the experts. If so, may I know
whether any ray of hope has been
found out now that they will be
successful in finding a colour for
colourising vanaspati?

Shri C. Subramaniam: I shall be
able to give any definite answer only
when the report is received.

ot o g fegralt : 7o @
F FIT I FAEafg o TN N 92
T = § I9 F1 #E wqfwa @
9T @ ¢ faw & Fror fe aweafa ®
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T AEY FAsmaT ST Far, g a1 AT
Hggvafgmr <roa ey Eavga &
F4T AL TET G FFAT |

Shri C. Subramaniam: I do
think so. The members of the com-
mittee are reputed scientists. I do not
think that they are yielding to the

pressure of the vanaspati manufac-
turers.

not

Shri Eapur Singh: Are Government
aware that this matter has been
under active official consideration for
a quarter of a century now, and if so,
is there any likelihood of this matter
being finalised within our life-time?

Shri C. Subramaniam: That shows
only that it is a very difficult prob-
lem, and it is very difficult to find a
solution. As a matter of fact, in no
other country has a  solution been
found for this. Therefore, it seems
to be a wvery difficult problem, and
that is why it has been pending for
a long time.

Shri D, €. Sharma: If our people
are unable to solve this problem,
will it not be possible for Govern-
ment to borrow know-how from
foreign countries so that this prob-
lem can be solved since that will not
be in contravention of the policy of
our Government because we are get-
ting know-how from other countries?

Shri €. Subramaniam: Know-how
for this is not available in any part
of the world.

Mo e NN : gz IRy
¥ fa=m F fordr go g1 warsdt F 6
Tt AEt fae a7 @1 T g | A
Firfaem Fa A faae st &1 ¢
afe faemae 7 & 7% | afz 4, o 7
TH AR ¥ @ faa F O ST FAE |

weaw AERY : q|T T ar gy oA
JFAT T FL |

ot TFTIAT TOER : FrET AETC AR
FAIEH T A FR I IR g
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ot qaTe TRy © T AT T T
T | a7 § f5 weeataw a9 % Tl
& GFAT 99 aF F "9 FT ST HA1T
FEMA IT @l g, AT H|qT &L
58 9T ot faare ¢ @ £ fF wmer wi
FIRTH g7 ATt & ol o sy
a1 fa o A FE o3 a@ A A=
ST Eh, MR A F A AT g
Shri C. Subramaniam: Yes, there
is an Act for that purpose, and I

thought that the Prevention of Food
Adulteration Act was recently amend-

ed by the Parliament also for that
purpose.

Mr. Speaker: The hon. Member
wants concentration camps for this

purpose,
w1 axaretag o fF wifeat @
fordr seT g gIT £ WET ¥

Shrimati Savitri Nigam: May I
know whether at any stage a colour
was found which was produced by
Ratanjot, and if so, the opinion of
the experts regarding this particular
colour, the news about which was
published in the newspapers?

Mr. Speaker: The hon. Member had

asked about Ratanjot some time
ago . . .

Shri C. Subramaniam: And I had
answered it also. -

Mr. Speaker: She had asked that
question not today but some time
ago, also.

Shrimati Savitri Nigam: I would
like to know whether it has been

tried again,

Shri D. C. Sharma: How well you
remember our supplementary ques-
tions, Sir!

Shri C. Subramaniam: Various sug-
gestions have been made at wvarious
stages which have not been found to
be the proper remedy for the purpose
of colourisation of vanaspati. We are
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still struggling to get some formula
for this purpose.

Sugar

[ shri ;il- M. Banerjee:
| Shri Shree Narayan Das:
*611. { Shri Jashvant Mehta:
Shri Daji:
iSln-i P. C. Borooah:

Will the Minister of Feod and Agri-
culture be pleased to state:

(a) the present position of demand,
supply and stock of sugar in the coun-
try;

(b) the prevailing prices in and
retail markets in the various States;
and

(c) the extent of rise, if any, in the
prices of sugar during the past six
months?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D, R.
Chavan): (a) Approximately 23-3 lakh
tonnes of sugar was despatched from
sugar factories for internal consump-
tion during the year 1963-64. The
stock of sugar with factories on 30th
November, 1964 was 3'1 lakh tonnes.

(b) and (c). A statement giving

retail prices of Average Quality sugar.

prevailing in  important markets of
the country during the first fortnight
of December, 1964 and those prevail-
ing in July, 1964, is laid on the Table
of the Sabha.

STATEMENT
(Rs. Per kilogram)
1st Fortnight of
Market July, 1964 December, 1964
Delhi 1.41 1.39
Jullundur I.40 1.37
Indore 1.32 1.31
Kanpur I.23 I.
Patna 1.28 ng
Calcutta 1.34 1.34
Bombay I.26 1.26
Madras 1.22 1.27
Bangalore 1.22 I.22
Hyderabad 1.26 1.27
Ahmedabad I.31 1.33
Cayhati 1.34 1.33
Bhubaneshwar 1.30 1.28
Shri S, M. Banerjee: From the
statement it appears that the priee

for the first fortnight of December,
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1964 was more than Rs. 139 in no
city. I would like to know whether
the attention of the hon. Minister has
been drawn to the fact that in all the
places sugar is available in the black
market at Rs. 2 to Rs. 2,50, and if so,
what steps have been taken either by
the Centre or by the State machinery
to see that the blackmarketing is
stopped?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): That is
why we are now trying to regularise
the distribution on the basis of cards
particularly in the urban areas. What
happens is that there is distribution
in the rural areas also. Those who
do not require it but still get it
because of this regulated distribution,
bring it to the market and sell it at
a higher price. Government are
aware that there is an open market
also functioning in addition to the
controlled market, and all possible
measures are now being taken for
the purpose of regulating the distri-
bution.

Shri S. M. Banerjee: May I know
whether it is a fact that some agree-
ment has been reached between the
Government of India and the cane
growers for supplying sugarcane
which was being diverted to khand-
sari and gur in U.P, and if so, what
is that agreement, and is the cane
price again to be increased?

Shri C. Subramaniam: I have not
got the details from the UP, Gov-
ernment. If at all, the agreement
should have been reached only
yesterday.

Shri 8. M. Banerjee: The last part
of the question was whether the
Government of India was likely to
increase the price.

Mr. Speaker: Let that answer be
received.

Shri P. C. Borooah: Since the
price of gur is very high, the gur pro-
ducers find it easy to compete with
the millowners in purchasing cane,
resulting in closure of mills and
decrease of production of sugar. Se,
may I know what difficulty there is
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that Government cannot control the
price of gur?

Shri C. Subramaniam: Gur is manu-
factured in small units throughout
the country and dispersed in all sorts
of places. 1 am also told that there
are about 100 to 200 varieties, There-
fore, it would be almost impossible to
have price control on gur.

1 gFR I TFNT © FI T
F o # ag A Arg 2 fe oA
a1 ®HNTOEl B oewr g fR
91 i #1 v et A=
¥ guaen af @ w@r & wkk 3w
FT 10 g 3 foF 77 Feamast #1 Fraa
F9 I TG § 1 AT FT TR TAT
JARH FT Ay FEW 0T fa=
W & 1 afz 7Y, @ S faet # S
o & @2 I F At § qeER A\
FT @ T

AR AR ;Y A ¥ oA g
gara far gt

Shri C. Subramaniam: As far as
the price of sugarcane is concerned,
we have already fixed it at Rs. 2 per
maund, and that was the recommen-
dation of all the State Governments.
There is no propnsal to increase this
price, but if people should produce
gur and people should prefer gur at
a higher price, I should not stand in
the way of people using it.

Shri Sonavane: May I know how
far Government proposes to  meet
the present shortage of sugar due to
the fall of production in sugarcane in
the different centres of production of
sugarcane?

Shri C. Subramaniam: There is no
shortfall in production in spite of all
these difficulties. Compared to the
corresponding period of last year up
to 15th December, this year there
has been an increase in production in
spite of all these difficulties.

Shri Bibhuti Mishra: Do Govern=-
ment intend to integrate the prices
of sugarcane and gur, so that there is
no conflict between these two?

DECEMBER 22,
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Shri C. Subramaniam: As a matter
of fact, the sugarcane price will have
to be integrated nmot merely with gur,
but with other agricultural
products also. Evepn at the present
price of Rs. 2 per maund, sugarcane
growing is more profitable than rais-
ing foodgrains, that is why there is
diversion of land for the growing of
sugarcane now. Therefore, all this
will have to be kept in mind.

Shrl S. N. Chaturvedi: In view of
the fact that there is a high black
market price, that sugar is very scarce
and that production is also being
nampered, what is the difficulty in
decontrolling sugar?

Shri C. Subramaniam: Then the hon.
Members should not complain about
the high prices. I am sure it is bound
to go up. While all the other prices
are also going up, we cannot allow
everything to go up. It will create
distress and difficulty.

Shri Surendranath Dwivedy: The
prices given in the statement seem to
be very much lower than what is
actually prevailing in the market. May
I know whether this phenomenal
difference in the prevailing price and
the written price has taken place only
in the second fortnight of December?
The price quoted here is as on lst
December which has not relation to
the price actually prevailing in the
market. 1R

Shri C, Subramaniam: This is the
controlled price. I do agree that if
somebody purchases in the open
market he may pay more. If some-
body purchases at the controlled price
and goes ang sells it in the black-
market he will be getting a higher
price. This is the controlled price at
which distribution is being made.

Shri T. M. Trivedi: Arising out of
the answer given by the hon. Minister,
I would like to know what percentage
of the total production of sugar is
alloweq to be sold in the open market
and what percentage in the control-
led market?
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Shri C. Subramaniam: The entire
thing is sold in the controlled market.
23 lakh tons of sugar is distributed
and all the 23 lakh tons is being dis-
tributed at the conirolled price. What
happens is, some of these people pur-
chase it at the conirolled price and
wen they go and sell it at a higher
price because there ;3 a demand for
sugar, They want more than what is
being made available to them in the
controlled market. That is how there
is an open market where they can
fetch a higher price than the control-
led price.

Shri Ranga: What objection can we
have if these people who wish to
consume or utilise more of sugar than
what they are expected to do accord-
ing to the ration system pay more
for that part of the sugar which others
who are not willing to make use of
all the sugar that is gllotted to them
make available to them? Why should
we consider it to be blackmarket at
all?

Mr. Speaker: He may not consider
it.

Shri P. R. Patel: When sugar is
available in blackmarket at a higher
price, why should not Government
make arrangements to sell sugar at
Rs. 3 a kilogram and remove this
blackmarket so that we may have the
satisfaction of buying from the fair
market?

Mr. Speaker: Arguments are being
entered into.

=N THATE ATA : FAT Hell G
&1 &1 §9 H1X 7147 & 5wy &1 9
T faaeor & fog §f St & @@ o
qF AT § WX AT FEHT 49T §,
g I FIY TR § 79 faar s@ &
AT 77 A ITFEH] aF G &Y
& g g ?
Shri C. Subramaniam: The comp-
laint is that the consumers who get

it, since they do not require that
sugar, go on selling it at a higher
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price. Perhaps the wholesalers or
the retailers themselves may collect
it from them.

“Jai-Jawahar” Crew

+
512, f Shrimati Savitl_'i N?zﬂm:
L sShri M. L, Dwivedi:

‘Will the Minister of Transport be
pleaseq to state:

(a) whether it is g fact that no com-
pensation has so far been paid to the
next of kin of the crew of the vessel
‘Jai-Jawahar’ which used to ply
between Andaman and Nicobar Islands
and was lost in the Bay of Bengal
more than ten years sgo; and

(b) if so, the steps Government pro-
pose to take to expedite this matter?

The Minister of Transport (Shri Raj
Bahaduor): (a) and (b). A statement
15 laid on the Table of the Sabha.

STATEMENT

The vessel ‘Jai-Jawahar', was a
dingi type of sailing vessel registered
as a Harbour Craft gnd plying within
the limits of Port Blair. It was owned
by Mis. Akoojee Jadwet and Co., Gov-
ernment Trade Agents at Car Nicobar.
It is reported that this vessel sailed
on the 3rd December, 1951 from Car
Nicobar for Non-Cowric with ten
crew on board. Since it did not reach
its destination it js presumed to have
been lost in the sea due to stormy
weather. Only in December, 1957 the
next of kin of the crew of ‘Jai-
Jawahar’ brought the matter to the
notice of the authorities concerned
who took wup the matter with the
employers. The negotiations proved
somewhat protracted and futile as the
employers disclaimeq any liability
mainly on the ground that the claims
had become time-barred, The owners
of the vessel even alleged that the
vessel wag given as a gift to the Tindal
and as such they could not be held
liable for any c¢ompensation. This
stand was not tenable as the owner-
ship of the vessel was not transferred.
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2. The Director General of Shipping
who was consulteq in the maiter by
the Administrator, Laccadive, Minicoy
and Amindivi Islands informed the
latter that shipping casualities were
investigated under the Merchant
Shipping Act, 1958 when credible
information is received from the In-
vestigating Officers and that as no
information about the casuality of
‘Jai-Jawahar’ was received by them,
no enquiry appeared to have been
held into this accident. The Adminis-
trator was, however. advised to take
up the mattey with the Compensation
Commissioner concerned under the
Workmen’s Compensation Act, 1923 for
payment of compensation to the
dependents of the members of the
crew, The dependents of the crew
of the vessel are reported to have filed
applications with the Commissioner
for Workmen's Compensation, Port
Blair in October, 1962 and March,
1963, against the employers and the
matter is still sub judice.

Shrimati Savitri Nigam: I would
like to know why so much time has
been taken in giving the compensa-
tion to the members of the family?

Shri Raj Bahadur: That has been
fully explained in the statement. As
a matter of fact, there has been no
delay.

Shrimati Savitri Nigam: May I
know whether the parties have made
this complaint that the compensation
which has been given to them is
much less than what they deserve?

Shri Raj Bahadar: The compensa-
tion has not yet been assessed or
given.

= Ho dTo fZ&FT : 39 =iz
F=TaT Tt # fF o 99 oheE? g
F @0 & gl FAET B THA T
&) & A gATaE A IR AT A R
farers fag aqemaT T & fF 97 A=
A A gasfea § @t & ST STEar
g fF va% Fq 7% faarady @F 3
T & AR T 9w A A 2o
feefts & o1 @ & ?
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oY TS TEIYT : AT q5e T
I @iz ¥ dmr g i 9 1951 &
7§ qF¥T gur amee § WK
1957 ¥ qg«T A1 8 T Fg==7 fAyely
f§ @ 70% & %1€ O orer far zew
FAGT G AMAG AT 139 F
L F FATTH 1L H ST FY 97 W §
f& sv=t g8 arfawn faw &% 2k
FRATT FIAGTT F 0 901 AT AT
" #r weg & € AR g 9%
I A it 2 o Y 2

ot Ho WMo fFaN . & ¥ 33 2w
feefte 37 &1 g q&r 4 |

T TR TFIL : §20w foew 2T
FTH1E §4797 IRA GaT AV AT 8 1

Shri Kapur Singh: May I know
whether this tortoise-footed perfor-
mance constitutes an exception or is
it a general features of the perfor-
mance of this Government?

Shri Raj Bahadur: In this case, if
the statement has been read, the
hon. Member would have found that
it was a small dingy . . .

Shri Kapur Singh: The statement
says nothing about this. I want to
know whether this type of thing is
a rule?

Shri Raj Bahadur: It is not a rule,
it is a very very rare exception.

Crop Loan System

+
( Shri Yashpal Singh:
Shri P. C. Borooah:
Shri Surendra Pal Singh
Shri Rameshwar Tantia:
Shri Bibhuti Mishra:
Shri Ram Sewak Yadav:
Shri R. Barua:
Shri Bhagwat Jha Azad:
Shri R. S§. Pandey:
( Shri D. D. Mantri:

Will the Minister of Community
Development and Co-operation be
pleased to state:

*613. )




6o71 Oral Answers

(a) whether Government have sug-
gested the introduction of the ecrop
loan system throughout the country;

(b) if so, the reaction of the farmers
of the area where it was introduced;
and

. {(e) whether any Central assistance
has been offered in this respect?

The Parliamentary Secretary to the
Minister of Community Development
and Co-operation (Shri Shinde): (a)
Yes, Sir,

(b) The reaction of the farmers has
been favourable ex~ept in some areas
where liberal loans were being given
without reference to production re-
quirements and where the introduc-
tion of the crop loan system resulted
in a shrinkage »f t{he quantum of
credit.

(c) No, Sir,

ot gy fag . w7 R o
TAT 741 § 5 7¢ wiv 7 fawew famy
o w2za ¥ &y i mar @ 97 e
sl frar sTAFT 2 7

Shri Shinde: As far
are concerned, actually in
Uttar Pradesh and Maharashtra
co-operative credit is by and large
oriented to production; in Mysore
and Madras financing is increasingly
being oriented to production require-
ments; in Madhya Pradesh and
Punjab loans are still related to
multiples of land revenue; in Andhra
Pradesh, Rajasthan and Jammu and
Kashmir the crop loan system has
yet to be widely adopted; in West
Bengal also the crop loan system is
still to be introduced in all areas. As
far as the second part of the ques-
tion of the hon. Member is concerned,
it is very difficult to state at this
stage the exact quantum of amount
which is advanced by way of crop
Ioan,

ot g fag : Fa1 FETC A 7%
TaTw far & i o= feamat & oeiame
Y ST E A A F AT H 6-7

as the States
Gujarat,
the
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AER WU AT § @1 TEAHE ¥T Og
Fifoer w¢ @ & for 9F 9T wEw oW
FT, FIWTIHET BT HIE TrAIHET q1E 9
TFT FT ITHT FEA 3G FT FARI A
3 fear w37

Shri Shinde: I do not think there is
so much delay in granting crop loans,
In most parts of the country crop
loans are sanctioned as early as pos-
sible. Wherever the credit structure
is weak there is bound to be some
delay because of the weakness of the
credit structure. On the whole loans
are usually sanctioned as soon as the
applications are submitted to the
respective credit societies,

oY gzrare Tag (%9 F w7 8 WEH
T AT E |

Shri P. C. Borooah: May I know
whether in certain States where the
credit structure is too weak to give
the quantum of agricultural loans,
any special aid is given for the pur-
pose of encouraging them to give
these loans to boost up production?

Shri Shinde: I think the State to
which the hon. Member belongs is
one of the States where the credit
structure is relatively weak. Some
of the eastern States also have a very
weak credit structure.

Shri Surendra Pal Singh: This sys-
tem has been in operation in certain
selected districts of the country for the
past number of years, May 1 know
whether#®any proper assessment has
been made by Government to find
out how far this system has helped or
is responsible for reducing the rural
indebtedness, and in improving the
economic conditions of the farmers in
those regions?

Shri Shinde: The question is a very
wide one. The Reserve Bank makes
an assessment from year to year and
the results of the assessment which
are available go to show that the crop
loan system is helping agricultural
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production to a great extent especi-
ally in those areas where the crop
loan system and credit structure have
been functioning very effectively,
There the agriculture is developing
because of the credit advanced by the
Reserve Bank to the local credit so-
cieties, central banks ete.

o ftfa ey iy At wew
ARG & G6T TSI T A9 g7 AfEeT
fage &1 am FE 9gr wAr gAra
fage &1 vow ffsr gfm B & &Y
gt | & ST Wgar g v S feem
FTE 9T T A €, 99 H=HE A
fara® qra (% freat w@d &1 fasqifer
femfore & &1 wifr 787 & arfs a8
FEMfea § T 7 @6 sqilw -
wadfea 4% arer oy feaeEi &1 S
fe deea § ST FA1 7@ 4 & a7
FT CHTE A 48 &1 a<rh &7 (799 F9ma1
g1 ¢ & fomw e femifedt s
w0 F1 &1, et vy &1 e @
AR A FEmadfed 77 ¥ 7w
A FF foamd aw ad 2 s
F frar ond @t 2 @G A F @
deow fFam € w% fog e ¥
=T !

Shri Shinde: In fact, as far as the
first part of the question of the hon.
Member is concerned, I referred to
the eastern regions of our country and
that includes Bihar also. As far as
the security aspect of the ldan is con-
cerned, it is well known that the
Credit Survey Committee made
some recommendations and one of its
important recommendations was that
crop loan should be given not on the
basis of security or as a charge on
land on the basis of Security of the
crop itself. That recommendation was
acceptable to the Government of India.
As far as the Government of India i:
concerned, its policy is very clear in
this regard. It is for the State Gov-
ernments and the local co-operative
organisations to amend its bye-laws so
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that crop loan advancement is facili-
tated and the agriculiurists are really
helped in the spirit of co-operation.

Shri R. §. Pandey: Apart from the
attempt to advance money against
crops as a loan, may I know whether
the Government has made any com-
prehensive survey of the difficuliies of
the farmers who are not gettling their
loans in spite of great effort in order
to produce more?

Shri Shinde: As I have already
submitted, the Reserve Bank from
time to time makes a survey and even
the Government of India is having
some assessment through the State
Governments, through the Apex banks
ete and it has all along been our en-
deavour to see that the impediments
which come in the way of agricul-
turists receiving their loans, are re-
moved.

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): The sur-
vey has already been conducted.

Shri Shinde: The hon. Minister
says just now that very recently a
survey had been undertaken to go
into these matters, -y

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B. S, Murthy):
May I add to what the Minister has
stated, by saying that the survey as
regards the help that could be given
to the marginal and sub-marginal
cultivators was conducted by the
late Shri V. L. Mehta? That com-
mittee recommended an  outright
grant of 2 per cent to the primaries
and 1 per cent to the central banks to
be given on the increased credit it
given over previous year. This is
being resorted to by many marginal
cultivators.

=Y T =% q17T T HAET
FIam AN T FDTES
feary §F §—aw 3, fomsr 99
399 F1 g% ¢ W gae &, Fomsy g
9% 71 &% 76 & W s gH@w
99 FT g% AC §, TAHT TW AL B
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gfaar aft fawr @ g, 999! 35 T
fear st wr & 7

Shri Shinde: As far as the crop
loan system which has been adopted
now is concerned, the ownership to
land or title is not the criterion on
which the loan is advanced. It 1is
advanced  on the basis of anticipat-
ed production of crop.

*} Fo Ao famit; : fufarev 71"
F et Famar 2 fF gL oF = ¥ A1
graifed & g7 we faaw &
#4790 TaAHz o & § gt H §9
I & sronaidess § 1% gfawmd
SHA[ HIA AT EE 7
Shri Shinde: As far as the Gov-
ernment of India is concerned, it is
expected that all State Governments

will act on the basis of those recom-
mendations.

Shri D. N. Tiwary: May I know on
what basis the loan is computed—is
it on acreage or on yield?

Shri Shinde: It is computed on the
basis of needs and repaying capacity.

Shrimati Akkamma Devi: Keeping
in view the failure of crops because
of natural calamities, may I know
whether Government will make cer-
tain concessions and extend the iime
for the repayment of the loan?

Shri Shinde: It is a suggestion for
action. Actually, the Government of
India have prepared a scheme in
consultation with the Reserve Bank
of India,

=t gETETE AT FTIAHIL
F1 99, gfoq #x afer mfs & 5=
FT gEITAAT [T g3 § AT IH
a9 & g & Fe-Am A OF
IR TG qAET FT OATAAT FAT
g2ar & | safaw #T FWSw O#Y
FEITAHCH W I A T H A/A
®t sgaEqr #1 AT 7
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Shri Shinde: The loans for digging
wells are medium-term loans; not
short-term loans. For medium-term
and long-term loans the period of
repayment is much longer.

Shortage of Cement for Agricultmral
Purposes

+
{ Shri P. R, Chakraveits:

‘Gll.-{ Shri Bhagwat Jha Azad:
|_ Shrimati Savitri Nigam:

Will the Minister of Food and Agri-
culture be pleased Lo state:

(a) whether an acute shortage of
cement is being felt in the country
for agricultural purposes;

(b) whether minor or medium irri-
gation schemes aad wells for irrnga-
tion are not being comovleted for want
of cement; and

(c) if so, the steps being taken in
this regard?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to
(c). A statement is placed on the
Table of the Sabha.

.

STATEMENT

Owing to over-all shortage in the
country, the supply of rement for agri-
cultural purposes including Minor
Irrigation Schemes and wells for irri-
gation has been inadequate.

Bulk allocation of cement opn quar-
terly basis is made to State Govern-
ments/Union Territory Administra-
tions by the Union Ministry of Indus-
try and Supply. With a view to meet-
ing the requirement of the agricul-
turists for cefent to the extent possi-
ble within the limited supply avail-
able, the State Governments/Union
Territory Administrations have been
advised to take the following steps in
the matter:—

(i) Giving top priority to agricui-
tural programmes over all
other civilian requirements and
making adequate supplies avail-
able agricultural programmes by
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cutting dowm, if necessary, the
quotas to other programmes.

|ii) The State Cabinet Sub-Com-
mittee dealing with agricultural
production presided over by the
Chief Minister in each State
should earmark sufficient quan-
tity of cement, out of its own
State quota for agricultural
purposes including Minor and
Medium Irrigation and wells
ete,

«iii) The quota so earmarked should
be at the disposal of authorities
incharge of the execution of
minor and medium irrigation
schemes and of the concerned
Department in charge of gran-
ting loans for wells etc. to the
farmers to ensure that the ce-
ment quotas are actually uti-
lised for the purpose for which
they are earmarked.

{iv) The requirement of cement for
minor irrigation, wells, ete.
should be seggregated by the
State Governments from the
General Public Quota (which has
the lowest priority in the State
quota by itself) and given the
higher priority by the State
Governments/ Union Territory
Administrations while intimat-
ing despatch instructions to the
Regional Cement Officers and
the State Trading Corporation.
The State Governments/Union
Territory Administrations have
been further advised to accord
4the same priority to the distri-
bution of cement for agricul-
tural purposes as is given to
cement for Government Depart-
ments in the States.

Shri P, R. Chakraverti: May 1 know
‘whether Government have considered
the fact that the agricultural require-
ments have to be met first and, if so,
may I know whether any priority has
been determined?

Shri C, Subramaniam: Yes, Sir. As
a matter of fact, the first priority has
been given to agriculture and we have
impressed upon the State Govern-
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ments that within the quota allotted
to the State Governments they should
give the first priority to agriculture,
particularly the requirements of minor
irrigation schemes.

Shri P. R. Chakraverti: In view of
the fact that co-operative movement
has alsp been allotted to the Agricul-
ture Ministry, so far as agricultural
production is concerned, may I know
whether he has utilized that move-
ment or that apparatus for this pur-
pose?

Shri C. Subramaniam: No, Sir. I
do not think the co-operatives come
into the picture here, because there is
a separate system for the distribution
of cement.

Shrimati Savitri Nigam: In view of
the fact that a eircular has been sent
tc the various States suggesting to
them that they should give top-mos!
priority to small irrigation projects,
may I know whether the Minister has
received any complaint that even now,
at the moment, priority is not being
given to the irrigation projects, as
suggested in the circular?

Shri C. Subramaniam: There are
still complaints that sufficient import-
ance is not being given to minor irri-
gation projects and their requirements.
But we are continuously pressing the
State Governments to give high priori-
ty to this and there is some result,

Shri P. Venkatasubbaiah: May I
know whether the Government pro-
pose to advise State Governments that
whenever a loan or subsidy is given to
the agriculturists for sinking wells
and other things, part of the loan can
be given by way of cement and other
materials so that the work may be
completed as quickly as possible?

Shri C. Subramaniam: This sugges-
tion will be borne in mind.

Shri Harish Chandra Mathur: May I
know whether the Government have
assessed the total requirements for
minor and medium irrigation projects
in the country and to what extent,
according to this circular, the quota of
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cement has been transferred from
other sectors for minor and medium
irrigation projects?

Shri C. Subramaniam: An assess-
ment has been made. As a matter of
fact, every quarter State Governments
make an assessment with regard to
their requirements of cement for
minor irrigation programmes. I am
sorry I will not be able to give the
exact figure, because it varies from
State to State. It depends on the
programme of minor irrigation under-
taken by each State quring that parti-
cular period. But I do not think it
would be more than 25 per cent. of the
quota which the State Government is
getting for their general purposes.
The difficulty there is that it has not
been possible for the State Govern-
ments to give cemenf to meet the
entire requirements of minor irriga-
tion. Therefore, it is not transferring
from cone head to another. What we
want to do is, first of all allocate to
the minor irrigation projects ang the
balance alone will be given to the
general public for other purposes.

Shri Harish Chandra Mathur: As a
result of your circulars, what has
been the increase given +to minor
irrigation projects?

Shri C. Subramaniam: More and
more quantities are being made
available to the minor irrigation pro-
grammes. But still T am not pre-
pared to say that the entire needs are
being met.

ot wE W AT oFAT AT
XA q0T F AETA g 5 A T
Y dz fegr ST &, 9 S99 greET-
TfgT a0F ¥ foum wmar & f5 ar v
framt F g0 99 § | s § AR
ITR TFEE FAT § AT AT IR
sAF-ArAToT ¥ @i T qwAT & ;
afg g, At a1 TaF fag F1§ a6 FreAr
FarA w7 fa=m &, faad g @
T ¥ franal &1 @y T A% ?
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Shri C. Subramaniam: I am sure
the State Governments will take
steps to see that it is properly utilis-
ed. But in spite of the greatest care,
there might be some diversion to
other uses also.

W7 WIETT ATH AT FT FIHTC
qET AT 9T @Y ¢ 5 At ¥ e
F7 faaor fawm sfuwfat & gdi=
far s 7

Shri C. Subramaniam: This is a
matter with which the State Gov-
ernments are concerned. We are
impressing upon them that the
requirements of the farmers parti-
cularly for minor irrigation pro-
grammes should be given the highest
priority and distribution should be
made. It is not a question of distri-
butive machinery; it is a gquestion of
giving the highest priority for it,
allocating the necessary quantities for
meeting the needs.

=Y o ®o faaret : gt 1 7
iz ®Y T ST AT FETA 9% BIET
2 | 387 97 FfY seTew F fAw oo
AT F T FET ST 2 AT SR AT
T A # fFed=rT aamar WET E o
LH Ay St =T g f s
A A9 I@ed & fou faeqeEre
i

Shri C. Subramaniam: Everybody
is responsible for increasing produc-
tion, But the hon. Member should
know that agricultural production is
a State subject and we have to func-

tion through the States. We cannot
ignore the States in this.

nEad T aftag
*615. STgPN =TT wFAW
FIT @I AAT FIW HeAT 7€ FATT FT FAT
T o
(%) s 7 MEada afwg
FY 7T aF dgrEaT ¥ w7 ¥ feaar g9
fear & ;
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(&) ¥R 7 397 97 f5a o
% fax faur ar

() a1 a@ 7 T8 9H F
fad ®1% wig #r g 5 o7 a7 fox
F14 "4 F141 & fay fegr war gar
qg IET TX 3% NFIX § =49 g1 4T,
LR

(w) afz g, at 59+ Fa7 oform
frer ?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) to (d). A state-
ment is laid on the Table of the
Sabha.

STATEMENT

(a) A total grant in aid amounting
to Rs. 4575 lakhs was given to the
Central Council of Gosamvardhana
since 1852-53 till 30-11-64. ‘The
Council actually spent Rs. 42.80 lakhs
during this period and refunded the
balance to Government.

(b) The grants were intended to
meet the normal expenditure of the
office of the Council and also to
meet the expenditure on  wvarious
measures undertaken by the Council
with a view to promoting cattle
development work. Some of the
important measures are listed below:

1. Holding . of Gosamvardhana
Seminars.
2. Assistance to cattle owners

during natural calamities.

3. Salvage of dry
cities.

cows from

4. Celebration of Gosamvardhana
Week.

5. Organisation of .
Competitions.

Milk Yield

6. Tra‘ming of Goshala Managers.
7. Running of two Gosadans.

8. Publication of Gosamvardhana
Journals.
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9. Scheme for training Cattle
Catching  teams,  assisting
local bodies in catching stray
and wild cattle and disposal
of cattle caught under the
scheme.

10. Exhibition Units.

(c) and (d). The accounts of the
Central Council of Gosamvardhana
are audited every year by the Comp-
troller and Auditor General of India.
The audited statement of accounts of
the Council is submitted every year
to the Government and published in
the Gazette of India. Utilisation cer-
tificate indicating that the grants
given to the Council are properly uti-
lised for the purposes for which these
are intended, is submitted annually
to the Audit.

= TR 99 ©FATT ;| AT FLHIT
F1 QT o et € f sw@ qra
gy & T g, sweT gEeE I fEar
wat &, afg gf, 91 oF fras amme £ 7

The Minister of Food and Agricul-
ture (Shri C. Suobramamniam): We
have not received any such informa-
tion. .

of ! gER 97 GFTE ¢ § ag S
wgar g 5 gw ofwwg & @ am §,
g% A F47 § AR F1 gy qfeg
AT FT% GATT F1 TG TIN ave iy
Mg ?

Shri C. Subramaniam: No, Sir; this
is a separate organisation. Shri
U. N. Dhebar is the President of the
Association and there are representa-
tives from the various State Govern-
ments and Members of Parliament

also who are members of this Asso-
ciation.

«ft sea Tag fagral : sufsma
w7 & A fom-fow deal & gr
T F1 F1 fear o wr § o ar
T FLHER T9 NEAE qfwg & grew
IR W AgTEaT ¥ W E |
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Shri C. Subramaniam: The gosam-
vardhan association has to take the
decision with regard to whom they
would help. The policy had been laid
down by the Government 'and accord-

ing to that policy the association will

.decide as to who should be helped.

stoea fag © Twagm oy
&1 wEie fEat g TR 7

Shri D. R. Chavan: The statement
has been laid on the Table,

Shri Kapur Simgh: Have the Gov-
ernment engquired into the entire
system of delivering of Government
funds to private bodies for public
purpose and is it not the best way to
facilitate corruption and if so what
steps do they propose to remedy this
state of affairs?

Mr. Speaker: We are confining
ourselves only to gosamvardhan and
not to all the private bodies.

Shri Kapur Singh: This supple-
mentary naturally arises out of this
.question, Sir.

ot WiwTT A1 qA AT
aear § f5 oTwags & faw feam
qaT 58 @i fgar mar 97 9% F@r g
wror daT e Fr o g 7

Shri C. Sobramaniam: No. The
statement shows the amount that has
been spent by the Council The
talance has been returned to the Gov-
ernment.

Shri D. C. Sharma: May 1 know
how this gosamvardhan council or the
‘Central and the State Agricultural
Ministries are going to tackle the
problem of stray cattle and useless
cattle and whether any scheme has
been prepared for that and it is being
implemented?

Mr. Speaker: The question is about
the fund; that is about the stray
«cattle.

Shri A. N. Vidyalankar: Does the
Government make any assessment
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from time to time regarding the work
that this council or its branches do
and if so when was the last assess-
ment made?

Shri C. Subramaniam: Every year
lhey submit a report and we go
through that report and try to find qut
the work done by this association. I
should say that they are doing very
good work.

Flue-Cured Virginia Tobacco

*616. Shri Kolla Venkaiah: Will the
Minister of Food and Agriculture be
pieased to state:

(a) the quantities of exportable
flue-Cured Virginia tobacco of dif-
ferent grades of 1963-64 crop remain-
ing with the traders and growers for
want of export market;

(b} the steps taken by Government
to protect and explore the market for
that tobacco; and

(¢) the outcome thereof?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) According to the avail-
able information, there are no stocks
of Flue Cured Virginia tobacco of
1963-64 crop with growers but the
traders are reported to have a stock
of 115 lakh Kgs. of this tobacco.

(b) Government of India sponsored
three delegations, one to the Western
European countries including UK., the
other to U.S.S.R ang Eastern European
countries and the third tfo African
countries to explore the possiblities
of disposal of accumulated stocks of
tobaceo. The tobacco Export Promo-
tion Council also sponsored a trade
delegation to Japan for the same pur-
pose.

tc) As a result of the above efforts,
orders for about 2,000 tonnes of Flue-
Cured Virginia tobacco have been
received from U.S.S.R. Japan has also
purchased a considerable quantity of
high grade varieties of this tobacco
during the current year. Efforts are
being made to persuade them to pur-
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chase more gquantities. Representa-
tives of some of the other importing
enuntries have promised to come to
India to inspect stocks and make pur-
ehases of this tobacco to the extent
required by them.

Shri Kolla Venkaiah: In view of
the fact that we are facing this prob-
lem and huge quantities of high grade
tobacco are accumulated with the
traders now and in view of the new
crop that is also coming into the mar-
ket, will the Government try to
purchase this huge quantity through
the State Trading Corporation and
help the traders to export the to-
bacco?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): I do
not think the State Trading Corpo-
ration is a stocking agency like this.
We can only permit exports and to
that extent they can come into the
picture. If there is no demand out-
side the country, we have to regulate
the production to the extent we are
able to sell outside.

Shri Kolla Venkaiah: Every year
the peasant has to sell his produce
and this problem arises and the
prices are going down. The Govern-
ment have fixed minimum price for
exportable grades. Will the Govern-
ment of India, Agriculture Ministry,
fix the price for the growers grades

and purchase the crop through the
State Trading Corporation?
Shri C. Subramaniam: No, Sir.

There is no such proposal. I would
like these lands to be diverted for
food production now.

Shri Nambiar: May I know whe-
ther, in view of the fact that there is
so much stock, the State Trading
Corporation’s assistance has been
sought by this Department to see that
proper market is found out else-
where?

Shri C. Subramaniam: Yes. We are
making all attempts to find markets
outside. But those  markets are
limited and the use of tobacco also is
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coming down. Ag the hon. Member is

aware, there are reports that smoking

tobacco causes cancer and, therefore,

this is bringing down the use of to-

bacco. You cannot go on dumping

tobacco on other countries,

ot g fag o @it w1 gEH
Far a9 g ¥ feggeam &1 4w a2
IH TEETE & 19T H @91 g5 & AR
i & fou 98 =T s & smET
I T FT TIF AT FAT § AT
AT AF 7T AT Sy ALY fomar 2
T 59 AHE &1 T &1 FT97 H
F1 AGH T T AR AT FTA
FF |

TS WEEE A% W1 @1 AT
€ v Fgr fw ag wow sfawe
FHE

Shri Jaipal Singh: May I know why
Government have done nothing so far
to promote hooka tobacco instead of
cigarettes and bidig so far as tobacco
is concerned? Why have they not
developed and encouraged not only
in the Ministry itself but throughout
the country the use of hooka tobacco?

Mr. Speaker: Hooka cannot be ¢x-
ported.

Shri Ranga: Apart from the under-
standable ignorance of the Minister
as well as some of our friends that
most of the land which are under .o-
bacco cannot be put to the production
of food at all......

Shri C, Subramaniam:
with the hon. Member.

I disagree

Shri Ranga: They have not been
placed under food for the past 80 or
90 years—chillies and some other
crops used to be produceq there. May
1 know whether the Government, the
Agriculture Ministry, are doing their
best or would do their best to persuade
the State Governments concerned,
Gujarat, Andhrg and Mysore, to give
protection to peasants by taking their
tobacco stocks into the warehouses,
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giving the bills therefor and persuad-
ing the banks to advance credits on
their guarantee?

Shri C. Subramaniam: I am sorry
tc differ with the hon. Member. These
lands can be used for paising food-
grains. I have no doubt about it
Simply because this has been getting
more income for the peasants, they
have been growing tobacco here. No
doubt, the hon. Member comes from
that area and is interested in the
peasants getting more income out of
it. But certainly the Government
cannot undertake an operation to pur-
chase tobacco and then stock it and
than sell it later on. We are inter-
ecsted in the production of foodgrains,
purchase of foodgrains and the distri-
bution of foodgrains.

Shri Ranga: He has not answered
my question.
Mr. Speaker: What should they do

after stocking. Thig is for export. He
says that market is falling down.

Shri Ranga: What is the use of
having a Minister who is ignorant
sbout the whole position and gives
wrong facts to the House? It wag Lhe
Commerce Minister......

Mr. Speaker: Am [ to appoint him?

Shri Ranga: I am not blaming you,
Sir. Is it not a fact that the Com-
merce Minister himself said that he
nad negotiated for orders and that
orders were coming? He wanted this
Warehousing Corporation Act to be
made applicable to tobacco also so that
the tobacco growers can be helped to
store their tobacco in the warehouses,
take the bills anq thereupon obtain
the credit from the banks.

Shri C. Subramaniam: We recently
amended the Act and included tobacco
also. But that is not the question
here. Whether we should encourage
the production of tobacco which has
no market or we should divert the
land for the growing of something
more useful is a thing to be consider-
ed and in spite of the knowledge of
the hon, Member, I am prepareq o
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say that even in Guntur it is possible
to raise foodgrains.

Shri Ranga: You will have to bor::
again in some other Ministry.

Shri P. R. Uatel: When the Flue-
Cured Virginia tobacco and other types
of tobacco have accumulated in the
country, I want to know why the
Government is importing tobacco
from outside and, if so, what has been
imported in the last two years?

Shri C. Subramaniam: I gm sorry.
I do not deal with the imports.

Mr. Speaker: From  exports, the
hon. Member has gone to imports.

oft xyz Ty : afz g a7y Wy
F e & tau @ifas e & a1 eawn
qur afgeETe agt w4 fqar amar g 717
SHE SATOT FT WIeWlEA adi faar
Smar g ?

Shri C. Subramaniam: I am sure
my hon. friend's leader would say
that he is also ignorant.

Shrimati Lakshmikanthamma rose—

Mr. Speaker: Next question. Ladies
ought not to take interest in tobacco.

Shrimati Lakshmikanthamma: I
may have something to say against
tobacco,

Mr. Speaker: Shri Surendra Pal
Singh. Shri Surendra Pal Singh, Now,
Shri Yashpal Singh,

Shri Surendra Pal Singh: I put Q.
No. 817.

Mr. Speaker: I had called the hon.
Member twice but he did not stand.

Shri Surendra Pal Singh: [ did
stand, Sir, but you did not see me.

Mr. Speaker: He was attending to
the lady and not to this.

Shri D. C. Sharma: You yourself
have saigd that we should pay more
attention to ladies, So, what is the
harm in that?
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An hon. Member:
men be interested?

Why should old

Mr. Speaker: Order, order.

Election Expenses
we1n. J Shri Surendra Pal Singh:
" Shri Yashpal Singh:

Will the Minister of Law be pleased
to state:

(a) whesther it is a fact that the
Union Government have decideq to
abolish the present statutory limit on
eiection expenses; and

(b) if so, the reasons therefor?

The Deputy Minister in the Ministry

03: Law (Shri Jaganatha Rao): (a) No,
T.

(b) Does not arise.

Shri Surendra Pal Singh: In view
of Parkinson’s very correct observa-
tion that a “person’s expenditure rises
to catch up with his income’, may 1
know how far the contributions of
the business-houses to the election
funds of various political parties in
the country are responsible for push-
ing up the election expenses?

Shri_.l‘a;a.nal.ha Rao: The Election
fhjo:nmss:t)n has no information about

Shri Surendra Pal Singh: If such a
recommendation is made in the future,
would not the acceptance of the
recommendation be taken as

Shri Jaganatha Raoe:
hear the question.

I could not

Shri Surendra Pal Singh: If such »
recommendation is made in the
future by the Election Commission,
would not that step be taken to

Shri Jaganatha Rao:

It is hypothe-
tical.

Mr, Speaker: The answer has come
already that it is hypothetical.

Shri P. R. Chakraverti: May 1 know
whether Government have got infor-
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mation that in these elections, the ex-
penditure limit is always exceeded by
four or five times the prescribed
Iimit, and if so, how Government pro-
pose to take a realistic view of 1ihe
picture and do the needful?

Shri Jaganatha Rao: Government
are aware that the maximum limit of
election expenses is not being observ-
ed. That is why the Election Com-
mission in the month of September
last requested the representatives of
various political parties in Parliament
io attend a meeting, ang invited their
suggestions. The leaders who attend-
ed the meeting wanted time, and they
sald that they would give their sug-
gestions in November; somea of them
have given their suggestions while
some have not. I understand that the
Eiection Commission is going to meet
representatives of wvarious political
parties some time in January or
February and evolve a code.

Shri Jaipal Singh: There is just one
ordinary point that I would like to
rajse with you. Sometimes, in reply
to questions, the hon. Ministers say
‘(a) No'. and ‘(b). Does not arise’.
I suggest that you should take a
decision that it should be a two-way
traffic. The reply should be that Gov-
ernment have decided not to zbolish
it, and so, the reasons therefor might
also be given, indicating why they
have decided not to abolish it.

The Minister of Food and Agricul-
tare (Shri C. Subramaniam): It is an
existing thing.

Shri Gauri Shankar Kakkar: Since
it is almost an admitted fact that
invariably the expenses are going up
beyongd the limit, may I know whether
there has been or there is going to be
any scrutiny of the election returns
submitted so far, either by the Elee-
tion Commission or by any other
authority in regard to the breach of
the maximum limit, and if such a
serutiny has been made, whether any
prosecution has been launcheq with
regard to wrong submission of election
returns?
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Shri Jaganatha Rao: If the maxi-
mum limit of the expenses is trans-
gressed, it amounts to a corrupt prac-
tice and the election is liable to be
set aside.

Shri C. K. Bhattacharyya: Has the
Government received any suggestion
that the system of submitting elec-
tion returns should be abolished?

Shri Jaganatha Rao: No, Sir,

Shri J. P. Jyotishi: Is there any
check to see that the expenses do not
go beyond the limits prescribed by
the Government?

M:. Speaker: It has already been
answered.

Shri A. P. Sharma: When the Gov-
ernment has got no machinery to
exercise any check in respect of the
expenses of the election being exce-
eded beyond the limit fixed by
Government, what is the good of
keeping this limit?

Mr. Speaker: He is arguing.

ot 7y fwaq : 397 QAT AT
1 HET & TART g4 F T09 3WiAC
FT AT Gl & OF AT F Frs-gu7 F I9-
TJa ¥ Figg fewe &1 @™ A ar
o 9 ¥ F W1 F FAT F oA
T8 £t Fruw g Arg fagr mar ¢ 7

weIw WET - T A1 FA § fE
TwE AN @

Shri Nath Pai: May I know whe-
ther the Government has taken into
consideration that a legislator, before
he takes the oath of upholding the
Constitution, has already under pres-
sure of circumstances, violated the
law with regard to the law on the
limits—a thing which may be denied
here orally but in practice it is there
and you, Sir, would also have wit-
nessed what has happened—may 1
know whether the Government is
thinking, so that we all keep to the
law, of taking into consideration
such constructive proposals like hav-

1972 (AiY LS.D—2
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ing mobile booths so that one of the
pressures for incurring a  higher
expenditure is relieved?

Shri Jaganatha Rao: As the law
stands today, the relurns of election
expenses are required to be filed by
the candidate within 30 days of the
declaration of the results and the
accounts are open for inspection, by
any person interested, in the office of
the returning officer, It is for anyone
to see the accounts, scrutinise them
and know whether they are true or
not.

Shri Nath Pai: Sir, I am afraid he
did not follow my question. I asked
whether, in view of these things,
there was any proposal—

Mr. Speaker: The question was
whether there were proposals to have
a mobile booth.

Shri Jaganatha Rao: As I said
sarlier, several proposals were made
at the meeting convened by the
Election Commission. No decislons
have been taken. The Election Com-
mission is going to call the represen-
tatives of various political parties
again.

Risk Fund for the Construction of
Roads

*g18, Shri D. N. Tiwary: Will the
Minister of Tramsport be pleased to
state:

¢a) whether it is a fact that a sum
of Rs. 42 lakhs has been provided in
the Central Sector of the Third Five
Year Plan for covering the losses, if
any, occurring gs a result of the
{ailure of the roads constructeq ac-
cordir = *~ new techniques or to meet
the - expenditure, if any, involved
inth  .option of new techniques; and

(b) if so, the amount so far utilised
out of this fund and the purpose or
purposes for which it was utilised?

The Minister of Transport (Shri Raj
HBahadur): (a) Yes, Sir.

(b) No amount from the fund has
been utilised so far as it has not yet
been necessary to cover any losses
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resulting from the failure of a new
technique or to meet extra expeondi-
ture involved in replacing a traditional
technique with a new gne.

Shri D. N, Tiwary: May I know
what is the difference in the expendi-
ture on traditional methods and the
new technique?

Shri Raj Bahadur: That will depend
from technique to technique.

Shri D. N. Tiwary: May I know
whether this s-heme has been sent to
the State Governments to be imple-
mented?

Shri Raj Bahadur. Yes, Sir. The
Government have created what is
known as the Expert Assessment
Committee and these technigques have
been passed on to certain State Gov-
ernments and they have been called
upon to experiment upon them.

Shri Sham Lal Saraf: May I know
whether any rules have been laid
down for spending this money? 1Is
it under the existing law or any rules
have been framed?

Shri Raj Bahadar: We want to en-
courage new technigues and new
methods to save the cost of construe-
tion of roads, to improve the speed
of cons‘ruction and achieve other re-
sults whi-h are desirable. In this par-
ticular context, and for that matter. 1
may add that the allocation of Rs. 75
lakhs was made in the third Plan and
out of that, Rs. 42 lakhs have been
reserved or earmarked to cover the
loss. if any, arising from the adoption
of new technigues, so that the differ-
ence between the cost, conventional
cost and the new cost is made up.

Shri Narendra Singh Mahida: Mav
1 know whether these experiments
are made on the national highways
or on the city roads only?

Shri Rai Bahadar: They will be
made largely on other roads because
we want stabilisation of soil and other
mathnds, which are to be primarily
experimented upon.
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Shrimati Savitrl Nigam: May I know
the mileage of the roads which have
been laid in the Union territories ac-
cording to the new technique?

Shri Raj Bahadur: No, Sir. We
have made a selection in ecertamn
specific areas.

Cang Prices

*619. Shrl K, N. Pande: Will the
Minister of Food and Agriculture be
pleased to state: -

(a) whether it is a fact that when
there is a competition between the
sugar factories and khandsari manu-
facturers about the supply of cane. the
lattey after higher price than the mini-
mum fixed by Government to the culti-
vators, but when the factories are
closed due to short supply of cane, the
Khandsari manufacturers give to the
cultivators a price much below the
minimum price also; and

(b) if so, the measures adooted by
Government to see that the cultivators
get at least the minimum price fixed
bv Government for the cane to be sup-
plied to the sugar factories?

The Deputy Minister in tha Ministry
of Food and Agriculture (Shri D. R.
Chavan): (a) Yes, Sir.

(b) There is no control over the
nrice of sugarcane purchased by
khandsari manufacturers and cane
price paid depends on demand and
supply position during different vears
and even at different times in a vear.
In times of shortage and high prices
of ¥khandsari, %handsari manufac-
turers pay a higher price for sugar-
cane and vice versa.

Shri K. N. Pande: He is narrating
facts. I have put this question to en-
quire as to what steps they have
taken to see that at least the eulti-
vatorg get the minimum price for the
supply of cane to the khandsari manu-
factures.

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): At no
time hag the price gone down below
the price fixed by Government even
with regard to khandsarl manufacture.
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Shri K. N, Pande: Have you ever
made any enquiry in. this connection,
because my information is that they
are paid much below the minimum
price?

Shri C. Subramaniam: Not to my
knowledge.

Shri Sonavane: May I know whe-
ther representations have been made
by the Maharashtra sugarcane growers
that they get less price even though
the percentage of sucrose content in
their cane is higher compared to that
in other parts of the country?

Shri C. Subramaniam: I have not so
far received any complaint.

Shri Ranga: However much we
‘many be anxioug that gur and khana-
sari also should be produced. shoula
not be discouraged, what steps are
Government taking to see that these
khandsari manufacturers or producers
also pay the minimum price to sugar-
cane producers? Have they got any
agency either at the State level or at
the Union level?

Shri C. Subramaniam: Till now the
complaint is that the khandsari manu-
facturers pay a much higher price,
and therefore they divert the cane
from sugar manufacture to khandszri
manufacture. Therefore, within the
last two years in any event, no case
has come to the notice of the Gov-
ernment where a price below the
minimum fixed is being obtained by
the growers.

Y warw fag . Far fafaex
AgRY ®1 qg I WA & e "mard
WAL I AN HIG-HE TET Ay
0=, afeF § ww gl § ¢ gafag
T HIHIX T FH LH 1@ A/ AT
o7 faan & fe @ & W ot 53 9FR
afffrifer o fFs e d ol &
g A & aF 7

Shri C. Subramaniam: We cannot
fix only at one point. If we fix the
price at one point, then we will have
to fix the prices at various points of
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production also. As far as khand-
sari and gur industries are concerned,
they are completely uncontrolled,
and they are in the small-scale indus-
tries sector, and there is no possibility
of having any control over them.

Shri Brij Raj Singh: Is it uncontrol-
led or uncontrollable, what does he
say?

Mr. Speaker: Uncontrolled,

Shri Bibhuti Mishra: May I know
whether it is a fact that khandsari
producers underweigh the sugarcanc
of the growers when they sell their
cane?

Shri C. Subramaniam: I do

know about it.

Shri S. M, Banerjee: From the reply
to part (a) of the question, it appears
that they have confirmed whatever
has been asked in the question by
Shri Pande, They have expressed
their inability to do anything in the
matter, because there is no control
over the price. I want to know whe-
ther the Government has issued any
instructions to their department, the
cane inspectors and others, that in
case a price below the minimum
sugarcane price of Rs. 2 per maund,
or whatever it is, is given to the culti-
vators by the khandsari industry,
they can appeal against that.

not

Shri C. Subramaniam: The mini-
mum price assured is only with
reference to the sugar factories.

There is no minimum. price fixed for
the other purchasers and other users
of sugarcane. Sugar production
in factories is an organised industry,
and therefore it is possible to enforce
this minimum price at that lewvel. It
will not be possible to enforce it at
the other levels.

o gETTAIT WA w6y war
oY ¥ T & qew ¥ grafoe g AT
I WX gU g T g fE o & g
& grarg ¥ Toq gl favig s §
A wew g@TQ F favig w1 qform
og & fr Wi e T srwer o g
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Shri C. Subramaniam: No, Sir; as
far as the minimum price is concern-
ed, it is fixed bv the Central Govern-
men! by an order; it is not the State
Government but this is only the min:-
mum price. It is open for anybody
to pay a higher price than the min.-
mum price.

o $WHS  AQA  TWA . FAT FA
IR &1 ag 7T A E fF dEA 3o e
¥ @@ &% ndr 337 1 SEefar §
7 fof AT F 19 § g fow 397 F
% £ ff e A b 5
¥ ¥ Igq F qre & FAAET AEL FT
a1 T &, Famst 3w wegU 9 W
HIET AT Gl &, TTHT HT IARA W
FH AN AT FF I N @I T T
FA——GHT e fegfr gt HFre -

Shri C. Subramaniam: 1 do not
"know this individual case. If it is
brought to my notice. 1 shall see

what can be done.

Procurement Prices of Foodgrains

o}
© Shri Hukam Chand Kach-
havaiya:
_3620.{ Shri D. 5. Patil:
i Shri Tulshidas Jadhav:
.| Shri Shivaji Rao 8. Deshmukh:
Will the Minister of Food and Agri-
. cultiure be pleased to state:

. (a) whether it is a fact that the
arrivals of foodgrains have declined

in the markets due to the declared
oroducer’s  prices of  agricultural
commodities;

(b) the names of the State Gowern-
ments which have requesteq the Cen-
tra! Government to raise the procure-
ment price; and

. fc) the_steps taken by Government
in this behalf?
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The Deputy Minister in the Ministry
of Food and Agriculture (Shri D. K.
Chavan): (a) No, Sir,

‘b) and (c). There is no procure-
ment price as such. The State Gov-
craments have fixed statutory whole-
sale maximum prices of rice for
various Centres in their States. The
procurement of rice is being mad-~
Laving regard to these prices. The
Government of Uttar Pradesh had
requested for an upward revision in
the maximum prices of gome varietles
nf rice which has been agreed to.

St gww AT wGIW W T
am wdr § fF aoe s T
THET W}, TR Frw ag f
AT TARA F I AT AR OF
€W &1 & fady fpar mar 2 7
The Minister of Foed and Agricul-
ture (Shri C. Subramaniam): Procure-
ment now takes place onily in the
surplus States; as far as that is con-

cerned, it is going according to Plan.
Till now there has been no difficulty.

=t gER TT wYNT : § gg A=
amgar g f& i sgraw @i &
I A T AE goEr 9 W Og,
T g & fav ag qufs swmw
e

Shri C. Subramaniam: That ques-
tion should be put to the Maharashtra
Government: it is not on behalf of
the Central Government.

| gENRIE AN T ANY
AT WY A ATEE & AT, o] wW
T g ¥ T ¥ AR g
¥ qm ot wATe AE wTEm § 0 @
' 7, Ffr anix ¥F fefgmew & su=n
am faerar 2, qafae gamr € w-
afor g6 2 1 & g7 s drear
fFa@md swat ¥ & W
T |
Shri C. Subramaniam: We take into

account the prevailing market price
and the prevailing price which the
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producers were getting soon after the
harvest during the last three years
and on that basis the minimum price
has been fixed. Ag far as [ am aware
in the surplus States this price is
considered to be guite reasonable ana
we are able to get sufficient stocks
on behalf of the Government.

Shri R. 5. Pandey: May | know as
to what are the agencies which are
involved in procurement of foodstuffs”
Are the Centre and the States both
doing or onlvy the Centre is doing?

Shri C. Subramaniam: In certain
States Central Agencies are doing; in
certain other Stateg the State agenc-
ies are doing.

Shri Priya Gupta: May I know tiic
rates fixed by the Government ror
the foodgrains? Some of the State
Governments have fixed the price but
the kisans were approached ana
threatened to sell them at a price
which was lower by Rs. 3 or Rs. ©
and they were told that otherwise
grains would not be purchased from
them? Has the Government any
knowledge about it and have they
set up any machinery to check such
exploitation of the kisans?

Shri C, Subramaniam: So far this
complaint has not been made 1o me.

Shri Priya Gupta; In Midnapore
district, West Bengai; and in Bihar
also. ...

Mr. Speaker: He was cheered when
he stood up; now he should sit down.

Shrl Nambiar: It is after threc
months that he is making his first
appearance. He was put in jail. That
1s the pitiable plight of Members oi
Farliament.

Mr. Speaker: He has to make his
presence felt; that is all

Short Notice Question. Shri Barman

Shri K. N, Tiwary: Sir, before we
proceed to the next item, I want to
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valse a very important matter about

*which there was o ruling given by you

ves'erday.

Mr, Speaker: Order, order. I nave
passed on ‘o the short notice question.

1200 hrs.
SuorT NoTICE QUESTIONS
Calcutta Port

+

{ 8hri P. C. Barman:
S.N.Q. 10. 4{ Shrimat] Savitri Nigam:

Shrl Basappa:

Will the Minister of Tramspori be
pleased to state whether it is a fact
that due to the delay of marine ser-
vices the Calcutta Port is getting bad
name as the delaying port in the mari-
time world and the ship-owners are
hesitating to call at the Calcutta Port
resulting in great loss to the Port
Trus; apart from hampering import
and export trade of India?

The Minister of Transport (Shrl Raj
Bahadur): It is a fact that there has
been delay in shipping movements
over the last four months and ships
have been held up for varying periods
because of the methods adopted by
the Assistant Harbour Masters. When
T was in Caleutia at the beginning of
September, an understanding was
reached over various matters the con-
dition of which was primarily that the
officers would give up delaying
methods and would immediately start
working normally, and in accordance
with the practice of handling ships
previously prevailing at the port. [
regret to say that they have not
honoured this undertaking so far.
Government have, therefore, authoris-
»d the Chairman, Calcutta Port Com-
missioners, to deal with the situation
firmlv and to take appropriate steps to
ensure restoration of norma)l methods
of work. 1 hope better sense will yet
prevail amongst the officers concerned.
I may add that the Hooghly channel
is a difficult river and none of . the
Marine Services should be or would
be allowed to interrupt the service.
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Mr. Speaker: There is too much of f=at C] qrHAT
talk going on. [ cannot hear what is
being said.—Shri Barman. +
) = gEW 7T FHAW ©
Shri P, C. Barman: May I know SNQ.11. fﬁ‘i‘gﬂ'&“’f Tiferar
whether the Government hag received L :

any complaints from the ship owners
regarding the delay in marine services
and, if so, what steps do the Govern-
ment propose to take?

Shri Baj Bahadur: That is a fact.

Shri A. P. Sharma: Since this dis-
obedience of orders in the Calcutta
port is a normal feature nowadays,
has the Government found out the
causes or the reasons behind these
pecple acting in this manner and what
steps do the Government propose 1o
take or have taken, against- these
people?

Shri Raj Bahadur: The main cause
was the service rivalry between the
Hooghly pilots and the Assistant Har-
bour Masters. The Hooghly pilots
pilot the ships from Sandheads to
Garden Reach and the Assistant Har-
bour Masters from Garden Reach to
the port. Recently a reorganisation of
the marine services was affected and
certain points of dispute arose out of
it which also were settled amicably
and an undertaking was given. Yet,
thereg are these delaying tactics, and
we have asked the Chairman to attend
to them and take such steps as are
necessary.

Shrimati Savitrl Nigam: In view
of the fact that with all the efforts
made so far to bring a sort of cohesive
working and smooth functioning, no
good results have been achieved, may
I know what new methods or mea-
sures the Government are intending
to adopt so as to see that the people

who adopt such tactics are punished
properly?
Bhri Raj Bahadur: Suitable dis-

ciplinary action will have to be taken,
if, conditions do not approve

T A A9V FE G ag qq™
# g Fa

(%) =7 9g &= § fir faeolt gw
qroET F oo &7 & fF Wi § ag
fasedlt § SUWEAHl 1 Fad IFE 3@
& & al; AR

(&) afz g, o @ T T

g7
The Minister of Food and Agricul-
tare (Shri C. Subramaniam): (a) and
(b). The Scheme started supplying
toned milk from 5-12-1864. From
12-12-1964, toned milk and buffalo
milk are being supplied on alternate
days. This arrangement is temporary
and is due to a shortfall in procure-
ment of-buffalo milk. The supply of

buffalo milk on all the days 1s likely
to be restored shortly.

S| ged w2 wgAy : & A
srgar § 5 v ag aa w9 ¢ fe
T F1 faae @ feeelt 7w g
#1 fafsds #vlt a9 &1 &, W
WHEFEag TN FATaE IR
3T HAIY GAT g § Wifs W ¥
FTHI AR A ST FAT 1 ¥ A
FTE wTAT F TH OTHET A AW |
Shri €, Subramaniam: That has
nothing to do with the collection of
milk. As a matter of fact, it is being
converted into a Limited Company

owned by the Government, on the

recommendation of 8n expert com-
mittee.

HTR WERT ;WM N wg @ §
@ ww A g

ot gew Wy wgaATa : o For
we
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owR REAT : W7 GAAT FL |
TFRIFREWE TR
Efeag s adi 2

ot gER T TJA@ . [ Ag
W & § &5 m Frw wwm-
Yz Tgdr aTg ok 3 OF
WAEE 1 ITE qH qqq g Foa #
f& 500 w1 g@ wmr, a@r ,afsd
Toa frer & WEEEt aTw ¥ gl
¥ fas 120 g wrar g | § 78
ara W AT wrgan g e fred ad s
27 A@ T o T AR @ A §H a9
86 WTE T o FT TIT @I, 3T IFHT I
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Shri C. Subramaniam: As a matter
of fact, one of the difficulties of the
Delhi Milk Scheme is it has to de-
pend upon contractors for the supply
of milk and not on co-operatives.
Now we are trying to set up more co-
operatives, so that there mignt be a
regular supply of milk. When we
are able to bring about this arrange-
ment, this fluctuation may not arise
in the supply of milk.

Shri Mansinh P. Patel: In view
of the non-cooperation of the exist-
ing contractors and in view of the
suggestion of the expert committee
to have co-operative unions, may 1
know what specific steps have been
taken by Government to form co-
operative unions?

Shri C. Subramantam: We are or-
Banising separate milk co-operative
unions in the neighbouring States like
Punjab, Uttar Pradesh, Rajasthan
and Madhya Pradesh.

S FA AW AT ¢ AT FIER
®1 08 I1@ T JrAFra § 5w wvgm
WA § 9g WY A aear fear wwr §
sl & & | afy § &t wigsy &
w7 o% ag feafa 93l o) w7 O«
g W gl g

PAUSA 1, 1888 (SAKA)

Oral Answers 6104

Shri C. Subramaniam: The cow's
milk is only a limited quantity—3350
litres. Only that much is being dis-
tributed. As a matter of fact, there
is greater demand for buffalo milk
rather than cow's milk.

ot goare fag: FR AT @

T W & | qETHT FT a1 g0 W

% o JUAIE &1 T@T & WIT FAAGT 1 TFEH

& W] T T A A AR

T4 AET F [T HIT TIETET Y T

w1t A & aifs faedt §_ @ At

% 17 W FG AT T IHE &1

= gow a7 w479 X A ¥

q®T 41 3§ FT Ia< a@t fqar | ¥ 7
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9 99 86 ™ o IT UILT FAT & |
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Shri A. P. Sharma: Is it a fact that
the leader of the expert team is the
manager of Anand Dairy Farm, whose
butter is peing sold at the rate of
Re. 1 per packet whereas the butier
produced by DMS was being sold at
75 nP. per packet? May I know whe-
ther it is for that reason, namely, to
sell their own buiter, that the exper’

team has given a worse report on the
working of the DMS?
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Shri C. Subramaniam: It is & wrong
reflection on the leader. He has gone
into it fully and made very wuseful
suggestions. If only we are able to
unplement them, we will be able to
make the Delhi Milk Scheme work
on a more economic basis.

Shri A, P. Sharma: My question has
not. been answered.

Mr. Speaker: He hag made the alie-
gation and the Minister hag answered.

Shri A. P. Sharma: My question
was whether he is the manager of
Anand Dairy Farm. ...

Shri C. Subramaniam: Yes, Sir; he
is the manager,

Shri A. P. Sharma: ... whose
butter is being sold at the rate ol
Re, 1 per packet.

N %W Y SYAQ : gH Wi
mar I AR M @ 1 KR
qer a1 fr fed @ 27 9@ %o
FT HTeT g1, {5 W6 919 86 A& Te
¥1 WIET §WT | 6 F FE AW A
fea w4

FAR AW Jg G Hge
a §, &fer w9 & sy feosw
TRI@EAF TG I
s o 5 wow s oY W
g, ag @ qATE W FAAA A
faep Sra@ g 1

qi EEW T GFATT  : WTRT i
guT, AT ag §AT™ AT | 86 AN To
FT HIET X@ §IA g, 27 9@ To F
oreT faeRy AT T, T§ T qE FTC
T

oegR ®EAW: W9 gw F fen
fecrum & 5 1
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Rura] Indebiedness

*621. Shri Harish Chandra Mathur:
Will the Minis.er of Communiiy De-
velopment ang Co-operation be pleas-
ed to state:

(a) whether rural indebtedness is on
the increage from year to year; and

(b) its present position and Gov-
ernment’s programme to improve it?

The Deputy Minister in the Minis-
ry of Community Development and
Co-operation (Shri B. 8. Murthy):
(a) and (b). On the basis of the All
India Rural Debt and Investment Sur-
vey carried out by the Reserve Bank
of India, the cash borrowings of all
cultivating households during the pe-
riod 1st July, 1881 to 30th June, 1862
are provisionally estimated at about
Rs. 1030 crores and those of all rural
households at about Rs. 1232 crores.
The net outstanding debt on cash loans
for all rural households is estimated at
approximately Rs. 2800 crores as on
30t June, 1962. In the absence of any
furiher survey it is not possible to
state whether indebtedness hag increas-
ed since 1961-62.

Government is taking steps o pro-
vide production credit tp the extent
possible to the cultivators through
the cooperativeg and to develop mar-
keting and processing on cooperative
lines so that the cultivators may im-
prove their economic position.

Co-operative Societies of Delhi

*622. Shri Hari Vishou Kamath:
Will the Minister of Community De-
velopment and Co-operation be pleas-
ed to refer to the reply given to Star-
red Question No. 42 on the Bth Sep-
tember, 1964 angd state:

(a) whether the statutory inquiry
into the constitution, working and
financial condition of the Co-operative
Societies in the Union Territory of
Delhi hag since been completed; and

(b) if so, the result thereof?
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The Deputy Minister in the Minis-
try of Communily Development and
Cooperation (Shri B. §. Murthy): (a)

Enquiries in respect of six societies
have been completed.

(b) A statement indicating the re-
sult of enquiry is as follows. Appro-
priate action is being taken by the
Registrar of Cooperative Societies of
Delhi on the basis of the enquiry
reports.

STATEMENT

1. Kirari Suleman Nagar Cooperalive
Multipurpose Society Litd,

The enguiry revealg that the entire
bank loan of Rs. 7089/- has become
overdue, records are not properly
maintained; the election of the manag-
ing committee has also become over-
due and the managing committee is
not taking any interest in the affairs
of the society,

2. Arya Mungesh Pur Cooperative
Multipurpose Society Ltd.

Loans against members to the ex-
tent of Rs. 15,480/- are overdue and
the managing committee is not taking
sufficient interest in the working of
the society.

3. Jheey Kuranja Cooperative Milk
Producers Society Ltd,

A number of irregularities in the
maintenance of accounts and realiza-
tion of dues etc. have been noticed.

4. Aryan Cooperative Industrial So-

ciety Ltd.

Total Bank loan amounting to
Rs. 10,000/- and interest accrued there-
on have been recovered in full. No
further action in the matter is needed
at the moment.

5. The Star Cooperative Industrial

" Society Ltd.

A total amount of Rs. 655/- of Gov-
ernment loan is outstanding against the
so jety. Notice has been issued w
the society to show cause why the
case may not be sent to the Collec-
tor for recovery.

1886 (SAKA)
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6. The Vehicle Depot Workers Coope-
rutive Society Ltd,

~ The enquiry report reveals various
rregularities e.g. keeping the register
of members incomplete, not issuing
pass-books to members, advance of
benami Joans to some members and
mis-appropriation of an amount of
Rs 201227 by :ome office-bearers.

Import of Foodgrains

:623. Shri R. Ramanathan Chettlar:
Will the Minister of Food and Agri-
culture be pleased ty siate:

fa) t.‘_1-.- quantity of wheat and rice
to be imported from abroag during
the current year; and

(b) whether the necessary foreign
exchange for imports from abroad
has been allocated?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
It is expecied that appreximately 58.9
lakh tons of wheat and 6.6 lakh tons of
rice will be imported from abroad
during 1964.

(b) Yes.

Agreement with M/s. Hilton Hotels
Interna‘ional of U.S.A.

624 f Shri R. Barna:
'\ Shri Surendra Pal Singh:

Will the Minister of Transport be
pleased to state:

(a) whe her any agreement
been finalised with “Messrs  Hilton
Hotels International of US.A, for
cstablishment of hotels in India; and

has

(b} if so, the terms of the agree-
ment?

The Mlllfster of Transport (Shri Raj
Bahaduor): (a) and (b)., No, Sir. The
matter ig still under consideration.
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Agricultural Credit Stabilimtion
Funds

Shri Rameshwar Tantla:
Shri D. C. Sharma:
| Shrimati Renuka Barkataki:

Will the Minister of Community
Development and Cooperation be
pleased to state:

(a) whether it is a fact that a
scheme to strengthsn  agricultural
credit stabilisation funds with the
state and Central Co-operative banks
has been circulated to the States for
implementation;

(b) if so, the broad outlines of the
scheme;

(c) whether any steps have been
suggested by the Centre for an early
implementation of this scheme; and

(d) if so, the particulars
and the result achieved?

The Deputy Minister in the Ministry
of Communiiy Developmen; and Co-
operation (Shri B, 8. Murthy): (a)
Yes, Sir. The Reserve Bank has
circulated a scheme to the state Gov-
ernments.

(b) The broad outlines of the
scheme are given in the siatement
laid on the Table of the Sabha. [Plac-
ed in Library. See No. LT-3701;64].

(c¢) and (d). The Central Govern-
ment is considering as to how best the
s-heme could be implemented in the
light of available resources. N

Air Serviceg to Assam

*625.

thereot

*626. Shri J. N. Hazarlka: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the IAC. Viscount
service No. 213 to Mohanbari (Dibru-~
garh) has since been cancelled on
account of the repair work of the Air
strip;

(b) whether the I.A.C. service No.
217/218 also to Dibrugarh has been
cancelled with effect from the 28th
November, 1964;
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o
(c) whether Government have re-
ceived representations from the pub-
lic to the effect that great inconve-
nience has been created as a result of
the cancellation of these air services;
and

(d) if so, the steps taken to resume
the service as immediately as pos;ible?

‘The Minister of Civil Aviation (Shri
Kanungo): (a) Yes, Sir.

(b) Yes, Sir.

(e) Yes, Sir.

(d) The need for providing addi-
tional capacity for Mohanbari is re-
cognised and the feasibility of operat-
ing a service through Chabua airfield
is under examination.

Supply of Fertilizers

*627. Shri P. Venkatasubbaiah: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that there
is going to be a serious shortage of
fertilizers supply to the farmers in the
country for the year 1965 which will
affect the food production programmie;

(b) if so, the anticipated deficit in
supply of fertilizers; and

(c) the action Government propose
to take to supply adequate quantity
of fertilizers to the farmers?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a) to

(c).
Nitrogenous Fertilisers:—

A short-fall to the extent of about 20
per cent iz expected in the total sup-
plies planned for the year 1865-66.
Efforts are, however, being made to
augment supplies through additional
imports to the maximum extent possi-
ble.
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Phosphatic Fertilisers/Potassic Fertili-
sers:—No deficit in supply is antici-
pated.

_ Handling Capacity of Harbours

(Shri Narendra Singh Mahida:
| Shri Himmatsinhji:

Shri Solanki:
| Shri P, H. Bheel:

Will the Minister of Transport be
pleased to state:

{a) the size of vessels which Kandla,
Visakhapatnam, Calcutta, Bombay and
Wadras harbours can handle;

.b) whether there is any proposal to
increase the handling capacity of these
harbours and if so, the particulars
:nereof?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). A statement
is laid on the Table of the House.
[Placed in Library. See No. LT-
3702/64].
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feug ¢ foar § fomd ag
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Sewage Farming

*630. Shri Yashpal Singh: Will the
Minister of Food and Agricullure Lo
pleased to state:

(a) whether a de.ailled schenmi: for
sewage farming and collection of
sewage sludge and garbage has been
prepared;

(b) if" so, the main features of the
scheme; and

(¢) the response of the States to-
wards this?

The Minister of Food and Agricul-

tare (Shri C, Subramaniam): (a)
Yes.
(b) (i) Sewage Utilisation.—The

Ministry of Food and Agriculture tock
up the question of utilisation of sewage
for increasing agricultural production
in 19049 when financial assistance 1n
the form of loans was provided to the
State Governments for execution
of sewage utilisation schemes and for
setting up sewage farms. During the
Second Plan period also assistance was
given only in the form of loans but
during the current Plan subsidy to
the extent of 25 per cent of the re-
curring cost, to be shared equally by
the Centre and the State, has also
been provided in addition to loans. It
is expected that sewage utilisaticn
would reach a figure of 250 million
gallons per day by the end of the Third

Plan period, irrigating an area of
about 40,000 acres.
(ii) Urban Compost—A regular

scheme for preparation of urban com-
post from solid city wastes on All-
India basis was sponsored in 1945.
Under the scheme it was contemplated
that the local bodies (Municipal Cor-
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porations, Municipal Committees, Noti-
fied Areag Committees, Notified Pan-
chayats etc. etc.) would ensure that
the en.ire refuse available in their
areas was carefuly collectedfi convert-
ed into compost and supplied to the
ugriculturists of the surrounding arecas.
With a view to provide necessary in-
centive, grantg amounting 1o 25 per
cen: of the recurring costs are jointly
given by the Ministry of Fopd and
Agriculture and the State Govern-
ments, in cqual proportion, to the °
lo-al bodies. Besides grants, loans are
also advanced to the State Govern-
menis for enabling the local bod:es
1> acquire vchicles for collection and
distribution of compost.

The revised target of urban compest
production during the Third Five Year
Plan is 4'4 million tonnes. It is pro-
grammed to cover about 3,000 wurban
centres (including some panchayats)
by the end of the Plan period.

(c) (i) Sewage Utilisation.—lnfor-
mation received from the State Gov-
ernments indicates that at present
about 225 million gallons of sewage
or sullage is being utilised daily fo-
irrigation in about 140 cities and towns.
The area receiving sewage/sullage
irrigation is about 30,300 acres. Among
the important sewage farmg whicn
have rome into existence with finan-
cial assistance from the Government
of India are the farms at Kanpur.
Indore, Ujjain, Jaipur, Madras, Luck-
now, Mysore, Madurai, Hyderabad and
Baroda. The State Governments of
Uttar Pradesh, Madras, Gujarat,
Orissa. Punjab, Kerala and Andhrz
Pradesh have proposed new Schemes
under the Special Development Pro-
gramme for  Agriculture. Other
States are also expected to do the
same during the current Plan period.

(ii) Urban Compost.—Achievement
by the end of 1963-64 is estimated a!
3.35 million tons covering 2410 urban
centres, The Government of Punjab,
Andhra Pradesh, Rajasthan, Orissa,
Madras, Gujarat and Kerala have pre-
pared some new Schemes under the
Special = Develorment Programme.
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Other States are also expected to do
the same during the current Plan
period.

Agricultural Commission.
. Shri Surendra Pal Singh:

*671.{ Shri Sidheshwar Prasad:
Shri Karni Singhji:

Will the Minister of Food and Agri-
culture be plcased to state:

(a) whether it is a fact that the
Director-General, Food and Agricul-
tural Organisation, has suggested to
the Government of India the imme-
diate necessity of setting up a high-
level Agricultural Commission in
India to examine the whole question
of agricultural production in the
country from a long term point of
view; and

(b) if so, what in brief is the sub-
siance of this suggestion and the Gov-
srnment’s reaction to the same?

The Minister of Food and Agricul-
ture (Shri C. Subramaniam): (a)
and (b). The Director General, F.A.Q.,
has suggested the appointment of a
a Commission to go into the entire
question of aoricultural development
in this country, including increasing
food production, guarantee of mini-
mum remunerative prices to the
farmer, building up of buffer stocks,
providing adequate marketing facfli-
tizs for agricultural produce, devoting
an adequate share of mnational
resources for development of agricul-
ture, etc. The Government's view has
been that such a Commission is not
necessary hitherto and would distract
attention from implementation of the
agricultural programme, The ques-
tion of setting up an  Agricultural
Prices Commission as a standing body
for making recommendations regard-
ing the prices of foodgrains and other
agricultural commodities is under

_.consideration. The terms and com-
. position of the Commission have not
been finalised yet.
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Agricultural Prices Commission

+§32. Shri Shree Narayan Das: Will
the Minister of Food and Agriculture
b> pleased to state the progress made
towards the setting up of an Agricul-
tural Prices Commission?

The Minister of Food and Agri-
ture (Shri C. Sobramaniam): The
Foodgrains Prices Committee set up
under the Chairmanship of Shri L. K.
Jha, has been requested to advise on
the terms of reference of such a Com-
mission. Further action will be taken
on receipt of the recommendation of
that Committee.

Agricultural Programmes

+§33. Shri Surendra Pal Singh: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
Centra] Government have forwarded
the recommendations of the agricul-
tural team which visited wvarious
States recently to make an on-the-
spot review of their agricultural pro-
grammes; and .

(b) if so, how the State Govern-
ments have reacted to the recommen-
dationsjobservations made by the said
team? "

The Minister of Food and Agri-
ture (Shri C. Subramaniam): (a)
Yes, Sir.

(b) As the observations and recom-
mendations are based on the discus-
siong held by the Team with the State
representatives, they have been most-
ly accepted by the State Govern-
ments. While some of the recom-
mendations have already been imple-
mented, others are under their con-
sideration.

Indlan Co-operative Congress

1673. Shrimati Ramdulari Sinha:
Will the Minister of Community
Development and Co-operation be
pleased to state the reaction of Gov-
ernment to the resolution made by
the Indian Co-operative Congress and
the Delhi Co-operative Congress at
their last meeting?



gll7  Written Answers

The Deputy Minjster in the Minis-
try of Community Development and
Co-operation (Shri B.S. Murthy):
It is not clear which particular
resolution is referred to in the Ques-
tion. However, a statement indicat-
ing Government's views on the im-
portant resolutions of the last Indian
Co-operative Congress and the Delhi
Co-operative Congress is laid on the
Table of the House. [Placed is Lib-
rary. See No. LT—3703}!54].

Uplift of 5.C. and S.T. in Orissa

1674. Shri Rama Chandra Mallick:
¥/il! the Minister of Social Security be
pleased to state:

(a) the amount allotted to the Orissa
State by the Central Government for
the uplift of Scheduleq Castes and
Scheduled Tribeg during the Third
Five Year Plan period; and

(b) the amount spent so far year-
wise?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) Rs. 756.65 lakhs.

(b) The position is indicated below:

Year Expend ture

(Rs. in lakhs)

1961-62 97°73
1062-63 121743
1963-64 120°26
1964-65 188-36

(anticipated)

Propagation of Ambar Charkha
in Orissa

1675. Shri Rama Chandra Mallick:
Will the Minister of Social Security
ke pieased to state:

(a} the tota] amount of grant or
loan given (year-wise) for the propa-
gaiion of Ambar Charkha in the
Orissa State during the Third Five
Year Plan period so far;

(b) the number produced so far;
anAd

(¢) the centres opened so far?
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The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)

Year Grant Loan
(Rs. in lakhs)
1961-62 3-89 2°96
1962-63 2'59 127
| L
1963-64 094 3-cs
o
1964-65 . 032 ’
(upto 30-11-64 —_— —_—
7-74 7-28
(b 1963.
fc) M.

List of S.C. and 5.T.

1676. Shri Rama Chandra Mallick:
Will the Minister of Social Security
be pleased to refer to the reply given
to Unstarred Question No. 1026 on
the 22nd September, 1964 and state:

(a) whether the Government of
Orissa have sent any list for the
change or inclusion of certain castes
in the list of Scheduled Castes and
Scheduled Tribes; and

{b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Certain proposals for the
revision of the lists of Scheduled
Castes and Scheduled Tribes have
been received from the Government
of Orissa. These are still under
examination.

Social Welfare Extension Projects,
Orissa

1677. Shri Rama Chandra Mallick:
Will the Minister of Soclal BSecurity
be pleased to state the amount of
Central assistance given to the Gov-
ernment of Orissa during 1863-64 and
1964-65 so far, for the social welfare
extension projects, socia] and Moral
Hygiene and after-care programme?

The Deputy Minister in the Minls-
try of Law (Shri Jaginatha Eao):
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The requisite informaton is given
below:—

Scheme 1963-64 1964-65

(Amount in Rupees)

(a) W:lfare Bx-
tension Pro-

1,45,000 64,000

jects (Co-or=
dinated Pat-
tern)

50% of the
actual ex-
pend ture in-
curred by the
Stare  Govt,
on thissche-
me  included
in the Plan
will be re-
leased in the
last  quarter
of the year on
receipt of the
statement  of
actual expen-
d'ture.

(b) Social and
M ral Hyg ene
and After-care
Programme

83,000

Allotment of Land to the Landless

1678. Shri Jema: Will the Minister
of Food and Agriculture be pleased
to state:

(a) whether it is a fact that the
Central Government have advised all
Sto'e Governments to allot surplus
Gnvernment land to the landless peo-
ple in perference to others;

(b) if s9, the reaction of the State
Governments thereto;

(¢} brow much lanq has been given
to the landless people in each State
to far; and

(d) how many of the recipients are
Harijans in each State?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shkahnawaz Khan): (a) The policy of
the Central Government has been
laid duewn on pages 232-233 and 377-
378 n. the Third Five Year Plan.
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(b} Centrally sponsored schemes for
resettlement of landless agricultural
labour are in operation in all States,
except Nagaland, Jammu and Kash-
mir and West Bengal. The State Gov-
ernments also distribute land as a
part of day to day revenue adminis-
tration.

(c) A statement is enclosed.

(d) The bulk of the landless labour
is made up of Harijans. Separate sta-
tistics have not however, been main-

tained.

STATEMENT

(in thousand acres)

Acreage of land dis-
tr'buted to'the land-
less labour till the
third  week of
MNovember, 1962. %

Namr of State

1. Andhra Pradesh 1062
2. Assam 44
3. Brar 470
4. Muysore . TI9
5. Gujarat 200
6. yammu & Kashm'r 40
7. Kerala . 17
8. Madhya Pradesh 224
9. Madras . 269
10. Moaharashtra 548
11. Orissa 165
12. Punjab 72
13. Rajasthan 1292
14. Uttar Prad=sh 221
15. West Bengal 100
5:447
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Delhi-Bahadurgarh Bus Service

Shri Jagdev Singh Siddhanti:
Shri Gauri Shankar Kakkar:
Shri Kashj Ram Gapta:

{_ Shri ¥. S. Chaudhary:

Will the Minister of Tramsport be
pieased to state:

1088,

(a) whether Government have re-
#eived any representation for operat-
img a direct bus service from the
@entral Secretariat to Bahadurgerh
ard vice-versa; and

(b) if so, the action taken there-
sa?
1972 (Ai) LSD—3,
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The Minister of Transport (Shri Raj
Bahadur): (a) Yes.

{b) The matter has been taken up
with the Director of Transport, Delhi,
Delhi-Bahadurgarh route being an
inter-state route, no state carriage
permit can be granted on this route
unless a reciprocal agreement is
reached between the ‘Transport
Authoritiegs of Delhi and Punjab. Ac-
tion for such an agreement has al-
ready been initiated by the Director
of Transport, Delhi.

Vaccine for Sheep Diseases

1684 J Shri Ram Harkh Yadav:
" 7 Shri Kirpa Shankar:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether the U.S. Government
have granted a research grant of
Rs. 2.56 lakhs to the Institute of Vete-
rinary Preventive Medicine of Rani-
pet in Madras for evolving effective
vaccine for protecting sheep against
disease, in particular, sheep-pox;

(b) if so, the details of the scheme;
and

{c) when the work is likely to start?

The Deputy Minister in the Mimis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) A statement is laid on the Table
of the House. [Placed in Library.
See No. LT-2704/64].

(c) Work has started from Novem-
ber 4, 1984

Taxi Service im the Capital

1685. Shri E. Madhusudan Rao: Will
the Minister of Tramspert be pleased
to state:

(a) whether Government are aware
that the taxi and scooter drivers de
not carry passengers for short dist-
ances in the Capital; and

(b) if so, the action taken or being
taken by Government in this regard?
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The Minister of Transport (Shri Raj
Babadur): (a) and (b). Complaints
have been received that some taxi
and scooter drivers decline to take
short distance passengers, As this
involves a violation of Rule 438 of
the Delhi Motor Vehicles Rules, 1940,
she traffic police have been launching
prosecutions against offending drivers.
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Tribal Girls' Education

[ Shri Subodh Hansda:
1687 Shri S. C, Samanta:
Shrimati Savitri Nigam:
Shri M. L. Dwivedi:

Will the Minister of Social Security
be pleased to state:

(a) whether Government are satis-
fied with the Tribal girls' educatiom
in the country, particularly of plaim
areas; and

(b) if not, what attempts are being
made to make it satisfactory?

The Depuby Minister in the Minis-

try of Law (Shri Jaganatha Rao): (a)
The Government are taking special
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steps for the educational advance-
ment of the tribal girls. While the
progress is generally satisfactory,
there is no doubt that there is room
for improvement.

(b) Assistance in wvarious forms
such as scholarships and stipends,
hostel facilities and boarding grants,
mid-day meals, clothing, books and
other equipment grants etc, has been
provided; and it is intended to extend
the coverage and scope of these
schemes during the Fourth Plan
period to the extent possible out of
the resources which would become
available.

Demonstration Centres set up by
ILCMA. for Cotton Cultivation

1688, Dr. M. 5. Anpey: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government is aware
of the fact that the Indian Cotton
Mills Association have decided to set
up one Demonstration Centre in each
of the five cotton-growing States of
India to instruct the farmerg in
modern farm practices tp increase
cotton yield; and

(b) if so, the progress under the
scheme so far in each of the five
cotton-producing States?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes. At its
meeting held in September, 1964, the
Indian Central Cotton Committee was
informed that the Indian Cotton Mills’
Federation had set aside a sum of
Rs. 45 lakhs for more vigorous steps
to be taken for implementing the
various intensive methods of cotton
cultivation and educating the farmers
in these methods through demonstra-
tion on sizeable areas for enhancing
cotton yields per acre. A sum of
Rs, 5 lakhs has been earmarked for
the current year. The programme is
te set up a unit of 1,000 acres each in
the States of Gujarat, Madras, Maha-
rashtra, Punjab and Rajasthan. The
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expenditure would be about Rs. 1
lakh for each unit.

(b) The Government has no pre-
cise information. y

Indian Cotton Mills Association

1689. Dr, M. S. Aney: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Govern-
ment, the Planning Commission and
the Governments of the five cotton-
producing States made any proposals
to the Indian Cotton Mills Associa-
tion or received any proposals from
that body for (i) financial help, and
(ii) bringing about co-ordination bet-
ween the efforts of Government on
one side and those of the Indian Cot-
ton Mills Association on the other;
and

(b) if so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). The
Ministry of Food and Agriculture and
the Planning Commission have no
information. However, the Indian
Central Cotton Committee, an auto-
nomous body under the administra-
tive and financial control of this
Ministry was approached in May 1964
by the Indian Cotton Mills’ Federa-
tion, for assistance in the selection
of demonstration centres for their
programme. The Committee has
since extended the assistance request-
ed for.

Prices and Civil Supplies in Delhi

[ Shri P. R. Chakraverti:
1680 ] Shri P. C, Borooah:
*7) Shri Sham Lal Saraf:
| Shri Surendra Pal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether Government have ask-
ed the Delhi Administration to re-
view the position in regard to the
prices and civil supplies in Delhi; and
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(b) the steps taken to enforce anti-
hoarding and anti-price rising mea-
sures in the context of the business
community having gone back on its
assurances to hold the price line?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R, Chavan): (a) The position about
prices etc. of foodgrains in Delhi is
under constant review.

(b) The important steps taken to
check hoarding and rise in prices in
Delhi are as follows:

(i) Promulgation of anti-hoarding
orders viz Delhi Prevention of
Hoarding of Foodgrains Order, 1964;
Delhi Sugar Restriction (on sale and
possession) Control Order, 1964; Delhi
Cement (Prevention of Excess) Con-
trol Order, 1964;

(ii) Enforcement of Licensing Con-
trol Order and also Price Control
Orders in regard to Sugar, Coal,
Kerosene, Salt and Rice;

(iii) Enforcement of the order
about display of prices by the whole-
sale and retail dealers wunder the
Delhi (Display of Prices) Order, 1963
and issue of proper cashmemos; and

(iv) Introduction of summary trials
an stringent punishments for contra-
vention of food laws.

Qualified Managers for Sugar Mills

1691. Shri Yashpal Singh: Will the
Minister of Food and Agriculture be
pleased to state;

(a) whether it is a fact that while
addressing the Convocation of the Na-
tional Sugar Institute he said that “it
will be worth legislating that sugar
factories should have as their mana-
gers, men who are really qualified”;
and

(b) if so, whether there iz any plan
1o bring forward a legislation in thls
respect?

The Deputy Minister in the Minis-
&y of Food and Agricalture (Shri
O. E. Chavan): (a) Yes, Sir,
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(b) Not yet. i
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Visit by Russiap Veterinary
Scientists

{ Shrj P. G. Ben:
1693. . Shri Ram Sewak:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether a ten.m' of Russiam
veterinary  selentists  visited this
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country to evaluate the progress of
Indian veterinary science; and

(b) if so, what is their reaction and
consequential suggestions”

. The Deputy Minister in the Minis-
iry of Food and Agriculture (Shri
Shahnawaz Khan): (a) A team of two
Russian Veterinary Scientists visited
India to study methods of preparing
0il adjuvant pasteurella vaccine,
African Horse Sickness vacecine, and
to discuss the researches conducted
on the diseases of animals; there is no
question of evaluating the progress
of Indian Veterinary Science.

(b) The team did not submit any
report and no report is expected
either. At the end of the visit they
discussed their observations with the
Animal Husbandry Commissioner to
the Gowvernment of India on techni-
cal matters. They also met the
Minister of Food and Agriculture
and senior officers. They were very
complimentary about the work done
at our research centres particularly
about the work on African horse sick-
ness.

Rice from Pakistan

1694. Shri Balkrishna Wasnik: Will
the Minister of Food and Agriculture
be pleased tp state:

(a) whether the President of Pakis-
tan had offered to supply rice to
India during his meeting with the
Prime Minister of India at Karachi
on the 12th October, 1964;

(c) if so, the quantity and quality
thereof; and

(c) Government's reaction thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. B. Chavan): (a) to (c). When the
President of Pakistan and the Prime
Minister of India met informally on
the 12th October, 1964 during the
latter’s stopover at Karachi en-route
to New Delhi from Cairo, the possi-

4
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bility of import by India of rice from
Pakistan was mentioned. The ques-
tion of further imports of rice from
Pakistan is now engaging the atten-
tion of the Government of India.

Revision of Lists of S5.Ts in U.P.

1695. Shri H. C. Soy: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether a demand had been
voiced in the UP. Vidhan Sabha last
vear to include in the list of Sche-
duled Tribes a certain number of
people belonging to Mirzapur district
in UP. in the same way as these
people are classified by Bihar and
other States; and

(b) if so, the steps taken in the
matter and the reasons for delay in
this respect?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Government of India
are not aware of any demand made
inthe U.P, Vidhan Sabha for inclusion
of certain tribes in the Mirzapur dis-
trict in the list of Scheduled Tribes;
the exact position iz being ascertain-
ed. However, it is a fact that the
Government of U.P. have made some
proposals for the revision of the lists
of Scheduled Castes and Scheduled
Tribes and these are being examined.

Use of Manpower
[ 8hri P. C. Borooah:
L Shri P. R. Chakraverti:

‘Will the Minister of Social Security
be pleased to state:

1696.

(a) whether Mr. Shunzo Tomita,
Secretnry of the Japanese Industrial
Co-operative Association was recently
invited to advise on the increased use
of available manpower and to dis-
cusg proposals for Japanese collabo-
ration in this respect; and

(b) if so, the result of the discus-
sion held with him?

The Deputy Minister in the Minis-

try of Law (Shri Jaganatha Rao): (a)
Yes, Sir.
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(b) Discussions are still going on.
Tube Wells in West Bengal

1697. Shri Subodh Hansda: Will
‘the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that the
targets fixed for West Bengal for
drilling of deep tube wells for irriga-
tion have not been fulfilled on account
of shortage of funds; and

(b) if so, whether this fact was
taken into account and whether any
financial help was offered or is being
offered to the State to fulfil its
targets??

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) No.

(b) Does not arise.
Co-operative Farming Societies

1698. Shri Kolla Venkaiah: Will the
Minister of Community Development
and Co-operation be pleased to state:

(a) the number of co-operative
farming societies formed during 1963-
64 in various States;

(b) the co-operative societies ac-
tually working in 1963-64 (including
those formed before 1963-64) in wvari-
ous States; and -+

(¢) the aid given to the societies
referred to in part (a) above by the
Central Government and the respec-
tive State Governments (State-wise)?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri B, S. Murthy): (a)
The total number of co-operative
farming societies formed during the

year 1963-64 was 1256. The State-
wise details are given in the state-
ments laid on the Table of the

House, [Placed in Library, See No.
LT-3705(i)/64].

(b) The total number of co-opera-
tive farming societies actually work-
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ing in the year 1963-64 was 3,762. The
State-wise details are given in the
statement laid on the Table gf the
House. [Placed in Library. See No.
LT-3705(ii)/64].

(¢) A statement indicating the
aid given to societies State-wise,
during the year 1963-64 is laid on
the Table of the House. [Placed in
Library. See No. LT-3705(iii) /64].

Bifurcation of Multi-Member
Constituencies

1699. Shri Kolla Venkaiah: Will the
Minister of Law be pleased to state:

(a) whether any representations
have been made to Government
against the bifurcation of multi-mem-
ber constituencies into single-member
and double-member constituencieg for
the election to the upper Houses in
States which was done in 1961; and

(b) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Yes, Sir; two representa-
tions were received after the Council
Constituencies Amendment Orders
were issued by the President and one
just before they were issued. As
the point of view expressed by the
representationists was already con-
sidered by the Government, no action
was considered necessary on these
representations.

Legislation for Juvenile Courts and
Illegitimate Children

1700, Shri D, N. Tiwary; Will the
Minister of Social Security be pleas-
ed to state:

(a) whether Government's atten-
tion has been drawn to the Resolu-
tions adopted by the convention cf
the International Federation of the
Women Lawyers in respect of setting
up of children’s courts and making
laws about‘ illegitimate children; and
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1b) it so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). The Government have no
information about the Resolutions,

Production of Paddy Crop

Shri Vishwa Nath Pandey:
1761, Shri Yamua Prasad Mandal:
Shri Bal Krishna Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a method
to control the paddy pest root-weevil
which had been a night mare to
peasants was discovered by the Ento-
mological Department of the Agricul-
tural College, at Sabour (Bhagalpur),
in Bihar State; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) Preliminary field trials on
paddy root-weevil, conducted by the
Entomology Section of the Agricul-
tural Research Institute, Sabour,
showed that BHC 10 per cent or
aldrin 5 per cent dust applied to the
soil at the time of puddling at 11 kg.
per acre gave satisfactory control o1
the pest in the grub stage. This
treatment was found to kill a large
number of adult weevils as well, thus
considerably reducing the damage ‘o
the paddy crop. Further trials using
other insecticides for control of pests
both in the adult and grub stages are
in progress,

On the basis of these preliminary
trials, the Government made provi-
sion for free distribution of 50 tonms
of BHC 10 per cent dust for under-
taking a control campaign on nearly
5000 acres of paddy in the Shahabad
District during 1964-65. The State
Government have sanctioned a
scheme for free demonstration of
BHC 10 per cent as a control mea-
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sure against the grub of the pest over
an area of 18,000 acres of paddy im
Shahabad and 5,000 acres in Patna
and Gaya Districts during the cur-
rent year.

Sugar Quota of U.P.

1702. Shri Vishwa Nath Pandey:
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that the
Government of Uttar Pradesh have
requested the Union Government
to raise the sugar quota in order to
meet the deficiency in the State; and

(b) if so, the reaction of Govern-
ment thereto?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) Yes, Sir.

(b) The State's quota could not be
enhanced owing to the difficult sugar
supply position,

Educational Advancement of 5.Cs and
8.Ts

1703. Shri P. Kunhan: Will the
Minister of Social Security be pleas-
ed to state:

(a) whether there was any shortfall
of expenditure in the funds allocated
for the educational advancement of
Scheduled Castes and  Scheduled
Tribes in Kerala during 1960-61, 1961-
62 and 1962-63; and

(b) if so, the reasons therefor?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): {(a)
Out of the allocation for Scheduled
Castes, there was no shortfall in ex-
penditure during 1960-61 and 1961-62.
During 1962-63 also, the utilisation
wag about 97 per cent.

In regard to Scheduled Tribes, there
was shortfall in expenditure during
1960-61 and 1962-63.

(b) Due to fewer awards of board-
ing grants than originally envisaged,
late receipt of estimates for construe-
tion of buildings and starting of some
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schools in the latter half of the finan-
clal year.

Minimum Prices of Paddy

1704. Shrimati Savitrj Nigam: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether the Farmers' Forum
has passed a Resolution that it |is
causing a great concern to the vari-
ous farmers that the minimum prices
fxed for paddy and wheat vary from
one State to another while the cost
of production is the same; and

(b) if s0, the Government reaction
thereto?

‘The Deputy Minister in the Minis-
try of Food and Agricultare (Shri
D. R. Chavan): (a) Yes, Sir. The
All India Farmers' Council in their
17th meeting held at Bhubaneswar on
the 24th and 25th October, 1964, pas-
sed a Resolution on the fixation of
remunerative and incentive prices—
wherein, inter-alia, it was stated that
in the prices fixed for paddy by lhe
Government in the States of Orissa
and its bordering States of West
Bengal and Andhra, the difference
was too much while the cost of pro-
duction was nearly the same.

{b) As the quality of paddy poo-
duced differs from State to State as
also the geographical and economic
conditions, it is not possible to an-

nounce uniform prices for all the
States.
The producers’ prices announcec

for wvarious varieties of wheat for
1964-85 season are the same for ail
the States.

Sugar Quota of States

Shri Uikey:
Shri Babunath Singh;
[_Shri Radhelal Vyas:

1705,
Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Govern-
ment have restoredq the 5 per cent
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cut imposed in the supply of sugar
to the States; and

(b) if so, the Qquantum of sugar te
be supplied to Madhya Pradesh?”

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan); (a) Yes, Sir.

(b) 12,000 tonnes per month,

Sugar Factory ai Hastinapar

1766. Shri K. N. Pande: Will the
Minister of Food and Agriculture be
pleased to state:

(&) whether it is a fact that a
licence to establish a sugar factory
at Hastinapur was given to some
firm in U.P. four years ago in order
to give employment to the refugees
settled in the Ganga Khadar area but
no factory has so far been established
there; and

(b) if so, the reasons for not estab-
lishing the sugar factory by the firm
concerned and whether any actiom
has been taken to expedite the same?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D, R. Chavan): (a) and (b). A
licence wasg granted in November,
1957 to a joint stock concern for es-
tablishment of a sugar factory at
Hastinapur, District Meerut (U.P.).
But as the licensee failed to establish
the factory within the time specifierd
therefor without any reasonable
cause, the said licence has been 1e-
voked on 6th October, 1964.

faeelt & @\ qefae
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Director-General of Tourism

1708. Shri E. Ramanathan Chettiar:
Will the Minister of Transport be
pleased to state:

(a) whether any specified tenure is
fixed for the post of Director-General
ef Tourism under his Ministry; and

(b) if so, how long the present in-
cumbent of this post has been hold-
ing the office and how many years
more he is likely to continue to hold
this post?

The Minister of Transport (Shri Raj
Bahadur): (a) No.

(b) The question does not arise in
view of the answer to part (a).
However, it may be stated that the
present incumbent of the post has
‘been holding office since 1-3-1958. The
post requires that the incumbent
should have considerable specialised
knowledge of Tourism and contacts
and familiarity with leading people
in the Travel Trade in important
world centres. As such, it would be
in the country’'s interest not to change
incumbents for considerable periods.

Production of Khadi

1709. Shri R. Barua: Will the Miuis-
ter of Social Security be pleased to
state;

(a) the annual production of Khadi
during the Third Plan period with
the number of persons employed in
producing Khadi;

(b) the measures taken to stcp up
the use of Khadi; and

(c) how far the use of Khadi in
schools can be encouraged?

The Deputy Minister in the Mimis-
try of Law (Shri Jaganatha Rao): (a)
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to (c). Information is being collected

and wil] be placed on the Table of
the House in due course.

Utilisation of Irrigation Potential

1710. Shri P. C. Borooah: Will the
Minister of Feod and Agriculture be
pleased to state:

(a) whether the Agricultural Pro-
duction Board is actively examininy
the question of accelerating the utili-
sation of irrigation potential ip the
country by concentration of efforts on
projects which are in an advanced
stage of construction;

(b) if so. the decisions arrived at
by the Board in this behalf; and

(c) tho amount allocated for being
spent for the purpose during the re-
maining part of the Third Plan?

The Depuiy Minister in the Minis-
try of Food amnd Agriculture (Shri
Shakmawaz Khan): (a) Yes.

(b) It was decided that the details
about the extent to which construc-
tion work could be speeded up, cxira

. fundg that could be utilised and the

benefits to accrue by the provision of
additional funds should be examinad
by the Ministry of Irrigation and
Power in consultation with the
Ministry of Finance before the quan-

tum of financial assistance is deter-
mined and sanctioned,
(c) So far, additional assistance

amounting to Hs. 4 crores for Nagar-
junasagar and Rs. 1 crore for Gandak
has been sanctioned.

Gurjarat Herb to curb Hunger

J Shri D. C. Sharma:
1\ Shri Yashpa] Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether ‘Kaliya', the Gujarat
herb claimed to be capable of curbing
hunger for at least four days has
been sent to the Central Research
Laboratory, Delhi by the Shuddha
Ayurveda Association of Gujarat for
examination; and

1171.
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(b) whether the same has been
examined and if so, the result there-
of?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
D. R. Chavan): (a) The Government
are not aware of any laboratory by
the name of Centra] Research Labo-
ratory, Delhi. The Food Analysis
Laboratory of the Department of Food
has not received any sample =of
Kaliya, the Gujarat herb, from Shud-
dha Ayurveda Association of Gujarat
for examination,

(b) Does not arise,

Indian Olympic Team's Flight to
Tokyo by Air India

{ Shri Karni Singhji:
| Shri Brij Raj Singh—Kotah:
| Shri Chuni Lal:
| Shri Nath Pai:
| Shri Bhagwat Jha Azad:
Shri Basumatari:
Shri Indrajit Gupta:
| Shrimati Tarkeshwari Sinha:
Shri K. N. Tiwary:
Dr. Ranen Sen:
Shri Himmatsinhji:
Shri Solanki:
Shri Ram Singh:

1713.

Will the Minister of Civil Aviation
be pleased to state whether it is a fact
that the Indian Olympic Team to
Tokyo was subjected to much dis-
comfort on their flight from Delhi to
Tokyo due to the Air India plane
being late and the sports team wot
being allowed to get off the plane .li
the way from Delhi to Tokyo result-
ing in much fatigue and discomfort
to our gportsmen?

The Minister of Civil Aviation (Shri
Kapungo): Air-India operated their
Bombay-Calcutta-Bangkok-Hongkong-
Tokyo flight of 30th September, 1964
with an additional halt at New Delhi
specially to embark Indian Olympic
Team. The aircraft was scheduled
1o leave Delhi at 0820 hours local tin:e
and arrive at Tokyo at 2230 hours
local time. However, the aircraft
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which was to operate the flight arriv-
ed from London into Bombay ome
hour and 15 minutes late and it de-
parted from New Delhi at 0940 hours
local time. Accordingly, there was ne
delay ex-New Delhi but continuation
of delay which originated in Europe.

In view of additional halt at New
Delhi, it was decided to overfiy Bang-
kok. Further, due to continue raim-
fall at time of arrival of flightr at
Hongkong, passengers were kept on
board the aircraft. If passengers has
been allowed to leave aircraft, pre-
vailing weather conditions wou'd have
caused them more inconvenierce and
possibly further delayed their arrival
at Tokyo.

Bridge over the Narmada River near
Hoshangabad

1714. Shri Hari Vishnu Kamath: Will
the Minister of Transport be pleasad
to state:

(a) whether the construction of the

road bridge over the Narmada near
Hoshangabad is being inordinately
delayed;

(b) if so, the reasons therefor; and

(¢) the steps taken to expedite the
completion of the work?

The Minister of Transport (Shri
Raj Bahadur): (a) to (c). The con-
struction of the bridge over the river
Narmada near Hoshangabad is a State
project. But the Government of India
have made a grant-in-aid amcunting
to Rs. 13.34 lakhs for this brilge. The
work on the bridge was started in
February, 1860 and accordinyg to the
schedule the bridge was recuired to
be completed by February, 1062. ihe
entire work in the foundations and
piers of the bridge was completeld
uplo the top of the pier cap, but fur-
ther work on the super-structure was
held up due to non-availability of the
required quantity of 3 mm. High
Tensile Steel wire in the country. The
design of the bridge had therefore 1o
be revised so as to allow the use of
7mm. High Tensile Steel wire, the
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manufacture of which has beer taken
up in the country. The requisite
guantity of steel has been procured by
the State Government. According to
the information furnished by the
State authorities ‘in May 1964, the
bridge is expected to be completed by
June, 1965.
Baby Food

1715. Shrimati Savitri Nigam: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

(a) whether Government have
taken any decision to get the baby
food sold through the agency of Price
Resistance Movement Oraganisers to
the consumers without middleman in
the Capital; and

(b) if so, the broad outlines of the
decision?

The Deputy Minister in the Minis-
try of Community Development and
Cooperation (Shri B, S. Murthy): (a)
No, Sir.

(b) Does not arise.
ILA.C.

Shri Himatsinghji:
Shri Hukam Chand
1716. J' Kachhavaiya:
Shri Solanki:
tShri Narasimha Reddy:

Wil] the Minister of Civil Aviation
be pleased to state:

(a) whether it ig a fact that ser-
vices of Junior Office Assistants in the
Indian Airlines Corporation are ter-
minated before the completion of two
years of their service and the same
people are re-employed; and

(b) if so, the reasons therefor?

The Minister of Civil Aviation (Shri
Kanungo): (a) and (b). No, Sir. The
Corporation have however, reported
that in two cases services of two
junior assistants were terminated be-
cause of re-assessment of staff strength
as a result of which certain employees
were rendered surplus. These two
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junior assistants were later offered
fresh appointments when vacancies
arose. Omne of them accepted the offer
and joined while the other did not re-
port for duty. At the time of termi-
nation of their services the persons
concerned had rendered about two
months’ services. This does not take
into account cases where appointments
may have been made against short-
term vacancies.

Lists of S.Cs & S.Ts

1717. Shri Hem Raj: Will the Minis-
ter of Social Security be pleased to
state:

(a) the progress made in finalising
the lists of the Scheduleq Castes and
Scheduled Tribes; and

(b) when these wil] be published?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): (a)
and (b). Proposals for the revision
of the lists of Scheduled Castes and
Scheduled Tribes have now been re-
ceived from practically all the States
and are under examination. Deci-
sions will be taken as early as
possible.
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Caravelle for Indiam Airlines
Corporation

1719. Shri P. C. Boreoah: Will the
Minister of Civil Aviation be pleased
to state:

(a) whether the fourth Caravelle
ordered by the Indian Airlinegs Cor-
poration has been received; and

(b) if so, when and on what route
it has been put for service?

The Minister of Civil Aviation (Shri
Kaungo): (a) Yes, Sir.

(b) The aircraft arrived in India
on 2nd December, 1964. The fourth
Caravelle aircraft will commence sup-
plementing the capacily provided by
Caravelles effective from  1-4-1965
and the question of providing Cara-
velle services on the following addi-
tional sectors is under consideration:

Calcutta|Madras
Delhi|Srinagar|Delhi
Madras'Bangalore|Madras
Bombay Bangalore,Bombay,

Election Symbols

1720. Shri H. C. Soy: Will the
Minister of Law be plcased to state:

(a) whether it is a fact that after
the merger of Jharkhand Party in
Bihar with the Indian National Cong-
ress Party and the P.SP. with
Soeialist Party, the election symbols
reserved for these political parties
now merged, have been affected; and

(b) if so, in what way and to what
extent?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rae): (a)
and (b). (i) According to the infor-
mation received in the Election Com-
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mission from the Jharkhand Party in
Bihar, it has not finally merged with
the Indian National Congress: the
Election Commission, therefore, con-
tinues to recognise it ag a separate
political party functioning in that
State, with the eleclion symbol ‘Cock’
reserved for it

(ii) Being satisfied that the former
Praja Socialist and Socialist Parties
have ceased to exist as separate
political parties and have merged to
form the Samyukta Socialist Party,
the Election Commission has accord-
ed recognition to the last-named
party, and has allotted the election
symbol ‘Hut' 1o it. The election
symbol ‘Tree’ has been removed irom
the list of such symbols,
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Konkan Steamer Services

1722, Shri Dighe: Will the Minister
of Transport be pleased to state:

(a) whether Government are aware
that the Bombay Steam Navigation
Co. Ltd. has stopped Pplying steamers
on the Konkan Coastline for three
davs in a week;

(b) if so, the services so suspended;
and

(c) whether Government gave per-
‘mission for the suspension of these
services?

The Minister of Transport (Shri Raj
Bahadur): (a) to (c). Due to heavy
‘waffic expected during the exposition
of St. Francis Xavier at Goa, the
Bombay Steam WNavigation Company
(1953) Ltd., have, with the approval
of the Government of India and in
consultation with the Government of
Maharashtra rationalised their Kon-
-Ran services as follows:

(1) the Vengurla service which
was being operated previous-
ly six days in a week is now
being operated only three
day® in a week;

(2) the Panjim service which was
previously being operated
only two days in a week is
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now operated six days in a

week.
(3) the ports of Palshet, Boria,
Tiveri and Ranpar which

were being catered to by the
Panjim service are now Deing
catered to by the Vengurla
Service (re-named as Malwan
service);

(4

—

the ports of Ratnagiri and
Vengurla have been included
in the itinerary of the Panjim
service;

(5) the Vengurla service (re-
named as Malwan service)
terminates at Malwan instead
of at Vengurla.

The above rationalised service sche-
dule came into force from the 20th
November, 1964 and would continue
till about the 15th January, 1965.

Import of Wheat from U.S.A.

[ Shri Naremdra Singh Mahida:
1723, ) Shri Selanki:

Y| Shri Himmatsinhji:
{_ Skri P. H. Bheel:

Wil! the Minister of Food and Agri-
culture be pleased to state:

(a) the lotal quantity of wheat im-
norted under P.L. 480 from U.SA.,
during 1961-82, 1962-63 and 1963-84;

(b) the total amount of freight for
transhipment of this wheat paid te
the shuppers, year-wise during the
above period; and

(¢} the details of procedure adopt-
ed for accepting tenders for transhim-
ment of wheat and the periad givem
to the contractors?
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The Deputy Minister in the Minis-

iry of Food and Agriculture (Shri
D. R. Chavan): (a) and (b)

Year Quantity Approxi-
of wheat mate
imported freight,
(’000 payable
Metric on quan-

tons) tities
imported
(Crorcs
of Rs.)
1961-62 18440 13°58
1962-62 300374 22-86
1963-64 4054°2 33°43

(c) A statement is enclosed.
STATEMENT

Under the PL-480 programme, at
least 50 per cent of the commodities
are required to be transported in U.5.
flag vessels. The chartering in this
respect is done by the ILS.M,
Washington. The chartering in res-
pect of non-U.S. flag vessels is done
by Chief Controller of Chartering,
New Delhi.

The Director General, India Supply
Mission, Washington follows the fol-
lowing procedure. After preliminary
enquiries in the freight market, offers
and counter offers are made, in the
light of the market situation and
other factors having a bearing on
the freight rates, the best possible
rates and terms being obtained,

In accordance with the commereial
shipping practices, the chartering of
vessels is normally arranged through
personal telephonic conversations and
commitments by telephone, tenders
or bids in -writing, or teletypes.
Charter parties are promptly made
after exchange of confirmation
letters, teletypes etc,

The Director General, I.SM. re-
sorts to chartering by means of pub-
lic invitation to tender, whenever it
is considered necessary by him e.g.
when there is slump in the freight
market, Sometimes when the mar-
ket is firm and steady the other
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method of chartering by negotiations,
without letting the market know the
extent of our demand, is resorted to.

The  procedure for chartering
vessels by the Central <Chartering
Organisation in the Ministry of
Transport, New Delhi, is that the
chartering officer holds a meeting
every day with the empanelled and
recognised chartering brokers, After
verification of non-availability of
Indian ships, quotations are inviled
from all the brokers in a prescribed
form giving necessary details. The
replies containing firm offers from
ship-owners through the London
brokers are calledq at a fixed time
either on the same evening or the
morning following and then, after
comparing the various offers receiv-
ed, the rate and termg are negotiaied
for the most attractive offer, “subject
open” counters being given to other
brokers who are competing in the
bid.

Import of Wheat from U.S.A.
[ Shri Narendra Singh
1 Mahida:
1724, Shri Solanki:
| Shri Himmatsinhji:
| Shri P. H. Bheel:

Will the Minister of Transport be
pleased to state:

(a) the size of the vessels approved
by the Government of India for the
import of wheat from the United
States under P.L. 480;

(b) whether by increasing the size
of the vessels, expenditure on freight
can be reduced; and

(e) if so, the details thereof?

The Minister of Transport (Shii
Raj Bahadur): (a) The size of the
vessels is limited to a draft of 30 feet
and maximum cargo to be carried at
22,000 long tons.

(by and (c). The question of
increasing the size of the vessels and
consequent reduction in freight is
under Government's consideration,
having regard to the draft restrictions
and the port and clearance facilities
available,
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Famine in Rajasthan

1725. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government's atten-
#en has been drawn to the reported
famine conditions in about 600 vil-
lages in Rajasthan;

(b) if so, what aid has been given
by Government to improve the condi.
tions there; and

(c) in how many villages in other
Siates such scarcity conditions pre-
vail at present?

The Deputy Minister in the Minis-
#ry of Food and Agriculture (Shri
Shahnawaz Khan): (a) and (b). Apart
from some unconfirmed newspaper
reports Government has not received
any report of famine conditions in
Rajasthan villages during the current
year. A detailed report has been
ealled for from the Rajasthan Gov-
ernment. The question of aid to the
State Government will be considered
in the light of their report.

(c) Information is being collected
and will be placed on the Table of
the Sabha as soon as it is available.

F.A.O. Regional Conference

1726. Shri P, C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether Government had sent
any delegation to the F.A.O. Regional
Conference held recently in Manila;

(b) if so, the subjects discussed and
the decisions taken thereat; and

(c) the action taken by Govern-
ment in the light thereof?

The Deputy Minister in the Minis-
#wy of Food and Agriculture (Shri
Shahnawaz Khan): (a) Yes.

(b) The following subjects were
discussed at the Conference:

(1) Food and Agriculture situa-
tion in Asia and the Far East.
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(2) Report on Food and Agricul-
ture Organisation Programme
.Implementation in the Region.

(3) World Food Congress and
future direction of the Free-
dom from Hunger Campaign.

(4) (a) Motivating farmers to
increase agricultural produc-
tion.

(b) Developing Social incentives
among farmers.

Providing Technical Services
to farmers for increased pro-
duction.

(e

—

(d) Successful Agricultural Deve-
lopment in Region Case Study

of Japan.

(5) The Role of Agricultural
Education in Realisation of
Development Plans.

—

(6) The Contribution of Agricul-
tural industries to economic
development and nutritional
improvement,

(7) The Essentials for the Suc-
cessful Planning and Imple-
mentation of Dairy Develop-

ment.

(8) Trade Problems and pros-
pects in Region.

(9) Implications of Population

growth on Food and Agricul-
tural development in the Far
East.

(10) The Future Orientation of
Food & Agriculture Organi-
sation’s Work in the Region.

A brief resume of the more impor-
tant recommendations made by the
Conference is given below:

The proposal for establishment of
an International Agricultural Deve-
lopment Institute which would aim
at providing training, research and
advisory services in the field of agri-
cultural development programming
was approved. The need to direct
F.A.O. resources towards aiding the
developing countries in dealing with
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the practical problems of food produc-
tion and agriculture was accepted. It
was agreed that a campaign against
rice diseases should be carried on in
the countries of the region, particu-
lar attention being given to the orga-
nisation of a mobile aerial survey team
with adeguate equipment which could
move from country to country.

The establishment of an Emergency
Fund for the control of livestock
diseases was approved. The import-
ance of a well-conceived effective
price policy with regard to  basic
foodstuffs was accepted. The need
for reasonably suitable rather than
high prices was. recognised and
it was stressed that the farm
price policy should be consistent with
the object of avoiding inflationary
movements and
prices. To achieve this aim of a pro-
fitable farm operation, the policy of
reducing the cost of production by
subsidising the purchase of farm
requisites in particular fertilisers,
pesticides and the reduction of the
cost of electric and diesel power in
the rural sector, received support.

It was agreed that the problem of
Freedom-From-Hunger would be
tackled by a two-pronged effort;
firstly, to increase agricultural pro-
duction and secondly, to control un-

reasonable population increase by
birth control measures.

The important role of Agro-
Industry in agricultural production

as well as more effective utilisation of
urban wastes, was recognised.

(c) Most recommendations call for
action by the Food and Agriculture
Organisation. Where action by Gov-
ernment is called for, it will be taken
en receipt of the report of the
conference.

Tuticorin Harbour Pl'l)i\ﬁ'.t

1727. Shri Muthiah: Will the Minis.
ter of Tramsport be pleased to state:

(a) whether the Revised Estimates
for the current year for the Tuticorin

DECEMBER 22, 1964

rising consumer .

Written Answers 6154

harbour project submitted by the pro-
ject authorities in September, 1964
have been sanctioned; and '

(b) if so, the amount sanctioned?

The Minister of Transport (Shri Raj
Bahadur): (a) and (b). The Revised
Estimates for 1964-65 received froma
the Tuticorin Harbour Project are
still under consideration along with
the budget proposals in respect of the
various Projects. The amount that is
finally agreed to for Tuticorin Har-
bour Project will be included in the
Demands for Grants and presented to
the Parliament along with budget pro-
posal for 1965-66.
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‘Farm Pact’ between Indin and
Germaay

( Skri Ram Harkh Yadav:
| Shri Marli Manohar:
1729.) Shri Omkar Lal Berwa:
Shri Hukam Chand
L Kachhavaiya:
Will the Minister of Food andl Agri-
culture be pleased to state:

(a) whether it is a fact that #ae
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Governments of India and West Ger-
many have signed a ‘Farm Pact' under
the Agricultural Commodity Assist-
ance Programme;

(b) if so, the details of the Pact;
and

(c) the commodities to which the
Pact applies, when those commodities
are likely to be supplied to and
imported to India?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
Shahnawaz Khan): (a) The Govern-
ment of India and the Federal Re-
public of West Germany have signed
a Supplementary Protocol to the
original Agreement of the 14th May,
1962 between the two Governments
for carrying out joint advisory activi=-
ties for the development of agricul-
ture in the District of Mandi in Hima-
chal Pradesh.

(by and (c). Under the Supplemen-
tary Protocol the German Government
*would supply agricultural means of
production such as fertilizers, insecti-
cides, and agricultural equipment
such as tractors, plant protection
aquipment worth about DM 654,600
Tapps. Rs. 7,79,000).

The above commodities would be
supplied on rupee payment basis and
the rupee equivalent will be kept for
the Government of Federal Republic
9f Germany with the Reserve Bank
of India. These funds would, how-
ever, be made available to the Gov-
ernment of India for the building of
warehouses for the cooperatives in the
District of Mandi.

The commodities are expected to be
despatched to India before the end of
the current year.

Road Accidents on G.T. Road mear
Village Mundka

1730. Shri Kishen Pattnayak: Will
‘he Minister of Transport be pleased
*o state:

(a) whether it is a fact that four
boys were killed last month in road
accidents near village Mundka on G.T.
1972 (Ai) LSD—4.
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Road from Delhi leading towards
Rohtak;

(b) whether it is also a fact that
buses and trucks plying on the road
run at a high speed and do not obey
the Road signals for a school;

(¢) whether it is also a fact that
guardians of the students of this
school have lodged several complaints
in this regard but no action has been
taken so far; and

(d) the steps Government propose
to take in the matter?

The Minister of Transport (Shri
Raj Bahadar): (a) During the month
of November, 1964, only one child,
aged 4, who was hit by a car (on 28th
November, 1964) near village Mundka,
died as a result of the accident.

(b) All the wehicles operating on
the G.T. Road do not run at high
speeds, in disregard of the traffie
signs, However, the Traffic Police,
Delhi, have been launching prosecu-
tions against the persons concerned
when they are found to be over-
speeding on the road.

(c) Only one complaint was receiv-
ed in this regard by the Delhi Admi-
(d) The following further steps are

proposed to be taken by the Delhi
Administration, to prevent road acci-

dents, particularly near Mundka
village:—
(i) Speed checking near village

Mundka will he intensified.

(ii) Lectures on road safety will
¥ imparted to school child-
ren and adults of the village.

(iii) Physical improvements by
way of raising railing barriers,
widening of the road, cons-
truction of refuge islands,
ete. will be carried out after
a personal survey by the
Superintendent of Police,
Traffic.

(iv) Re-siting of the bus stops will
be taken in hand, if consider-
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ed necessary, after the survey
mentioned in (iii) above, has
been completed.

Juvenile Delinquents

1731. Shri D. C. Sharma: Will the
Minister of Social Security be pleased
to state:

(a) whether the Bombay Children’s
Act provides that there should be a
separate agency to investigate crimes
by the juvenile delinquents;

(b) if so, when this act has been
extended to Delhi, why minor child-
ren are interrogated by policemen in
uniform;

(¢) whether a proposal made six
years ago by a former D.LG. to set
up an agency of people trained in
child psychology to investigate crimes
by the juneniles was considered; and

(d) if so, the outcome thereof?

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao):
(a) The Bombay Children Act pro-
videsz that in addition to the investi-
gation of a case of a Juvenile Delin-
quent by the police, a Social investi-
gation will be made by the Probation
Officer of the area.

{b) The Bombay Children Act 1924
was extended to Delhi in 1940. It
has since been superseded by the
Children Act 1960 for the TUnion
Territories and the cases involving
offences by minor children are now
dealt with in Delhi in accordance
with the provisions of the new Act.

(c) and (d). In the absence of
details it is not possible to check up
the position.
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Tg adqT & FAT FE 5 ¢

(%) =1 = wmr (faam)
W gradan ey @ = Afafaat
¥ yrey a1 N fafy v Fa
g A

() afzgi,dragaang?

fafsy mA™E A g-weAr (A
wrArE WA (F) Teramar(fzamEr)
g ¥ wET Wi gve "@fgar Wk
wredt e wfafaas & fa= a3t i
=T 9% a9 arafa g wfy-
fraw, W a9 fawr wfafaaw,
o i sifafaae o W
dfqer wfafran 1 Faa w=smE«r 9T
qare T g & fa=re a5
g

(@) 99m@ a7 g\ w1
¥ qawmar (faumdy) A g 8E
weg1geT &1 Wi foar &1
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12.10 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

REPORTED FIRING BY POLICE NBAR
Pangma ™ Goa

Shri Balkrishna Wasnik (Gondia): I
call the attention of the Minister of
Home Affairs to the following matter
of urgent public importance and I
request that he may make a siate-
ment thereon:

“Reported firing by police near
Panjim in Goa on the 20th Decem-
ber, 1964, resuiting in the death
of one person and injuries to
manyl)' N
The Minister of State in the Minis-

try of Home Affairs (Shri Hathi): A

section of Winchmen supported by
Shri Gerald Perriera Union (Com-
munist) had been on strike in the

Port of Vasco since 12-11-1964. The
work was however carried on with
the help of some Winchmen of INTUC
Union. The employers formed =&
Winchmen’s Pool as a scheme for de-
casualization of labour. Striking
Winchmen refused to join the Pool.
Seme Winchmen arrived from Kerala
on the 20th of December, this caused
a flare-up and women with children
armed with stones blocked all roads
to Vasco and the harbour from 16.00
hours on 20-12-1964. All traffic was
stopped. Men were inciting them
openly and from hiding places. All
efforts at persuasion failed. Tear gas-
shells were used at 17.30 hours to
disparse the crowd ang some arrests
were made. This was followed by
stone throwing over Vasco and the
harbour area by the rioters. They
also overturned tweo cars and smashed
the car of A.SP. who was on duty.
The rioters also attempted to set fire
with kerosene torches to two other
cars. Trains wer help up. 20 police
officers and men, including ASP.
and Deputy 5.P., were injured
due to mob rioting and stone
throwing. The injuries were on
head, chest, face, legs ete. Six of
them were admitted in hospital as in-
patients and 20 released after treat-
ment. Four police and six private
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cars were damaged as also street
lighting. Damage could have been

much ‘more extensive but for police
action. As the situation was getting
out of control, the A.5.P. had to prder
tiring. Two rounds were fired. One
man was hit on the chest by bullet
und he died. Another man was hit in
the stomach and he died on way to
hospital. The crowd dispersed after
nring. Situation is now peaceful and
under control. Harbour working has
partially bezn resumed.

Government of Goa have ordered a
magisterial inquiry.

Shri Balkrishng Wasnik: In view of
the fact that this kind of incident in
Goa is the first one of its kind during
the past 400 years and in view also of
the fact that the strike was continuing
for over a month and the situation
was becoming explosive, may I know
what action or precautionary measures
Government took to prevent the
situation becoming worse? May I
also know whether Government made
any serious effort to disperse the
crowd that assembled there by lathi
charge and other methods ‘%before
resorting to firing?

Shri Hathi: The question perhaps
involves more than one aspect. First-
ly, he has asked what steps Govern-
ment have taken for the improvement
of the labour situation and prevention
of labour unrest. So far as that is
concerned, the Labour Ministry has
been considering this question and it
has appointed a court of inquiry to
look into the whole matter. So far
as the wages are concerned, it has
appointed 3 Wage Board which will
certainly look into this question. So
far as the prevention of the unrest is
concerned, the police have taken suffi-
cient precautions.

Shri A. P. Sharma (Buxar): From
the report it appears that there has
been a lot of violent activity by the
people who leq the strike May 1
know the name of the union that is
responsible for this strike? Before re-
sorting to this strike, has that union
conducted any negotiation or tried to
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secure arbitration on this subject? If
not, what action is the Government
going to take to check such activities
of the union?

Shri Hathi: Ag I said in the begin-
ning of my statement, the strike was
supported by Shri Gerald Perriera
Union (Communist). The concilia-
tion proceedings actually started on
the 11th. On the 12th they went on
strike. Then they were arrested and
released; again the agitation continued.

Shri A. P. Sharma: What action are
they going to take against the union
activities?

Shri Hathi: So far as the wunion
activities are concerned, the Labour
Ministry will have to take the action..

Mr, Speaker: Shri Yashpal Singh.

Shri Nambiar (Tiruchirapalli): First
the grievances of the workers have to
be taken before that....

Mr. Speaker: Order, order. I have
called Shri Yashpal Singh.

WY amarw fag (F7am) o ow@E
T ¥ 7 M frar & 5 72 & worge
gk w9 san, st fF dfaal s
o< 1 @Y 8, 7@ HAIgT A
A= 7N AT g AT T WG
¥ faear amedtr & At g gan fag
FFFTETE ?

Shri Hathi: I do not think there is
this question at all. I think the Mem-

ber is unnecessarily bringing out this.
There is nothing of that sort.

Mr. Speaker: He wanted to provoke
some Members.

& gvn TX wgam (399)
¥ o st S g i aa ar =y
¥ fag agt &t gfew & wfogdz &Y
Aafa AT ST A o, afq 7=, ar
a1 o wiasrfat 7 a8 o 4t
W g9 & fag /& oA SAw
fordt 5@ aFarg § Y FIRK FIH A
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aret § 7 gg feafa ot dar g s A
SEC AR S AR AR E L |
A HET & AT AT AT AT Gl g AT
wr ?

Shri Hathi: As I said, a magisterial
inquiry has been ordered by the Goa

Government which will look into all
this.

ot gEEER et (faeai)
BT % T AEETA 3 TH TEONE
Fdfmafmw ) | o gfm sfaet
gro mufem 2, @h Afaet
T mufgm § o §E0r s F+79-
=ifegt gra gafqa § o oF, oF
FIF TA fAEA1 T g9 gl gl &,
# gg AT WEar g 5 o aw
¢ 3@ 0% &1 waw fqan & fv gq
AT T faaT & g2t #1¢ aueay eqifag
g I A1fF T/ AFTT FT AT F F0C
HATSAIG qeATd garar 7 & ¢
Shri Hathi: The hon. Member is
right. There are three different unions
and this strike ang industrial unrest is
going on for the last four or five
months, since August, and I said that
for this purpose the Labour Ministry

has ordered the court of inquiry to look
into the whole thing,

st wmw fag fegrat (s99t) @
a7 St #edT wEEw FT 39T § 4 w4
T &G ¥ 99 77 787 S 0%
TR gEA @ 9% fow w3 2
2t & T 7 7t 07 23 8, A R
ST w9 e & gra W aEr
feiE g s s W E 7

weus WgY o Fer St ¥ T A
¢ f5 afsefors srmamd 1 wmit
_%Hf‘amwaﬂ’rtagsaarﬁﬂﬁﬁé
q 1

ot TH ¥F% ATEF (IEET ):
41 Kl AL F1 AT TWAR ) gW
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(7 mraFaF amia]
& #1 A T fF wmfr SgE g
T ¥ 77 farmraAr A ¥ g€ @ A
g 0z fF F et ow fafwe o awi
AT A7 1,79 9T ot wmfor g 6w
/@ WL T |

o1 grdt : AT a1 faaEr ST
CHEERCERCER e clt e i (-

1 Il'!‘t.fﬂﬂ’ﬂ (F7) : # =®
1A =mgar g x5 %fw T woggl
FTHI1 FF=-g AT § Ted § AW
T AT T AT AT E AL IH &
ot (a€ifagt &1 sea feaT wmar 2,
TR A0 & FrAT A8 3 {6 Fav wvatead
|dT AT, TF q-HAT §, Ao wAT §,
ATITAA WAT £ W A wAT §; wrow
I T (A9 50 H1% Th 18 95
sgirr afafy av g #15 uF e
FTA% %77 F fag 471 § foras frgrar
wargw afafafadt & amsdm g awdr
? AT TET F qU31 T AL OF g
2w zwon & faw faere @ 8

gt ;A F AT A
g feafa o= <t 2, sex afmam faeardr
Z13T 2 ag foe v ¥ g & Wi S
FF @A a1 9T @FaT § TH a9 H
=4 & a7 3= fafa=t a1 o= 13-
gy wu2r fagaa #1 41 1 gEy
IAHT FFT F AT A OF HGQIE F1
FTO07 41 F8% a0 G O AT IS F1a9
F At A oFIT H qFT Wi,
Fm fafamr o 9% = sfam=e
wifg oy Foaeme &9a ®a £

Shri Shinkre (Marmagoa): The
Marmagoa harbour, almost a major
harbour in the country, was completely
free from labour trouble. It is true
that this was largely due to the ruth-
33 regime of the Portuguese which
prevailed there before liberation.
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This also cannot be denied that some
of the trouble that has been created
after liberation js due to rivalries
beiween the various labour unions.
And the fact lies there that....

Mr. Speaker: He should try to put
only a supplementary question.

Shri Shinkre: That also remains
there. The Congress-sponsored union
was the last one which stepped in and,
therefore, is comparatively weaker,
and as such some feeling has grown in
Goa......

Mr. Speaker: 1 cannot allow a
speech. He should ask for some infor-
mation. There should not be this kind
of introduction.

Shri Shinkre: That the Government
are not completely clean and unbiased
to the labour movement and in this
very particulay case glso......

Mr. Speaker: The hon.
should put his question now.

Member

Shri Shinkre: I am putting the
question. What T have said is part
of the question.

Mr. Speaker: It cannot be so long.

Shri Shinkre: You may please ex-
cuse me. It is part of the question.

Mr. Speaker:
many things,

Shri Shinkre: In this context, 1
want to know....

He has put in so so

Mr. Speaker: That context alspg is
spreading somewhere.

« Shri Shinkre: In the context of that
may I know whether Government are
contemplating to take any steps to
ensure clean and fair and unbijased
labour movement at the harbour in-
stead of encouraging indirectly the
growth of the rivalries and thereby
trying to kill the non-Congress-spone
sored unions?

Shri Nambiar: It is a very good
question.



6167 Calling

Mr. Speaker: Is he quite
with the gquestion only?

Shri Nambiar: We want to know
the answer also.

The Minister of Transport (Shri
Raj Bahadur): It is true that during
the Portuguese regime, no trade union
movement was allowed, nor was it
possible in the circumstances. Trade
union activities, of courst, tried to
assert themselves only after the libe-
ration.

happy

Shri Ranga (Chittoor): The hon.

Hinister is also making a speech.

Shri Raj Bahador: I am only re-
plying to the question put by the
nnn. Member.

There hag been inter-union rivalry
and the strike was a result thereof.
A court of inquiry has been appointed.
The point is that after the failure of
the strike and the restoration of the
work at the port to normal level,
‘here was some frustration in the
‘union which had struck . . .

Shri A. P. Sharma: It was the com-
uiist union.

Shri Raj Bahadur: Yes, it was the
<ommunist union.

Shri §. M, s-e (Kanpur): What
:3 happening in TELCO?

Shri Raj Bahaduar: All these inci-
dents were an aftermath of the failure
of the strike. (Interruptions),

Mr. Speaker: If hon. Members do
not want to hear the hon. Minister
the hon. Minister might sit down.

Shri Shinkre: He has not replied to
my question.

Mr. Speaker: I am sorry if it has
not been replied to.

Shri Ranga: What the hon. Member
was -asking about was one thing, but
the answer given by the han Minister
Telates to another thing
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Mr. Speaker: If the hon. Minister
is interrupted and he is not allowed
to answer, then what can be done? 1
was asking the Members to have
patience so that the answer might
come. But if hon. Members do mot
allow the hon. Minister to answer,
then what could I do?

Shri Nambiar: On a point of order.
Shrl A. P. Sharma had stated that it
was a communist union. I say that
it was the INTUC which had created
trouble there.

Shri A, P. Sharma: Why should the
hon. Member be afraid of calling him-
self communist when he is a com-
munist®

Shri Nambar: Why should my
hon. frieng ve afraid of calling him-
self a5 belonging to the INTUC when
he does belong to that?

Mr. Speaker: I have appealed to
the Members earlier also that unless
I have identified a Member, except for
brief interruptions that might be ne-
cessitated at some time, no Member
should begin to speak in thig manner.

Shri Nath Pai (Rajapur): Have
Government examined the veracity or
otherwise of allegations in very res-
ponsible journals both in Goa and in
Bombay that one of the root causes of
the continued ang disturbing unrest
in this very vital port of Goa is the
provocative and obscurantist attitude
adopted by the INTUC union....

Shri A. P, Sharma: No.

Shri Nath Pai:..... .which pursues
a political policy with a view to dis-
crediting the only non-Congress Gov-
ernment jn India?

Shri Hathi: I thought that inter-
union rivalry was only in that parti-
cular field. But as I said, one of the
casues of this unrest is alleged to be
the inter-union rivalry, and that is
why a court of inquiry has been
appointed.

Shri Révindra Varma (Thiruvella):
The hon Minister referred ts the
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violent incidents is Goa. May I know
whether it is a fact that there was a
total and sudden failure of power-
supply in Goa on that day, and if so,
whether Government are in a position
to state whether that was due to
sabotage or due to one of the periodi-
cal failures of power-supply from
which the Union Territories suffer?

Shri Hathi: The street lights were
damaged because of these violent
acls,

Shri K. C. Pant (Naini Tal): May I
know the total loss of foreign exchange
as well as demurrage incurred on
account of this strike?

Shri Hathi: I have not got the
figures with me, and I would require
notice for that.

_—

12-26 hrs.

RE: SUSPENSION OF MEMBER
FROM SERVICE OF THE HOUSE

(Dr. Ram Manohar Lohia)

Mr. Speaker: Shri Kishen Pattnayak
has written to me that he wants to
raise a point.: He may raise it now.

st fewa A (FEagR) -
uers wgew, § WA gew, =l

T AATE wifedT, #t F9 g§ qgafasr

& A § g A8 W9 FAT A1FATE |

T #1 v fom afcieafaa § g%, o=

afefeafaat & 2 qgq §uw @ d9g-

FT4 AT FT (F AR gEO & AR

faredardr | .

G qF FEF WAl F (7 &7
gravo §, 98 WIOR! 4 frEva< &
sEtES # Ao 1 4 femwae w6
fafere geamsd w9 & fod
¥9 FI §T IE AT H1 qg HIEATHT
frar a1 fF =10 Wifear & wamm &

e H 7ardrm ¥ amE, T A A &

qYeH & T2 &Y, A" aw A I
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qA F AR IR ag 799 fav a,
e 59 99 T T 97 g ARY
gHT| 99 I AR qg T Frav A
T 39 T99 FT qTe FaaT #y faeaardy
F9 82 a% AT # AT §

q1 §9g-FT HaAl FT AH A
gy faeaerd, s di § avaew
wd gy & wgar W4wan g fF oA
AT ¥ qE7 F1 5% 27 § IAATZE@T
AT 959 A1 A A g9+ fam A,
ST wwe & 91 & fad g Aol
faat gram, @1 F9 ¥ gTAT T AT )
Fo 91 wzAT gE, A Ifm o
fFom #1 2

# area g f5 = ga gfe & &
& qTAT FT 3@ AT 9 AWH w7 fF
9% g Fag-F waA1 & & qo7 g,
w9 H1 THITAT FT 699 FL AT HAG-
FTH qA1 ¥ F.FAT AT

wegw  WENRW W@ aF §9%-
T WAl FT ATRAT &, 99 FT qAE Av
e 3 1w fafae g Fo
Fg Aga !

qgwv wA (W Awy) oS
&

weaw WEIEA: SEl aF AT g6
& ag ¥ Fw f Qv F faam an
Y = W7 gAY &7 FfEww oG
f& ¥ 21 aF faegad "€ § |
7 S HaAT f7aT 1T, I T EEY FT
—i 48 & 1 W A 7g feeerd
a9 A & 5 o e & g,
# matiz w1 5 fF T 991 S O
FT | THET ¥ WAA A WEATE W
v & gar & fe s@ IE sfasT
ot far & 1 fafaeee grem o @omw
i, I9Y qar dq«@ s fF ar a-
aa & |
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o TAE® qEE  (TTOEE)
HIH AERA, THY 9EH (F AW g
Wl F1 LA, w9 A fraea ga
Cl

seaw wgrew - A4 faw A
"y, ST qTTIF, HT FATAT &1 947 |

o} THATE 1aq AT TS gl
2, % ga% ary % 19 fagea so0 Tgan
g

weqy AgRA - § Al T FE,
F4T IF 9T AGH AT ¢

] TWETE deq © #@F a8, &
39 9T §5 377 w1 "Avgar g, arF
IH R ATARICT FT 3T T |

ag gA=T FTE! faqT & 59 @r ar
o4 ¥ 7E 94 & AT, Iq § q9 @I
q1 | UL IE F9T9 T7 g4 § Isar
@l | AT & AW qEFIT 936, =T
atfgar, & 19 & o1 aaf gdr 41, 9g
Al g A, g2 § o1 3g T4 IIAT AT
HEqe WEIRY, AT §IE7 HIT HGE
WA A1 FmE gg, 9w T
¥ g qeata AT AR A FL-HT O
oY §ag-F14 w1, ot ®@ew ATAOr
fag, & st srwETEw 2T, 39 @ i
F1 9w gFal fFar qmar &, ar I
ot w4 g1 § fv wege wEiTw, A%
AT AT HEG-FTE w7d) I W1 &7
FlF-w T 7g faeiamd gt ot 2 5
§ 99 q=19 9 489 FI9 |

% Arg & fawey frdes &= fs afg
FIE AT TW 7T H ;T A 7T AE
AT ¥, IF 9T IH! F917 ¥ IJIW
F{ A1 I8 AiErEA F1 9U fwar q@r
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Tifge | AT BN TT AT {5 0 F1E
Wz adY W, & qe; IMA FT F1%
ug 7EY ZAT 8 | =¥ HIEREA F 4%
ATIFT W Feieq ZraT ¢, foa ™ &8s -qe<g
TEF T &, TAGT AT Foieq ZyaT & fF 39
HTvaTa" 9¢ wEe faar a4, aifs 39
T &1 HgmT g2 7 92 | faw 2%
g &7 qafea A & fr moar fae
<y 74 & 1 & wrrar g ommy amen
TEF F7 qFa §, AFFT g0 qToAIFL
ol Feg g

=t "o Wro Tl (FTYT) : Weqd
wgizz, ot fo gzamas 3 o wifEdy
frdem e & far & f ot &ifear &
are H AT qEdewE ATET & TH &7 g2T
forar wra, 39 avavy & § w0 & fa-
g9 HEAT FTEaTl § 7 Fw q= ardr
afefeafa gooa g1 7, g1 aar ¢ sad
g At w1 Tt g & ) ity &
o g & faere g5 4@ FgaT
Tgan, dfew At areard ¥ & 59 Fr
A IER AT g A= A ¥ OF T
ferart, gu% 13 30 @ g1 fF gw A
AT AeIATST 7 FId AT 2o Fifeam &7
auy 2 fear smar AR g 07 weET At
#T amal 93 fa=rT w3@ a1 e ag
ATEAT FEAT 91 g%, T g 1 gafay
¥ w19 § fadaw w7 gar g 5 am
HOH HHN TR A FLAT, .

STER HEIEA | G, §F 4 KT R
o€ q AGl & | 79 AT ART AFE Ay
weg ZEHTE Ry 4 foq &t #3 @@
aggd fear aT, ag war 9% fgmana #1
@ ¥ | AT WL AT TR iEeET A, -
rEFesT QT atd ATE 97 7@ § #i}
sgaar st .1 fr gad & ggraiez o
T § 2|1 ¥ AT AL NS 4 gEAT
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[womm sgo{ ¢
T ENET | WTRT o, AT &1L Forarag
¢ a1 faw Fasre & e & 21 w9
&1 AR o § qgi wes Ad W
TFAT I 37 77 F1E TR 1 577 |
T TZT AT T §, A1 HY 3@ fam

WwiFgrarfes @ o @1 awd @

1 said the other day that the fina-
lity of my decision does not flow from
its correctness; the correctness is the
result of its finality. There is nothing
more that can be said about it

T 77 Wirod fear fx @2 g8 Tom
Zt 712 71 fgr sy A a1 TaAEe
F1 forezrr 2 ag o amv formr @
3y AT 2, R ot ot Brae w23
agl fr az w2 fs # $1€  Friarg 7
TAR TN TH ATEY AR AT AT GrY
7, TAfadl &1 TEAH FH IT BT T
FF, A FGAT & IN AeAT & qFaeg
¥ War @ afrzgz g, g gee 20
I8 &g frradr a1 aw@mEr ar
TAIAT 78t F1 1 TFA | i fafrex
H1ga .,

=t (RIS aEE - X ARrE I
ATEATE LA FiwT 24T A9

WU WEITT : A AT 43 A |

R -G
frew 47 91F 730 TF 997 FBE AT
# | qg&Y ara § og MEET AT |AvEAr
g f 2a et aga & = T &)
F.£ S gark fay ferrd Ay 7= 21
ZTUF FTH FT ZH ARTEAT FC THFA & |
g aEa T HEAE )L L

(Interruptons)

e FEIE | T AT ITF AR
SECE SR e B R
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ST T 1 919 AF) G fF ag a9 @1
& 3Thl fazar gar| (Interruptions)
AT AT A GAAT SR . L

Shri M. R. Krishna (Poddapalli): We
would like to hear.

ot e e (359): A% TE
AT ATEY AY WG FAY Fp g fw
TET =9 A7 )

w1 qvan : afwd me e e &1
waqTE AT & A g e A ¥ g
wifed #Y% qarfas ame g =rfey
= et S 7 F=1 347 2 A T
oY = & qarfas fmr ¥ | A
o 58 7% 77 @ § vu% fod s aw
a1 72 # B #7E a=e frrr oy o w
FAEC A AL T | ar {9 AT
St ¥ f5 97 gy fmfees mwa
aZi AdY T 37 T qATT so0AT 74T vy
&1 @y qr39 fafrecawe & ar )
99 ax3 fafaer o ofaamedr
THAH A FE7 471 fF ST 92 WmAT ar
¥ 398 797 71T 48 F 9a@TT 37
w17 =T =JTfEr |

= feom s A R E

& THEA® qIeE © AT 971 7Y
Riccl

mwgﬁu:zﬁgaga T
2 1 % WY AR T ATy A
aFT F

A3

st fema  qeamow @ 9T T
T FE |
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weaR WA - AT 01T I3 AT
Tga T a7 § TFFET HI TIAT AT
Fznn & @@ am w &
I Interruptions).

5t femw qzams . 4
T FT AAAH F T §, KT T
AT FTWE )

wEqH WENT &vrmgﬁr
M A ¥ A9 T L

s

¥ AAWT W A (T
T gwn Tag) © o8 IX amw AT
Eucoll

Shri Vidyacharan Shukla (Mahasa-
mund): He must take back these
words.

Hqoget AR - § AT TEAEE F
wEAq g R g HqE W A0 aw
aF 1 fa| T 1339 350 F g
FHAZAT AT |

=it fewa q@me - §F ‘g37 a
99 Far1 § A IEF 79 wEem’
FgaT § | 917 oweg a9 BT T4
A

a

Weqst REWAW . A50 AHIT TEq

# | weAN P sara s

At @ AwEE §

st femm qeas o FE 3T

T 2, AT TR FT AW AT A
Aer =Jtiza |

Y THAEE qEq . A AgIaT,
# aga faavar & fadzw s8m f5
Fq A we7 A7 5% ag fEd—,
FIR AT TATAT I AT FF, @i ar §
AET T W E—H qrET qt g ¥ 5
g9 foafad & 5 o7 97 a9
o Ffgar w1 997 vordl fw gz &
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agi 9T FIE T97 IFAT & A1 gAL AT
Waed & faragiaa d, fassa
atged # A fadm T @ A, AW
ORI AT ¥ ;ran ff ‘aeg w1 Afaa
MW%”|Mﬁ;ﬁag

“waT q31 % 4% gw A 3% a7 F

amg § A agt A7 7 @ & fF oaga
T AT 9 R # F= | "
oTF fas 9% 93 we 990 3r ar &
£ HT% 7 371 908 § ¥ ag fraved
STHE aTF 4F | AT A9 H #15 QAT
TS TE AT 1 AT AT T AT F AH
FTT S AHTITAT § AT X A I
far swgra &1 oz ara w1 g3 A
FFT 47 IA AAHEE F AL T F
f& 9 T a9F AT AT a7 &
A9 AT 999 wEs qg A g9 a0
AT | WY 97 WOHT w44 &7 A
FrE IO AL & ) AT w9 R g
qdl, o ®1 uF wgeEgy 4t E,
sEam i iaR qenid v =
Fiegi€ € ®93 F Al swwr A F
T3 FT TG A ...

STEAN WEWET ¢ T MT T3 AIT
qF A%AT € I a9 F1 ¥ ogw oam
ETF 37 4 FEATE AZ0 IAT R F ) IH
gw feurddy a=m 72 € A7 &X AW &
YT FIR A §F FW A8 | qgHE-
FrEr & &1 43581 & 19 9a9% a1 TFAT
&) mr g FeF e A e T
nYz gaar ¢ 5 ag dar @ Twerr
ar T FaEEr ¥ w7 A% £
I 9T I UF T FI T3 AT FIT
f 72 A3 &, T TACHT T YA 74T |

oF AEATE W T 98
araq & faar i

weqe WEWEA ;. IEA TEl (% qS
T T gEed § | ATET ST WqTIA Ay
wFeeA AT fear &1 % ofr 31 S g
wF gar 3 05 ot o9 d9w =g 3
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[wee w@ea]

HOAT GHE FT 4T | AlET  HEEE
F1 ara ag & fw ot 79 F i & dwr—
o rax fagaoe 7@ & @1 s
% % 9gF AT —FT oy grEt
¥ @1 AR I A/ FT AT,
fiF oF Hra @ &Y +T I9 a9y qmar
T F FINW T @ A, AR A F2
& o9 arar = W E, @ FE T F
e & Ao | I AL ATHA T
adr A F31 | AA IF A F fAd
FATATL 3gT4T 91 @0 R R AT war
fF w1y wemg F A 5 fpa war 2
1§ 79 7t & 3@ AT w40 § A
I AEATE ¥ 3R fFar smw HR
AT St F1 9m fF #93 39 savat
FE, A AT AFEE & fF w19 TR
TH AT A A § ) W S w99
I A AGEAT & | ATGF A H I 47
guF1 § e F7ar § v arowr
TET TTRT A 91 | T AT TRAT A §
fFafTama fisamI A aTR@E
THAT A1 GFAT & | S IAFAE
T FL TETATE U F AHd & | TF
F1 AT ZAHET Fgd & (6 Tg T99 |9
forar w1 & < g e gn, dede
faat a1, SuFr A1 & | B TwAT & FF
A Tat 7 ARG 81 1% TR
¥ T guaat &Y 1 ag e g fF gad
FEfradt a1 5 Jre T aW g gH
a% § gaar ifed fF a7 Fr @y
IgE a7 IY J@T AT AFATR |

it w7y femd@ (9A%) : weEw
qERd, e A H L.,

e WEEG : T« A7 A3 A |

it oy forerd : 3 g WAy AR A
frra s i st g1 & a9 &
g AR FAAT EY WS X W@IE or
Fari gt SU &% ¥ oF arfs FaT W
@ =l Aar g3 3 3@ FT 94T T
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WETH WEIAW ¢ AT EANT TET AT
@ i wrax forqar | 9aar @i F
@ qF o & fE A s<ard s
el

ol 7927 @ I WL A ¥ @ AT
Fgr 21, # 39 9¢ F1¢ Tar FoArH ALY
mar f& @1 "aw IR qer SER
Fefrad! Y | & w9 FT 90T £ f
I 99T &7 ¥ quAT fF oA 3AH
= W &1 T | AT g H ag o ie
of | 5 gawT oF fgma a1 w21 AT g
fee®r & ar¢ H Fga aren 971 Afww 35
AT AEY | FA ATTAT ST FT AGTT AT
"zfew fag ag 7= wvafag 2 ag
3 g fgrgeam # A 78 &7 # o
wRiIFI 98 WIE, mITAraa g, #
TS TGl Fg W@ § Al wad ar ger
arfed f g9 FaT=i #1 w479 g9 T+
F ;1 9T faqm o1 g | 99 &7 48
qu=AT W1fgy 5 59 g agr 490 & at
a1 GgT g 7 gIm@r Wiy 0"

7z 19 92 FE 7€ | vE IEF
§@ a2 #1 ara & g W § | R Al
T A9 g3 | IEF A% IR Fgr fw
SETH WA ST T T FY H T
IAY q@ FT AT I Fgfead & w-
g gaa fog £ ardig fafmd st
ST | §ATE 48 & % 99w g s
& | wa 35 g a1 ¥ w1 BF wr wer
g e wrar € Afa & ot g @ g
Ig¥1 wER g § f5 9 Fe Wi
g¢ g @ 5T K IW 4 I @
g fs & warm wedll ST & Q@A | ATHT
ga wgfaga Y amq ot fF 37 Fr
¥ mEEE AR g AR ag fe mm F At
¥ 3% fopelt foped T STaTa 397 & AT w0
oI
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Iad TR A gg ad < A1 ars-
Ira gq JaF ag fafaez ats afqar-
¥ THag 7 rgw afaees amga &1
ger, 348 I@ qrL & wafaw fear
S 3AF Ferrg wwfaer gAr IAET AT
ag a1 f5 ez g srow faedt
faet wf fagi ag Fa=mar T w7
3% foen ) a1q agi W1 gE A I H
I A9 A I5TE 1 UF E A9 &
AT # A1 IAFT AT OF T &1 AT |
F9 F7 faua geaqrs & ST H AT TAT
gafag ag s w@f 7= 1 gadr g
ag 41 @it & gmie wargw fafaee &
g1 4ar fr fafqeed @Al &1 2gma #
B3AT AMfgd AT T AT 7 a1a v
Iq a7 A1 #5 qarg faqr a7 | 39
art & 15 fame w1 #wa femi omar
o7 AT FWET aCH F A G A
9T 9% 4 7Y IAwT Sra77 & frar mw
AT IF TG § q8 HIHAT A GH AT |
et a1a o wifeawa & e & 41
1 fF S & i ¥ 41 o9 9a fog
gert o & AT & a1 | o i feang
& a1 F& " &N AT | TH 9T A1TH
fafaezt wige ¥ g Fg=ama fF 9=
&1 F1E 52 fegom 9L 87 a7 9=
F1E A9 w@TE W F AL &

o OF A7 F IETFIATE AR A
gz f& # Exfama v 9T 1 e
AZT 1 9EAT | W EE A JgA A
TqATH F FIfad §, AETAF ATA  Av
Iahl  Gaen ¥ # g o@a agy
&1 | gafaw ggn fafaeze amEa
wid, § I99 TvEaTed F07 (% T 39
TR # LA 7T anfw o FHFE
ag AT F A g1 AT |

st fem q=ame . grHET 3EY
qT% T3T ZHT 1

st vy fomd: Fm e fraa §. ..
(gzToww)

PAUSA 1, 1886 (SAKA) of Member from 6180

Service of the House
weaw Agraa : fraa g aan ?
T A3 T1T 1

Shri Nambiar (Tiruchirapalli): Sir,
yesterday this question was discus-
sed in the sub-committee of the Busi-
ness Advisory Committee as to whe-
ther this Resolution has to be given
preference and it was decided that
this should get preference out of the
three resolutions that we took up In
the sub-committee. Since there was
a discussion in the House about the
jeep, it was felt that it need not be
included in the Resolution. That was
our recommendation and it is up to
the Government to fix a time.

Shri Nath Pai (Rajapur): Yester=-
day,when an important matter was
referred to by Prof. Mukerjee as to
when the House as 3 whole will be
concerned with matters like the one
with which we were faced yesterday
and if the Prime Minister we are
told he is the Leader of the House—
is not present who will be
officiating? This is the second occa-
sion when very serious events have
taken place and the House hag felt
a little embarrassed. I think Mr.
Nanda is officiating. Wil] the Party
make up its mind or is it a secret to
be announced after six months as
they did before? Has the Party taken
any decision as to who is to be the
deputy leader to officiate as Leader of
the House? The House is entitled to
know this. This is not a party matter.

Secondly, he has pointed out to
one aspect of this statement of the
Minister of Parliamentary Affairs. If
I recall—you +too will recall Mr.
Speaker—on Friday last the Minister
of Parliamentary Affairs in reply to a
question on the same matter
which has now been raised by
Mr. Pattnayak, said that it was for the
Business Advisory Committee. This
lacuna has not been explained. Some-
timeg it is the Prime Minister's con-
venience; at other times it is the Busi-
ness Advisory Committee. What step
did he take to get the consent of the
Business Advisory Committee?
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Mr. Speaker: That was the confu-
sion there; it is not the Business Ad-
visory Committee that deals with it;
it ig the sub-committee,

Shri Nath Pai: May I know? Will a
reply come to my questions?

Mr. Speaker: Yes. Mr. Banerjee.

Shri S. M. Banerjee: The hon.
Home Minister has stated that after
consulting the Prime Minister, he will
let us know. Most probably, the Prime
Minister is going to make a statement
on the same point. It may not be the
jeep; it may be other things. I have
a request that on the day on which the
Prime Minister makes a statement,
with your special permission, Dr.
Lohia may be permitted to come here
and explain his position......

Shri Priya Gupta (Katihar): I want
to know whether Mr. Satya Narayan
Sinha would say finally when the mat-
ter will come up before the House.
That is the same point raised by Mr.
Nath Pai. My point is that the word
used is sghuliyat: it is not an adjunct
to whether he will at all reply or not:
it is an adjunct to on which date he
will reply. He may kindly refer ‘o
that Hindi word and get the clarifica-
tion. I weant this clarification.

st wq fewd : woaw wRem, &
T FFIET qZ G AT H TEATET THAI
=z g f aar g w1 awifd ¥
9Ed g "HeT Hqra !

st gEEEr men (fasae) o
wuaer vgiEg, 995 vF afvae # fams
f& 7a¥ 3% gv9% W9 £ 1 g9 ofvay
& g9 ween vy ¢ faad 1w g ¥
mafa gfas 2, §9 77970 o7 7 5
£ fort% arg TEET & A9 ¥ 5 & 38fan
st =1 ¥ g8 ofvae F qveEs
g5 & T AT T "IN 7T 230
¥ A1q ZAr wrige & qe gwr #7
e w7 & 1 99 & fam 29 om0 ¥ mr-
mdr # 1 gveg afg w91 ¥ fraer T
wEedt &Y w17 7 FE guAT gEAAr F
F1oo7 0HT gzar Y W7 o o gzar &
IO ATUF AFEAF 97 I IH.9 TF AT
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IT 7% HIVE Afeaeh 1 qg 9241 9"
faq 7 W@ AT "3 &) o 33faT
T g A gA fAg & o agd-
frat £ w1 & 77 F avRT I8 9 71
T F7ar § | § o= 39 awqi 7
Z 1 T8 AT ¥ FAT qEAT AGT Al and
f& ga T & weg 7% W fF 739 1
FATE T&T T97 & ATHT | F AT E
THY WEHT Aol 97 W HIA 7762 &9
7 g7 IF AT AT A AT W@E | T
LTAT G G 51 & A1F AT GTAT F G2
a1t form 3 & ag a9t @ faaq =40
1 BT wAT § 5 A e weamr
F TH TTTT F WA F a2 1g WA wg-
™ T IA F AT FT FFT7 F7 A7
=ifee a1 fF 20 Mfgar #1 gafaat
a91 #w g% ¥ fAu g @ #T oAmw
TAH) 271 37 | 1AW A gaAar W vE 2
IHFT OF 93T 77 FIL07 § qE WANT
TvAT £ fF a7 gam weAy of1 stame-
AT AZE A HAG FT A(IITA ToAT
a1 §1 J7ET 9g7 I9feqd @F 9 1 865
F1 97 q99 HOIF L@ AT 7 1 Ffwa
F 3:@ ¢ % 7 94% 59 wr 2 A g
ga[ a4 39 feqi arzw & 1 7 1w
a1 7 A Y w7 fF & qqT weT §
Aggwximfe agsg a7 H e a3qen
T &1 w1 SIgh aF AFFRr § 24 A
aw di gAMWW & gk WA A
7Ef § safw 24 Ml w1 HET w7 AW
TR FT FOFT A1 99 AAT AT gH
wqvaeg § qeFeq WL A7 A1 FA 4 C
T T wel A qAE wRET ST FT
FHIEE #07 fF F @gr freeT H 24
TE § U2 989 WISTHSA S FIAT
qaaeq @ 7 W FEAT & % aET F1Ew
78 & #Or faeETEt ¥ a9 @
gl | 948 FT GIAEAT AlFaa 1
T TEAH O @ AW sEwr gn
CRIEES qrEs FTAT ATeT )
(Interruption)
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weqw WgR™ ;a7 § 99 TA {
wfaF #17 7 g7m | #v ffarz ==
§O FEAT 9RA ¢ 7

wt fesm qzaTme : AdT AT A9
g F AT TE fAAr &

Woq WEWEY . AT "AHT AT
& o

=t fomm qeanw & fE57 wgm
f& sa¥ 713 § gerf 21 9E fz
wHifs ¥ 98 T4 gt 2 @1 {57 ag
T & Wq OF AGTH F ATAAT |

Shri Nanda: I would like to convey

to the Members of the House that the
Prime Minister will be preseni here
on the 24th, and therefore, that diffi-
culty which is being anticipated by the
hon. Members does not agrise, What-
ever the Prime Minister will like to
do, can be done on that day.

=t e qeams - B T w6
warg TE fasm 20

weRw WEWRA: § AT AzAE
Tt 77 7% T 7 g g fw oz oAg
¥ AT w9 ATAT E 0

oY fema weamaw  zE G &
GeA M FY A a2 7 TH A2 W
&1 g7 fear omm & M 9AFT &1
97 A qem Y Adf g 7

T WERY | AH HEHTA TEA
qzam fw ..,

wt feaT gz - o @ w1
warg fzar [y

WEqw WEIEW ¢ § ArAdA ATew
#t 1 a7 ®g T4 Z, AfwT 3z fec
W wFEE I g €,

oY femm qeamas @ HOg-Fd AT
T ¥ fear 3—aww 39T saFT e
qEt 2 1 SH F1 ;T g o T ow

Service of the House
7T T area 9w far & 1 33 gww
At 729 F1 F1E wAwT A& @A &
IAF | WATF 31 AT &, W OF JAT
TH g3 H g I AFTIAF!] QU AF7 |
&9 a1 FT sarg faar @7 |

weqE AgREY ¢ § AiAA oA,
ot from qeamas, A wAr E T &z
T H ATET A AT |

= fomm qeAmaw . ag AEE ¥
a1q waTE frar sr@r &

(Shri Kishen Pattnayak then left the-
House)

st gen =T wgI@  (3909)

wery wgey, § yeqra ww@arg fv oaz
AT GEAT AATATOIET § ALY wyrAr avfew
(Interruptions).

Weqel WEIRT ¢ UF A1 1A A4 T
w0

=t TR ¥T® qTIF  AAL B -
ﬂ: ‘..
weq WERE o Adl, A I%
LAl

& 39 ZT39 &1 OF I T AT
FEAT AZATE | OF AT T F1F AL GAA
¥ qUAFZ AT FAAT F AR /IATH SIWAT
fr Anfasdt & w1 &% fear @3

st go Wlo &AWl : #4 a7 AL
Fer | &7 #wr ¢ fF o7 gEw fafaeex
weiHe %, a1 "I TTe ANZEr &1 AT
w®eHe 37 &1 e T €

wW WERW o F1 ag AW Far
gar ! WmER W e wWArC g

=Y "o Wlo &ASAT . FAHAT H ToT
gE e

WEH WEWRT | FA &1 GAAT g
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[weaw wg=w ]
R a¥ aiet w ® ywAw
g | T WAAT 93 I9 qreE &
fdiz %, @Y 7g groe a9 @t
O F Ik qrEd IES 4w FTAFAT
g 6T i ag Pz 7 ¢, a1 &
FE T2 F& |

sit 7y fowd : qagawd €T A
ST {7 THT T A FwAT 2, g 9aF
fau faiz 3

=t TwAAw arEw A Fd AT
fag &t &Y &g 7wz w7 =rfgg

e WEE ¢ §I0 §ATT 48
Sam r  fr wfeadt &1 afad gg
T T | wE A ¥ AL W H @
g & fw wfaai &1 grfadr agt sa
IFEG R
Shri Nath Pai:
House also.

W WEREA : Ag 9 3% ¢ fF
=T #17 F fag, =z fafew &
fag, #Afadi 3 amgz s 20
(Interruptions).

ft g WY FGAW © IZATEA AR
w79 ¥ fag

weqw wEEW ¢ & A qaAdr o
q9 ¥TE WA AT ggET T@AHT
& fafreet agam =8 9 19 §—
# #1§ haem 4g X qva g, & faw
oF gafeeaq ¥ w1 g—i® < aife-
¥z 39 Hom Y, a1 JeTY, wrAane,
A7, TR J qFATL, 79 ¥ 7
26, T Ft |rg 9 9 ger , g
71 foffezz amzr 7 smx
(Interruptions)

ug & fa g 7 frg w2 W@ g
7z ¢ ® T@r 3 | faT 3w =E
#1 fafraw & asar & o a1ge s
FEQ Z oAFAT g | A1 q THA

The Leader of the

DECEMBER 22, 1964

of Member from  %1£6

Service of the House

YA §1 AT AT ATY, GF THFAT,
gfrEa w1 g@ad ® aEE @
afew amaTcF g AT ATA 1 AfEA
TS OF FOFU W F—TFIE 9
ag & & = wifeardiz =1 o 2, A
IHH FTE G A AT | ¥ 979 & gHW
IEES AR AfE /T aET A
BET 21 | A IISW IF 19 F1 QIET
Ft AT AT g fF 9 39 A%
FIA FT AFAT &, AT ATE2T QAT TFATR
T EH

Feffaroazaawarfs &
J3F F AT qg g @ | HY
7z wgaw fear 2 f5 fefred ==
fafesa & foag amz I & o 33901
Srar qgar 2, afeq gas mgw fesw
Fom Fifgn | w13 oifeardiz 994
ar fedt oY T37 F1E FMiEgT I3
Taar g ¥ e g fw &€ are wfer
wdme qifzq W1 gafag agd | a9
98 @ & fr fafreet agg awe &)
TAST TATALIL qH 9T W@l g AR
W 9T JEAEET g 8 1 fafwe
HqrgarT q9 F |
Shri Surendranath Dwivedy (Ken-
drapara): The House agrees, let the
Government say what they think.

wegw WEEW 0§ SR AT
g |

Shri Surendranath Dwivedy: We

welcome this. We want the Govern-
ment to agree.

Shri Ranga (Chittoor): They cannot
disagree, (Interruption).

Mr. Speaker: Order, order. I have
just put in a suggestion, so that the
Government and Parliament will
consider it.

Shri Surendranath Dwivedy: Have
we nothing tp say in this matter, Sir?



6187 Re: Suspension of Member PAUSA 1, 1886 (SAKA)
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Mr. Speaker: I want them to
consider it,

Shri Nath Pai: Mr. Speaker, Sir,
you promised me that Shri Nanda
-would answer my question. Modest
as he is, nobody would accuse him of
usurping the office of Deputy Leader
of the House, and therefore, is he
officiating or not? We are entitled to
know it.

Shri Nanda: The answer to the
question has to be given by the Prime
Minister. But it may be that the
answer may need a little time for
congideration. Therefore, the question
‘whether anybody 'js officiating or not
does not arise .in this case. What you
have stated, Sir, certainly deserves my
respectful consideration.

Shri Ranga: One question was put
by Shri Nath Pai. I thought you were
going to give the answer—that is
what you said—and then it appeared
that the Minister was going to give the
answer.

Mr. Speaker: He said that that also
requires some consideration,

Shri Ranga: We reckon it this
way: the Prime Minister comes first
and then there is a second Minister,
and then there is a third Minister.
They have got their own order; they
come in that order. Ome would ex-
pect that in the absence of the Prime
Minister, the second man would
officiate on his behalf ang face fhe
House here. Otherwise, the House
would be without any leader at all.
Therefore, may 1 take it that the
second Minister—I do not know if it
has been notified that way, that after
the Prime Minister, there is a second
Minister—is the acting Leader?

Mr, Speaker: They will consider.

Shri U. M. Trivedi (Mandsaur): One
pertinent question was put by Shri
Nath Pai. I think that question may
mot be answered perhaps for the rea-
sons which the Minister mentioned
now, or explained now, but still, the
pertinency of the point raised is
there. Can this House have its pro-
ceedings conducted in the absence of
the Leader of the House? Someone

1972 (Ai) LSD—S.

Papers laid 6188
on the Table

as Leader of the House must be pre-
sent, whether he is leader or offi-
ciating leader. The presence of the
Leader of the House is essential for
the conduct of the proceedings of this
House. Therefore, it should be noted
that at all times there must be some
indication as to who is the Leader
of the House?

Mr. Speaker: That is a matter
which they will consider.

12.56. hrs.
PAPERS LAID ON THE TABLE

Knaor ANp ViLrace INDusTRIES CoM-
»issioN (TEmp AmMENDMENT) RuLes

The Deputy Minister in the Minis-
try of Law (Shri Jaganatha Rao): On
behalf of Shri A. K. Sen, I beg to lay
on the Table a copy of the Khadi and
Village Industries Commission (Third
Amendment) Rules, 1964, published in
Notification No. S. O. 4088 dated the
28th November, 1964, under sub-
section (3) of section 26 of the Khadi
and Village Industries Commission
Act, 1956, [Placed in Library. See No.
LT-3688/64.]

ANNUAL REPORTS AND ACCOUNTS OF
InpraN AmLINES CORPORATION
AND AIR-INDIA, 1963-64,

The Minister of Civil Aviation (Shri
Eanungo): 1 beg to lay on the Table
a cop¥ each of the following papers:—

(1) Annual Report of the Indian
Airlines Corporation, for the
year 1963-64, unden sub-sec-
tion (2) of section 37 of the
Air Corporations Act, 1953.
[Placed in Library. See No.
LT-3689/64.]

(2) Annual accounts of the In-
dian Airlineg Corporation for
the year 1963-64 and the
Audit Report thereon, under
sub-section (4) of section 15
of the Air Corporations Act,
1953. [Placed in Library. See
No. LT-3690/64.]

(3) Annual Report of the Air India

for the year 1963-64, wunder
.sub-section (2) of sec-
tion 37 of the Air Corpora-
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[Shri Kanungo]

tions Act, 1953,
Library. See No,
64.]

(4) Annual Accounts of the Air-
India for the year 1963-64
and the Audit Report there-
on, under sub-section (4) of
secuon 15 of the Air Corpo-
rations Act, 1953. [Paced in
Library. See No. LT-3GQ2/
64.]

[Placed in
LT-3691/

REPORTS UNDER COMPANIES ACT AND
ANNUAL AccounTs OF Mapras ForT
TrusT, COMMISSIONER; FOR THE PORT
oF CarLcutrta AND BomeAay PorT
TRUST

The Minister of Transport (Shri
Raj Bahadur): I beg to lay on the
Table—

(1) a copy each of the following
Reports under sub-section
(1) of section 619A of the
Companieg Act, 1956:—

(i) Annual Report of the Ship-
ping Corporation of India
Limited, Bombay, for the
year 1963-64, along with the

Audited Accounts and tne
comments of the Comptrol-
ler and Auditor General

thereon. [Placed in Library.
See Np. LT- 3694/64]

(ii) Annual Report of the Mogul
Line Limited, Bombay, for
the year ended 31st Decem-
ber, 1963, along with the
Audited Accounts and the
comments of the Comptrol-
ler and Awuditor General
thereon, [Placed in Library.
See No LT-3694/64.]

(2) a copy each of the
papersi—

following

(i) Annua] Accounts of the Mad-
rag Port Trust for the year
1962-63 and the Audit Re-
port thereon. [Placed im Lib-
rary. See No. LT-3695/64.]
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(ii} Annual Accounts of the
Commissioners for the Port
of Calcutta for the year 1962-
63 and the Audit Report
thereon. [Placed in Library.
See No. LT-3696/64.]

(iii) Annual Accounts of the
Bombay Port Trust for the
year 1962-63 and the Audit
Report thereon. [Placed in
Library. See No. LT-3697/
64.]

AnwnuarL Report oF Hinpustan TELE-
PRINTERS AND INDIAN TELE-
PHONE INDUSTRIES

The Deputy Minister in the Depart-
ment of Communications (Shri Bha-
gavati): I beg to lay on the Table a
copy each of the following Reports
under sub-section (1) of section 619A
of the Companies Act, 1956:—

(1) Annual Report of the Hin-
dustan Teleprinters Limited,
Madrag for the year 1963-64
along with the Audited ac-
counts and the - comments of
the Comptroller ang Auditor

General thereon; [Placed in
Library. See No. LT-3698/
84.]

(2) Annual Report of the Indian
Telephong- Industries Limit-
ted, Bangalore, for the year
ended 31st March, 1964,
along with the Audited ac-
counts and the comments of
the Comptroller and Auditor
General thereon.
[Placed in Library.
3699/64.]

See No.

12-58 hirs.
COMMITTEE ON ABSENCE OF

MEMBERS FROM SITTINGS OF
THE HOUSE
ELEVENTH REPORT
Shri Man Singh P. Patel (Mehsana):
I beg to present the Eleventh Report

of the Committee on Absence of Mem-
bers fromr the Sittings of the House.
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12:58} hrs.

PETITION RE: GOLD (CONTROL)
BILL

Shri Tulshidas Jadhav (Nanded):
I beg to present a petition signed by
Shri Nabhi Ram Joshi and others,
relating to the Gold (Control) Bill,
1963, as reported by the Joint Com-
mittee.

I may also state, Sir, that the peu-
tion has been signed by 20 lakhs of
people.

Mr. Speaker: 1 have ordered that
the petition shall be circulated to the
Members of this House.

12-59 hrs,
RE: POINT OF ORDER

Shri S. M. Banerjee (Kanpur): Sir,
on a point of order.

Mr. Speaker: He raised that point
of order yesterday.

Shri S. M. Banerjee: Yesterday, at
that time, ypu were not in the Chair,
and the hon. Deputy-Speaker, who
was in the Chair, rejected the point
of order that I raised then. I say this
with due respect to the Chair. (In-
terruption)

Mr. Speaker: Order, order. Let all
these talks that are going on stop
first. Then I shall proceed.

Shri S. M. Banerjee: My point of
order is this. Even today a petition
has been received asking this Govern-
ment to drop or amend the Gold Con-
trol Bill whioch has come out of the
Joint Committee. Yesterday, when I
pressed my point of order, the reply
from the hon. Deputy-Speaker was
that action has been taken by the Peti-
tions Committee and both the petitions
submitted by me and by Mr. Surendra-
nath Dwivedy have been circulated.
I relied on the observations of Mr.
Ayvangar, the then Speaker and also
on rule 307(3). Later on, I also refer-
red to the Directions by the Speaker.

13 hrs.
The Deputy-Speaker asked me whe-
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ther I could guote any definite ruling
on this. I consulted the May's Parlia-
mentary Practice also and Ifound that
there was no parallel case. But there
is a case of something pending before
a Joint Select Committee and not be-
fore the Petitions Committee and the
House can ask for the discontinuance of
that particular thing. T want to draw
an analogy from that. That Petitions
Committee is also a committee of the
House appointed by you. According
to rule 307(3), which you know better
than me, Sir, they have not only to
circulate the petition, but they have
to fulfil certain other things also.
Yesterday it was pleaded that circula-
tion wag the only job.

1 would like to remind you, Sir, of
another petition which was presented
in this House signed by the employees
of Howrah-Amta Light Railway. That
petition was referred to the Petitions
Committee, which was then headed by
Shri A, C. Guha. The committee not
only circulated it to the members, but
also recommended nationalisation of
that railway. It wag not accepted by
the House.

1 now refer to Direction No. 94,
which says:

“After the presentation of a
petition to the House, the Com-
mittee on Petitions shall meet to
consider it as early as possible.”

A petition has just now been pre-
sented. The other petitions might have
been disposed according to the De-
puty Speaker's ruling, but this peti-
tion has just been presented and you.
in your wisdom, have said that it shall
be circulated. That is good. But
the Petitions Committee has not yet
met to consider this petition. The
Direction further says:

“Provided that in the case of a
petition on a Bill pending before
the House, it shall meet as soon as
possible after it has been present-
ed to the House and submit its
report to the House or direct the
circulation of the petition to the
members as the case may be, well
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in advance of the Bill being taken
up in the House.

Provided further that in case
of a petition received on a Bill
already under discussion in the
House, the Committee shall meet
to consider it immediately on its
presentation after its receipt and
submit its report or direct the cir-
culation of the petition to the
members, as the case may be, well
in advance of the Bill being dis-
posed of by the House.”

My submission iz that the committee
hag not met. This petition pertains
particularly to the Bill which is un-
der discussion. So, unless the com-
mittee meets and decides what" course
of action should be taken on  this
petition, my humble submission is
that the Bill cannot be proceeded
with.

Mr. Speaker: The only function of
the committee is to look into that
petition, see whether it is according
to the rules and then subsequently to
report that it might be circulated to
the members. It has not to make a
recommendation as to what should be
done by the House,

Shri S. M. Banerjee: But it should

meet first and then only the Bill can
be procecded with.

Mr. Speaker: That is not necessary
and that is not required I have also
held earlier {hat in the case of a peti-
tion on Bills ot on other matters con-
nected with the business pending be-
fore the House, the committee, as a
rule, shall not make a separate enquiry
or submit their own recommendations
to the House. If the petition complies
with the rules, they direct that it may
be circulated to the Members in ex-
tenso or in a summary form. That is
what is being done. That is the func-
tion of the committee. Because the
business is before the House, I have
already directed that it might be cir-
culated. %

Shri §. M. Banerjee:
red to rule 207(3).

I have refer-
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Mr. Speaker: I have looked into it
So far as the Deputy-Speaker rul-
ing is concerned, that is final and I
cannot go into it. There is no appeal

Shri 5. M. Banerjee: I am raising a
point of order on this petition which
hag just been presented.

Mr. Speaker: That is what 1 have
saig before. This is the petition that
has come and I have already asked
that it might be circulateq to- the
Members. That was the business of
the Petitions Committee.

Shri S. M. Banerjee: Circulation for
what?

Mr, Speaker: For the information of
the Members, so that they might use
it when they are arguing their case.
There is nothing more to be done in
the Petitiong Committee. Tt is only
for the information of the Members
that the text or substance of the peti=-
tion is given, so that they might use
it when they are participating in the
debate.

Shri S. M. Banerjee: I agree with
your ruling, Sir. Rule 307(3) reads:

“IJt shall also be the duty of the
Committee to report to the House
on specific complaints made in the
petition referred to it after taking
such evidence as it deemg fit and
to suggest remedial measures
either in a concrete form appli-
cable to the case under review or
to prevent such cases in future”

Are we supposed to tell the Com-
mittee what they have to do? You
have asked for circulation. But the
committee should have a right to do
its duty. It is also a committee of the
House. They should be free to take
any -decision. Otherwise, we will be
curbing their right.

Mr. Speaker: I have heard the hon.
Member. There is np curbing of the
rights. It is not essential that the¥
should make a recommendation. If
the course as has been conceived by
Shri Banerjee is adopted, as we pro-
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ceed, a new petition comes and we
hold it up. We proceed further, an-
other petition comes and again we
should stop. That cannot be done.
That is not the reasonable construction
that can be put upon it.

13.09 hrs.

STATEMENT RE, OIL CONCES-
SIONS IN IRAN

The Minister of Petrolenm and
Chemicals (Shri Humayup Kabir): The
National Iranian Qil Company offered
early in 1963 a large off-shore area in
the Persian Gulf for oil exploration
and production to interested parties.
A number of Companies and organi=
sations from different countries regis-
tered themselves as bidders for rights
in this area. India did not originally
register itself for bidding, but subse-
quently in May 1964 decided to do so
in cooperation with EN.I. of Italy and
Phillips Petroleum Company of U.S.A.
The National Iranian Oil Company,
acting on behalf of the Government of
Iran, declared October 31, 1964 as the
last date for receiving the bids and
allowed O.N.GC. to make a bid
jointly with AGIP, which ig a subsi-
diary unit of EN.I, and Phillips, al-
though O.N.G.C. had not registered it-
self for the purpose within the due
date,

2. A joint bid of O.N.G.C., AGIP
and Phillips was submitted on October
28, 1964. According to available infor-
mation, there were several other bid-
ders who had offered much better
terms than  ONGC-AGIP-Phillips.
The NIOC however reopened the bids
and gave all bidders a chance of sub-
mitting fresh offers. Accordingly,
ONGC-AGIP-Phillips made a revised
bid for a larger number of structures
and I am happy to say that our re-
vised bid has been accepted by NIOC.

3. Under the terms of the agree-
ment with AGIP and Phillips, ON.G.C.
will be an equal partner with them
and share equally in the cost of ex-
ploration and development. Tt will
also obtain an equal share of the oil
produced and have an equal voice in
ths management of operations. The
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entire seismic data of the off-shore area
was obtained from NIOC at a cost of
$704,000, of which O.N.G.C. has paid
one-third ag its share. The total risk
for the revised bid we have made in-
volves an outlay estimated at a maxi-
mum of $58 million of which our share
will be one third.

4. All oil exploration even in the
most prolific oil-bearing regions in
the world carries a certain amount of
risk, but our partners, who have both
long and varied experience in the field
of oil exploration and production, are
of the view that the structures for
which we have big are likely to con-
tain large reserves of oil. I may add
that we have arranged with another
party. to cover our entire risk money
in case the area does not produce oil.
ON.G.C. will therefore incur hardly
any expenditure if the structures
prove barren., If on the other hand we
strike oil, as we have every hope we
shall, we will pay to our insurer with
interest the monies he is advancing
and a small commission for covering
the risk.

5. Sometime ago we have decideg to
collaborate with NIOC and AIOC in the
establishment of g Refinery at Madras
which is scheduled to come into ope-
ration in the latter half of 1967. This
decision along with the acceptance by
the Iranian authorities of our bid for
exploration and production of oil in
the off-shore areas of the Persian Guif
opens out a new chapter in the opil
industry of India. Simultaneously it
begins a new chapter of close econo-
mic collaboration with Iran with which
country we have had friendly rela-
tions from pre-historic times. T would
like to pay a special tribute to the
interest that His Imperial Majesty the
Shah of Iran and Hig Excellency
Dr. Mohd. Eghbal, Chairman of NIOC
and a former Prime Minister of Iran,
have taken in these negotiations. I
am sure the House will join with me
in wishing every success to this new
chapter of collaboration between Iran
and India and share my hope that this
will lead to a much closer cooperation
between our two countries in many
flelds.

61 S0
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Shri Ranga (Chittoor): Sir, I would
like to seek a clarification. I would
like to know why is this AGIP in this
partnership. Is he an Indian or some-
body else? Then, who is the insurer
who is insuring on our behalf against
risks? Also, Sir, I wish to felicitate
my hon. friend on hig quick recovery
from his recent illness.

An Hon. Member: That ough! to
have come first.

Shri Humayun Kabir: AGIP, as 1
have mentioneq in the statement, is
one of the subsidiary units of E.N.I.
of Ttaly which is one of the biggest
nationalised petroleum organisation: in
the world. Ag for the party which is
covering the risk I would like to make
the statement at a somewhat later
date.

13.13 hrs.
GOLD (CONTROL) BILL—Contd.

Mr. Speaker: The House will now
take up further consideration of the
following motion moved by Shri T. T.
Krishnamachari on the 21st Decernber
1964, namely:—

“That the Bill to provide, in the
economic and financial interests of
the community, for the contrul
of the production, supply, distri-
bution, use and possession of, and
business in, gold and ornaments
and other articles of gold and for
matters connected therewith, as
reported by the Joint Committee,
be taken into consideration.”

The time allotteq for general discus-
sion was 4 hours out of which 2
hours and 10 minutes have alceady
been taken. Therefore, 1 hour and 59
minutes remain. Then 2 hours are
available for the clause-by-clause con-
sideration of the Bill.

Shri Ranga (Chittoor): Sir, as every
one knows it is an important Bill and
a controversial Bill also. In the light
of the discussion that has already taken
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place it would be seen that quite a
large number of Congress Members
have taken part in the discussion and
they are interested in suggesting many
amendments to the Bill. They have
referred to them in their speeches. I
suggest, therefore, that, with your
leave, the time allotted for this Bill
may be extended from 6 hours to 9
hours so that 5 hours may be availakle
for the clause-by-clause consideration
and the Third Reading. For the Third
Reading we may have 2 hours or even
less than that, so that there may be
enough time for a detailed ang care-
ful consideration of all the amend-
ments. There are already more than
200 amendments given notice of. I
hope the House will agree to the ex-
tension of time as suggested by me.

Ap Hon. Member: More time may
be allotted for the general discussion
elso.

Shri U. M. Trivedi (Mandsaur): Sir,
I support the suggestion made by
Shri Ranga. This Bill itself is of a
controversial nature. It is no* only
of a controversial nature, but row it
appears that the whole House is
against it. Excepting the hon. Finance
Minister nobody seems to be in favour
of this Bill. Under those circumstar.-
ces it is necessary that it should be
well discussed and the time must be
extended. (Interruption).

Mr. Speaker: That cannot be said.
What do the Government say?

The Minister of Finance (Shri T. T.
Rrishnamachari): Sir, I have exomin-
ed the amendments. Well many of
them repeat what the other amend-
ments have said. The time of the
House is also nearing to be over as
far as this session is concerned. We
have got only 24 days more. There-
fore, it is entirely your discretion what
to do. I think the time asked for is
rather excessive. If necessary you
may extend it by an hour or so. As I
said, I leave it to your discretion and
I cannot really make any suggestion
except 1o say that the amendments,
formidable as they look, overlap con-
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siderably., It is g matter which has
‘been thrashed out by the Joint Com-
mittee to a very considerable extent.
I have also indicated the Government’s
view in this matter and what we are
preparej to consider., Of course. the
‘House can take any view it likes. The
hen, Member suggests that exczpting
the Finance Minister everybody clse
is for him. He can come and sit here
if evervone else is in favour of the
hon. Member.

Shri U. M. Trivedi: You may con-
tinue to sit there; I do not want to
occupy that.

Mr. Speaker: Can the hon. Minister
give any rough idea as to how long
he would require in replying to the
consideration motion?

Shri T. T. Krishnamachari: 1 can-
not say now. Excepting one hon. Mem-
ber who poured vitriol over our
heads, to shake one whom 1 will take
about 20 minutes, I will have to see
how it develaps. Parhaps half-an-
Thour will be sufficient.

Mr. Speaker: Then I will call him
©t 3.00. We will go on with this gene-
ral discussion till then.

Shri Ranga: We want more time
for the clause-by-clause consideration.
All the amendments have ty be dis-
cussed, The amendments overlapping
is nothing new to this Bill. It gene-
rally hapens.

Mr. Speaker: Now it is 1'15 and
cceording to the time allotted the first
parl was to conclude at 3.05. Already
I have agreed to call the hon. Minis-
ter to reply at 3:00. T will extend it
further and ask him to reply at 3-30.

Shri M. R. Masani (Rajkot): Clause-
by-clause consideration comes =zfter
the Minister’s reply We want more
time for that. Only 2 hours have
been allotted ang we want 5 hours.

Mr. Speaker: 5 hours will be tuo
much. Can we make it 47
Shri T. T. Krishnamachari: Ag 1

said, it is entirely up to you.
%
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Mr. Spesker: We will have 4 hours
for that.

Shri M. R. Masani: Thank you very
much, Sir.

Mr. Speaker: Now let us proceed
with the discussion. Shri Alvares was
on his legs. He may continue his
speech,

Shri Alvares (Panjim): Mr.
Speaker, Sir, as the House adjourned
yesterday, I haq registered my total
opposition to this Gold Control Bill
and for very obvious reasons. Sir, it
is now necessary to examine what the
Bill seeks to do and its motivations.
At this early stage I would like to
say that I do question the motives of
the Government in introducing this
Bill. If the object of the Bill is to
stop smuggling and to bring about a
change in the social habits of our
people, this is not the manner in which
the Bill should have been framed.
After the Bill has emerged from the
scrutiny of the Joint Committee, there
is no evidence that there is a recogni-
tion of the problem of smuggling. If
smuggling is to the order of Rs. 30
crores to Rs. 50 erores a year, then
it is obvious that at the import head
this smuggling must be checked. In
the Bill there is not a single provi-
sion by which any measure has been
undertaken to stop this smuggling of
gold. All that the Government has
done is to get at the tail end of the
problem and descend upon the poor
goldsmiths who are entirely at the
last receiving end of smuggleq gold.
Even if this becomes a measure, one
would understand how ineffective it
is because the amount of gold going
to the goldsmiths for the purpose of
ornaments is very small and the vast
bulk of the quantity of smuggled gold
is for the purpose of hoarding and
used as bullion. Therefore, neither
has the Government been serious
about smuggling nor have any effec-
tive measures been taken. At the same
time, it has not put the problem in its
correct perspective.

I had said yesterday that the ruling
prices given in the newspapers and
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the fluctuations of prices of gold are
an invitation for smuggling and
hoarding. This happened in the case
of prohibition. After s0 many years
of failure of the policy of prohibition,
the Government is repeating an
identical mistake that it committed
while introducing the policy of
prohibition. The adverse effects
forced on the economy are much
greater than the remedy that this Bill
seeks to achieve. After all, is it not
known that because of the introduc-
tion of prohibition erime became so
widespread and so organised that the
Chief Minister of Maharashtra Gov-
ernment felt it necessary to take
measures to stop the growth and
organisation of crimes by relaxation
of prohibition in Maharashtra and it
has brought in very good and appre-
ciable results? A similar thing is

happening here also,

If yearly Rs 50 crores is smuggled
as gold into this country, why could
the Government not give thought to
the problem as to how to prevent it?
What are the corresponding measures
which the Government have taken or
tried to trace the source of gold-
smuggling? Has the Government
placed before the House information
as to how the smuggled gold is paid
in foreign currency? None of these
things has been done and yet the
Government hopes that by descending
upon the goldsmiths, who manufac-
ture or use only a comparatively small
proportion of what is imported in a
smuggled form, the entire smuggling
in gold would stop. First the smug-
gled gold comes to this country and
then only it goes to the poor gold-
smiths. Therefore, at the source, at
the dealer’s end, adequate measures
must be taken whereby gold is
controlled.

The next point for consideration is
the Government's intention to change
th? soclal habits of the people. Does
this Government not know that social
habits cannot be changed by legisla-
tion or by the stroke of the pen, that
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Government: lms antagonised the-
small families in this country by writ-
ing off at one stroke what they have
saved throughout their life by hard
labour? The common man, the poor
man of this country, has bought gold’
and converted it into ornaments when.
it was legitimate to do so. Before the
introduction of the Gold Control
Order it was legitimate to buy gold:
in the bullion market; it was also
legitimate to convert it into orna-
ments. We bought gold at the rate of
Rs. 132, which was the rate then pre-
vailing, in a legitimate manner and
we invested it in ornaments, for orna--
ments are both a social habit and a.
matter of investment. Now, by one
stroke of the pen, Government has
looted millions of poor families by
ruling that trading in gold, in what-
ever manner it may be, could be only
at the international price of Rs. 62.50.
It has thus wiped out crores of rupees
of savings which the common mnian
had built up through hard work all
these many years.

At the same timé. the social habit

" has not changed. We know that it is-

legitimate to hold gold, as it was legi-
timate to hold paper money. After
the barter system came into existence,
because the quantum of things that
had to be traded with increased, the
people invented the issue of money.
Money was the substitute for barter.
Later on, as the banking system came
into vogue, banking credit was a sub-
stitute for money and, in a similar
manner, the acquisition of gold was
a substitute for money also.

I the Government wanted to do
away with this, as Shri Masani has
stated, the best thing would be to give:
us an honest rupee, whereby instead
of 17 paise of purchasing power which
it has today the rupee would be able-
to purchase 100 paise worth of goods.
It is only such corresponding facili-
ties all over the country, in a larger
measure than they are available today,
that would persuade the people not
to hoard any gold but to transfer their
savings and: investments into - credits:

L4
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like banking and other forms of
money. Therefore, the suggestion

would be that the social habits can-
not be written off by a stroke of the
pen, as the Government has tried to
do. The people have to be persuaded
into changing their habits and during
the course of persuasion there must
be corresponding measures by Gov-
ernment whereby people are persuad-
ed into investing in things other than
gold.

The third point for consideration is
this. After all, what has the Govern-
ment achieved by this measure.
Smuggled gold will come into this
country as liberally and with impunity
as it has come hitherto. It can be
traded in because there are no ade-
quate measures to prevent trading in
gold. All that has been done is to
decend upon the poor goldsmiths who
are catering to a social habit, which
has a beginning from the ancient
times.

Then, there are no schemes for the
rehabilitation of these poor goldsmiths,
Here in India we have a very high-
skilled artisan class of goldsmiths
who are the pride of our country. The
measures adopted by Government
will spell the death of the artisan class
of this country. And when we today
want diversified production and
encourage exports, it is mnecessary
that this artisan class, whose skill
commands a high export price, should
be encouraged and not eliminated.

Therefore, my humble suggestion
is, for all the reasons that I have
given, that smuggling will not be stop-
ped and it will go on with impunity,
that vast number of skilled artisans
will lose their trade, that exports will
suffer, the Government should drop
this Bill entirely and start taking
measures for the import of gold so
that gold ornaments could be manu-
factured here and exported, as they
fetch a foreign exchange of Rs. 17
crores, which could be stepped up to
meet the requirements of the foreign
customers, at the same time ensuring
the employment opportunities to our
poor goldsmiths. Therefore, I oppose
this Bill.
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Shrimati Renuka Barkataki (Bar-
peta): Mr. Speaker, I rise to support.
the Bill and the report of the Joint
Committee. A year ago, when the
House adopted the motion to refer the-
Bill to a Joint Committee, it accorded.
its unambiguous approval to the need.
for a measure- of this kind, which
would deal drastically with the drain
on our slender foreign exchange
resources that the smuggling of gold:
was causing, lessen the impact of the
lure of gold on our people and make
it possible for the needs of develop-
ment te be met by the mobilisation of
savings and the resources of our
people for productive investment.
The objectives of the Bill, the general
policy that was reflected in the objec-
tives were then accepted by the
House, In fact, Sir, a motion to defer
the Bill till after the next peneral
election in the hope that the composi-
tion of the House would be altered
and the Bill would be automatically
defeated, in the belief that there
would be a virtual referendum on the
Bill, was turned down by the House.
The House thus reiterated its support
to the basic objectives and the urgent
need for a measure of this kind.
However, the House felt that the
nature of the measure was such that
the provisions of the Bill needed
closer serutiny in public interest, in
the interests of the wvery objectives
that the Bill sought to serve, and from
the point of view of administrative
feasibility and the delegation of autho-
rity that the administration of such a
measure would entail. The Joint
Committee, therefore, scrutinised the
adequacy and practicability of the
provisions and reviewed the clauses
of the Bill in the light of the views
and the interests of all sections whom
the Bill affected.

Sir, as one of the Members who had
the privilege of working on the Joint
Committee and listening to the evi-
dence tendered by the spokesmen of
all sections, I can say that there was
no one who challenged, or differed
from the paramount objectives of the
measure. [ can also say, Sir, that no-
arguments which could compel a re-
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-consideration, reversal or repudiation
.of the basic policy or objectives were
advanced by anyone. All that the
Committee was, therefore, called upon
to do was to scrutinise the clauses in
the light of the evidence tendered
before it, to examine the improve-
ments necessary to enable the Bill to
serve the accepted objectives better,
and with the minimum of administra-
tive and social costs in terms of the
intended benefit to the community.

Sir, a close scrutiny of the evidence
that was adduced before the Joint
‘Committee will prove that the only
doubts and fears expressed by wit-
nesses were about the immediate
impact of the implementation of the
measure or the Bill on those who deal
in gold or work on gold for their
living.

Sir, it needs no uncommon perspi-
cacity to understand that in a develop-
ing society in which old habits, ideas
and methods of production have to
underge a rapid change in the
interest of the modernisation of the
economic machinery, such measures
are bound to involve changes in
employment patterns, migration to
new +vocations and the consequent
need for social and individual adjust-
ment, retraining and acquisition of
new skills. These are problems that
have to be tackled through well-
planned and systematic schemes for

immediate relief and training for
permanent rehabilitation and re-
employment. I am sure, Sir, that the

House is aware of the schemes that
the Government has launched with
these objectives. I am in  complete
agreement with the hon, Members who
have expressed their concern to see
that these measures are commensurate
with the magnitude of the problem.

1 shall not dwell on this. But I
would like to refer to the argument
that some hon. Members have advane-
2d that the Bill is neither necessary
nor adequate to stop the smuggling of
gold. It is accepted on all hands that
gold smuggling is a drain on our eco-
il e .
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nomy, that measures should be taken
to put an end to the smuggling of
gold into the country. But it is argued
that smuggling can be stopped only
by the intensification of administra-
tive efficiency and that, in fact, it
cannot be stopped as long as the
difference in the internal and inter-
national prices of gold and the demand
for gold in the country offer incen-
tives for the illicit import of gold. Is
the demand for gold in the country
the sole incentive for smuggling? Can
it be argued that if the demand for
gold increases, while the supply of
gold is controlled by the suppression
of smuggling, the internal price will
not register an increase? I venture
to suggest that these arguments smack
of the counsel to put the cart before
the horse. Ewven if there is demand
for gold in the country, how can gold
be procured from other countries
where it is available, and smuggled
into the country, if the foreign ex-
change resources required to buy gold
are not available to those who want
to run the racket? I venture to sug-
gest that it is the presence and pres-
sure of these accumulated hoards of
black money piled up by cheating the
Indian exchequer through the devious
methods of under-invoicing and over-
invoicing that compel these wvested
interests to fasten on gold and other
articles of wvalue, demand and small
bulk, as means of -clandestinely
repatriating their ill-gotten wealth
into the country, of escaping detec-
tion and taxation. It is these vested
interests who are, therefore, interested
in boosting the demand for gold in
the country, in whipping up opinion
against quality control which they
know is an effective means of plug-
ging the loopholes through which
smuggled gold can percolate into the
economy. It is in their interest to
advance facile arguments in the name
of religion, in the name of Stridhan
and mangal sutra and in the name of
the tastes of women and the fashion
of their ornaments to oppose quality
control. It is not unknown to them
ner is it unknown to the House that
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smuggling can be a successful and
profitable operation only if gold is
first smuggled into the country and
then, equally surreptitiously, smug-
gled into the economy. Improvements
in the customs regulations, stricter
enforcement, more efficient detection,
etc. are all necessary to deal with
smuggling into this country. But it
is equally necessary to provide for
measures to check and thwart the
smuggling of illicit gold into the eco-
nomy by control on quality, refining
and remaking, Failure to provide this
will be to lock the door and to leave
the. windows wide open.

Then, it is argued that the demand
for gold in our country is the direct
consequence of the desire of the poor
people of the villages to have a handy
store of value that can withstand the
fAluctuations in the value of money,
that can be a store of savings which
can provide credit-worthiness and
offer facilities for easy and fractional
liquidity. It is suggested that a
measure to make it difficult to hold
gold will denude them of this secu-
rity. Is this a truthful description of
the situation or is it a distortion to
suit the interest of a few? Is it not
clear that in a society which is on
the threshold of industrialisation.
society and individuals stand to gain
by investing savings in the processes
of production rather than locking them
up in gold? Is it not true that with
the progress of banking and industry
and the advent of schemes like the
Unit Trust of India, it has become
possible for the small owner to pro-
tect his savings and add to them by
the concurrent returns that invest-
ment gives, without losing the bene-
fits of liquidity or running the risk of
loss of value? It is quite true, it is
a fact that a measure like this Bill
will break the monopoly of the pawn
broker and the moneylender to eva-
luate the “value” of the gold savings
of the poor villagers and will make
it impossible for thém to peck away,
under-value or effectively sequester
‘he savings in gold in the rural areas.

I must now say a few words about
the arguments that are advanced
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against quality control on the ground
that this will make it difficult for
attractive ornaments to be manufac-
tured. To begin with, it was argued
that the technical know-how and the
fine instruments necessary to make
jewellery of 14 carat gold were not
available. Later, the argument was
that 14 carat gold will turn black in
the tropics. And still later, it was
argued that there would be no demand
for ornaments of 14 carat gold. The
opponents of quality control may shift
their ground, but it is clear that
fashions are not statie, and that what
was frowned upon or laughed at in
one year has become the raging
fashion of another year.

We have been warned against
enacting this measure because we are
told, that it adversely affects vast
multitudes of our common people, I
submit that this claim should be
subjected to close scrutiny. Is it sug-
gested that 99 per cent of our 400 mil-
lions hold gold and will be affected
by this measure? Is it suggested that,
of those who hold gold in some form
or quantity, 90 per cent are those who
hold more than 50 grams? How is it
then claimed that it is the poor man
or woman who is being robbed of his
gold? Then again, it is suggested that
lakhs and lakhs of people will be
thrown out of employment by this
measure. May I ask the House what
is the total number of people in this
country who entirely depend upon this
gold work and who are self-employed
goldsmiths? Of how many of them
can it be said that this provides them
with a means of livelihood and an
income that does not need to be sup-
plemented by other subsidiary or
seasonal occupation? What is the
number of people whose interest as
dealers and employers of others will
be affected by this measure? T sub-
mit that if you subject these facts
and figures to a close serutiny and you
look at the measures and safeguards
that the Government has proposed,
you will come to the conclusion that
the measures that the Bill provides for
will not lead to unemployment or
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hardship of the kind and magnitude

that the opponents of the Bill fear.

In conclusion, Sir, I must, however,
refer to some apprehensions that were
voiced in the Select Committee. The
enormous powers that are being
vested in the Administrator, the
authority the Administrator will have
to delegate powers to order searches,
the restriction on the right of appeal
and the like place g severe responsi-
bility on the Government to ensure
that there is no arbitrary use of
authority, no harassment, no mis-
carriage or distortion of the intentions
of Parliament.

With these words Sir, T support the
Bill as recommended by the Select
Committee.

Shri R. G. Dubey (Bijapur North):
I should like to offer a few remarks
in respect of this Bill which has
roused countrywide reactions. 1 find
myself rather in a difficulty in doing
60 because one of our very senior
Ministers, for whom I have regard
and ultimately whose wisdom we
have to accept, is in charge of this
Bill.

I agree broadly to the objective of
this Bill. I must, however, convey
the public reaction in this country,

as 1 have understood it, because
otherwise I shall be failing in my
duty.

I have gone through the note cir-
culated and the facts and figures sub-
mitted by the officers. I do not deny
that we have to give a certain weight
to the facts and figures presented by
the officers. Otherwise, we cannot
run the administration. But I feel
that there is also a thirg factor which
is much more important, and that is
the popular oplnion and we have to
see how it reacts on what we do here.

1341 hrs.

[Mg. DEPUTY CHAIRMAN i® the Chair]

I have gone round the country,
from district to district in my State
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ang also in the other parts of the
country, and I have tried to under-
stand the opinion of people from
various walks of life, from the bank-
ing circle, from disinterested people
and so on, and after doing so I have
come to the conclusion that the con-
census of opinion in this country is
not in favour of the gold policy that
Government have been following for
some time past.
Dr, M. S. Aney:

(Nagpur): Hear,

 hear,

Shri R. G. Dubey: We must pay
some regard to that factor also. I
might recall that Shri Kidwai did
not give great importance to the
figures which were submitted; and
he thought that there was also an-
other method which must apply in
judging the issue from the bottom
and that was by gauging public opi-
nion or popular opinion.

Regarding smuggling, it is doubt-
ful how much smuggling has been
diminished as a result of the intro-
duction of this policy,

Dr. M, S. Aney:
guess,

That is anybody's

Shri R. G, Dubey: [ saw from the
figures given in the Congress Social-
ist that smuggling of gold and other
articles amounted to a little over
Rs. 200 crores. Gold is not the only
article smuggled, but there are also
other articles. I am not an expert on
foreign exchange matters, but I ima-
gine that foreign exchange is lost not
only on account of gold but also on
account of other articles. Smuggling
is a very big affair. Take, for exam-
ple, the affair of that international
gangster Walcott. He had to forec-
land hiz plane at a village called
Murud in Ratnagiri district, For
twelve hours he stopped there, and
then boardeq a bus. He gtayed in
Ritz, a famous hotel in Bombay, and
he stayed there for quite some time,
Then, he went to the alrport, and
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he managed to get into the queue of
the passengers from Karachi or
somewhere else and ultimately he
managed to escape. 1 am told that
he wanted to visit some other village

and pot this village, This kind of
practice has been pgoing on for
several months, if mnot years,

and thege international gangsters
have been taking part in this, in
league with some of the well-known
smugglers in this country.

We have g sea-board of about 3000
miles, and I imagine that jt is physi-
cally not possible to check this mat-
ter unless we have a realistic ap-
proach to this problem. [ am not
speaking on authority when I say
this, but I am told that in Surat dis-
trict, the fishermen go at a distance
of eight or ten miles in the sea with
their small crafts, and with the help
of rich smugglers smuggle various
articles, and they are getting wvery
rich, I believe that smuggling as de-
tected by Government must be half
of what is actually taking place In
the country.

Shri Shinkre (Marmagoa)
even one-tenth,

Shri R. G, Dubey: It 15 highly im=-
possible to stop smuggling in any
country, of course, morally, but what
I feel is that a realistic approach to
the problem might also help us to
solve some of these problems.

It iz not

People who know something about
monetary policy, banking and so on
say that our food crisis is partly due
to the gold policy. I do not know,
because I am not competent tg judge
this matter as I am at a disadvantage
where financial and banking policies
are concerned, But I have gone to
the villages and seen the reaction
and the situation that prevail Our
late Panditji used to say that we
had to move fast in regard to reform
in the economic as well as the soecial
sense, but in a jocular sense he also
added that if we went too fast, then
we might have to keep out of office.
So, we have to consider the situation
in the country and the society as it
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is today and also the administrative
machinery that we have, From Murud
that international gangster went o
Bombay, he had two days at his dis-
posal while at Bombay at the Ritz
Hotel, and then' he escaped the cus-
toms people and then managed to go
away. ] do not want to blame the
customs people, but then the thing
percolates from the top to the bottom.
Let us examine our own hearts and
see how far we agre also pure from
thig point of view. I am not blaming
the customs people for this, but I
would only submit that we have to
take intg consideration the situation
as it prevails in the country

The other day I was present at a
marriage function. You know that
in Muslim families, when the mar-
riage is finalised, there is a custom to
offer gold. Right under my nose, 1
saw that gold worth Rs, 4,000 or
Rs. 5,000—it must have been 22
carat gold; I do not imagine that it
could have been less than that—was
presented. So, I woulg ask in all
seriousness what I am to do in such
circumstances. Am I to tell the police
immediately and get those people
arrested? There were about 200 res-
ponsible citizens present at that func-
tion.

So, I would submit that we cannot
pass a law which is not inkeeping
with or in tune with the society. Once
Gandhiji was asked “Why tackle pro-
hibition? There are other things
such as gambling.'; he said ‘One step
is enough for me'. In the same way,
let us take ’one item of social reform
first and succeed in it before going
to others.

Of course, the food problem is not
within the purview of this discussion,
but I do feel with such knowledge
as I possess that it has something to
do with it. I also find that no lady
is prepared to part with her orna-
ments. Whatever little I had I was
able to offer to the National Defence
Fund; but my wife was not ready to
part with her ornaments., This is a
factor which must be taken into ac-
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count. In my district, at the time of
the emergency, when gold was pre-
sented for the National Defence Fund,
Shrimati Indira Gandhi and our Chief
Minister Shri  Nijalingappa were
weighed against gold. When we went
to appeal to the people at the tume
of the emergency, the people were
willing to respond very well. Bui I
do not think that they would respona
in that manner if we proceed in (he
way that this Bill seeks to do.

So far as hoarding is concerned, how
many people are you going to put
under arrest? Are you going to put
millions and millions of cultivatars
under arrest for stocking foodgrains?
If you are going to put them under
arrest, that means that your legal
system has failed.

Regarding the goldsmiths, I Lave
no doubt got the figures. There is
some dispute about these figures, but
I do not wish to go into that. But
I know that goldsmiths who earned
their living and who were able to
live a modest and comfortable life by
folowing this profession, and
their wives and gisters are going
from door to door for begging. I feel
ashameg that this should happen in
our welfare State. In the context of
the Plan we say that there is a back-
log of unemployment, and we are
not ready to meet that problem. And
vet, on the top of that if we suy that
we are going to get employment for
5 lakhs of people, then I would sub-
mit that that is not a realistic ap-
proach. Sometimes I feel ashamed

when goldsmiths come to me. Wnen
I go to Bijapur, for instance, ahout
200 or 300 goldsmiths and their

womenfolk come and surrounq me
and say that they have np means of
livelihood. Government are giving
them only some paltry sums. In
Maharashtra, it is said they have
been given only Rs. 1,000, but )
know that only Rs. 50 or Rs 200 or
Rs. 300 are given to the people in my
1lace.

Shri U. M. Trivedi: Sometimes it is
only Rs. 18 or 20.
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Shri R, G. Dubey: For centuries
they have been doing this work. Now,
suddenly in one stroke, you want to
reform them by saying that they
should change their avocation, and
thereby you are throwing them to the
wall. I do not think thai this kind
of thing should happen in a welfare
State. We must see that something
radical is done to give these peogle
a means of livelihood.

I have read the minute of dissent
submitted by Shri Mahabir Prasad
Shukla and a few others. 1 am in-
clined to agree with them that gold
should be taken over for State trad-
ing. Or as Mr. Shenoy has put it,
Government may import gold, relcase

it and try to control the prices. The
question may be raised ‘But what
about the foreign exchange?’. 1

would only draw your attention to
the import of foodgrains in this con-
nection. Are we not spending on
food any amount of foreign exchange
in order to save the people? So, I do
not see why these goldsmiths should
be victimised on this account.

Shri Balakrishnan (Koilpatti); But
without food we cannot live.

Shri R. G. Dubey: Anyway, I do
think that this problem is complicat-
ed. Ultimately, we shall accept the
advice of the hon. Finance Minister,
but I do submit that we must have

some heart-searching in regard to
this matter.
Shri Prabhat EKar (Hooghly): Al-

though at the beginning we had sup-
ported the idea of gold control be-
cause of the fact that there was a
heavy drain on foreign exchange due
to the smuggling of gold, today, after
looking into the working of the Gold
Control Order and itg effect, we are
strongly against the present Gold
Control Bill. Therefore, I totally op-
pose the Gold Control Bill.

Let us examine the purpose of put-
ting control on the use of rold. It
was agreed that a huge amount of
smuggled gold was being brought into
the country, which, because of the
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fact that the internal price of gold
had no relation to the international
price, resulted in a huge drain of
foreign exchange to the country. At
the same time, black money, about
which we have talked and heard so
much, was being wasted on gold, and
thus money which otherwise could
have been properly utilised for pro-
ductive purposes was not available.
There was also loss to Government
revenues by non-payment of income-
tax by the persons who kept this
smuggled gold.

Today, at the fag end of 1964, after
more than two years of the imposi-
tion of gold control, what is the posi-
tion? There is no fact placed before

the country to show that smuggling -

in gold has decreased or has been
stopped, there is no fact placed before
the House or before the country fto
show that the price of gold has gone
down. The effect of gold control has
been that there is a new channel
through which gold can be smuggled,
new ornaments can be again made.
The price of gold remains where jt
was, in some cases it has even gone
up.

Under the circumstances, the pre-
sent gold control policy has not con-
trolled the use of gold. Really it
has become a Goldsmiths Control
Bill, and also control of honest per-
sons who have been using gold for
meeting their essential social obliga-
tions. It is they who are suffering
today.

It has been stated that an effort is
required on the part of Parliament
for bringing about social reform. 1
entirely agree. * During the Select
Committee meeting I wanted to know
how many families of Members who
were Memberg of the Select Commit-
tee were using 14 carat gold. [ asked
the lady Member who spoke prior to
me whether the ornaments she was
wearing were 14 carat. They were
not. Now, it is easy to make a plat-
form speech on quality control and
economics without understanding, and
pursue a different line in our every
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day life. That is why I request the
hon. Minister to consider this aspect.

There have been lakhs of marriages
during this period, and I am quite
sure there have beep marriages in
the families of Members of Parlia-
ment and perhaps the relations of
Ministers. I have not seen anywhere
gold ornaments used which are any-
where near 14 carat. And [ can teil
you that you can go anywhere in ‘he
country today and get any amount of
gold ornaments for these occasions.

If this is the state of affairs, if the
use of gold could not be controlled,
if smuggling could not be stopped, if
the price of gold could not be brought
down, why this Bill with its ill effects
on the poor goldsmiths who have for
generations carried on their profes-
sion. Why put a check today on
these artisans producing pieces of art
which are respected and loved every-
where, simply to satisfy some whim-
sical understanding about the effect of
gold control which has got no rela-
tion whatsoever to facts? Under the
circumstances, we cannot agree to the
Gold Control Bill as it is presented
today.

We want that Government should
make a proper effort for checking
smuggling, but this is not the way,
because these two years of its work-
ing has proved a complete failure, If
at one time it was thought that this
measure would have the desired effect
and if subsequently it was found that
it had failed, there is nothing wrong
in the Government withdrawing the
Bill and rethinking which way we
should g0. Government will not lose
prestige. Rather, Government will
gain prestige by admitting that the
measure has not worked properly,
and therefore Government is rethink-
ing. I, therefore, request the Finance
Minister, who generally takes an
objective view and does not stand by
certain dogmatic ideas, to reconsider
the decision of Government. We
have seen in the papers that there has
been strong criticism in their party
meetings about this. Every section-
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‘of the people is today against it, and
in fact, none of the results, for which
‘this measure was meant, has been
achieved, Under the circumstances
‘there is nothing wrong, and the Gov-
ernment or the ruling party will lose
nothing, if today they withdraw this
‘Bill, and try to find out other ways
of cheeking smuggling and bringing
down the price of gold. There may
‘be various other ways, but this is not
‘the way because it has been proved
to be a failure. To stick to it is to
perpetuate a wrong which has re-
sulted in the ruination of a few lakhs
‘of people, to perpetuate a law which
is being violated every day by every
section of the people including the
‘members of the ruling party who
make gpeeches in support of the Bill
“That is why I would appeal to the
Finance Minister to wreconsider his
decision and withdraw the Bill in its
Ppresent form.

swAl s AWa (319E)
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Shri U. M. Trivedi: Sir, the Bill
itself is of a rather controversial
nature and there is no doubt in my
ming that speaker after speaker will
take longer time than can be assigned
to him, The hon. Finance Minister
was a bit irritated when I put this
question tp him and he very courage-
ously asked me to come over and
occupy his seat rather than sit here. I
am sorry I have to use the language
of Sheikh Saadi:

HAC I T JATY T TN
I do not want his post; he can have it.

The point to be considered is, and I
am right when I say that this is a
Bill which is opposed on all sides,
which has not met with any approval?
This is a Bill which cost Mr. Morarji
Desai his career and my hon. friend,
Shri T. T. Krishnamachari also may
have to go unwept, unhonoured and
unsung, if he persists in his obstinacy
that this Bill will remain on the
statute-book. Who are the persons
who have welcomed this Bill? Are
they imaginary or persons in actual
existence? 1,99,678 representations
were received against this Bill. Have
representations of this nature ever
been received in this House against
any Bill? I myself have received 379
telegrams in one night protesting
against this Bill. I do not know how
many telegrams the other 500 Members
must have received. The Bill is
opposed on all sides,

It I look into the report of the Joint
Committee, there are 30 Members. If
we take out the name of Mr. T. T.
Krishnamachari, Mr. Bhagat and Mr.
Rane and also of yourself, Sir, who
were the Chairman of the committes,
out of the remaining Members, I do not
know how many were present and ont
of them 15 have submitted minutes of
dissent. What more proof is required
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to show that this is a Bill which is not
approved of by the majority of the
people? This Bill is not liked by any-
body. The whole country is shouting
against this Bill. With the brute
majority, you are going to push it down
the throat of the people and you are
not going to listen top me, I know.
This Bill is not only controversial.
but it is not liked by all
and sundry. It has ruined 40
lakhs of people. The hon. Minister
may give a figure of 2 lakhs, but
what about the number of their child-
ren, wives, sisters, mothers and sp on?
How many people are going to be
affected? That is the problem to be
considered. He is talking of rehabili-
tation. What is the rehabilitation?
In some cases in my district, twao
maunds of rice have been given, Rs. 8
or Rs. 8 or Rs. 12 have been given. ls
this rehabilitation of the people? Here
we know people have lunch for
Rs. 42, Mr. Chatterjee and myself
dropped into Gaylord and we did not
have sufficient money to pay for that
lunch. Is this rehabilitation?

The Minister says he is going to
advance loans. For the granting of
loans, the tehsildar wants money, the
clerk wants money. Before Rs, 2000
are put into your pocket, Rs. 500 are
pocketed by these people. What
control have you got over these
officers? None. Under these ecir-
cumstances, it is very unwise for
us to suggest that we are going to
give loans. How are they going to
be rehabilitated? They are not being
told what is the particular profession
to which they will change over. This
was the only profession in India
handed over from father to son with-
out any effort on your part. There
were s0 many skilled labourers who
earned their living by this pofession.
They were not a burden on the Gov-
ernment. Now you are making these
people a source of burden upon the
Government and the whole country.

Then I ask, why this quality con-
trol? What charm is there in 14
carat? Is it because that 13 is a
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wrong figure or 15 is a wrong figure?
I cannot understand the logic behind
this quality control. Why not have
quantitive control, if necessary? I
say it is absolutely not necessary.

The note circulated by the hon.
Finance Minister explaining the pro-
visions, is not worth the paper on
which it is written. It is a useless
scrap of paper. There are absolutely
no statistics behind it. I challenge
anybody. There is a controversial
statement contained in it. I had 2
talk with the General Manager of 2
big bank jn Bombay and found out 1t
is all non-sense, There is no mean-
ing in it whatsoever, Why it is being
pursued passes my comprehension
and naturally the comprehension of
the whole country at large. Why is
thig Bill being pushed through? You
took advantage of the existence of
the DIR and Defence of .India Act.
Immediately after the Chinese
agression and the promulgation of the
DIR, people were giving gold and
ornaments. Tempted by it, you
made this Bill, Of what use js it?

1 ask, is this Bill going to stap
smuggling? The figures of smuggling
of gold during the last two or three
months have surpassed all the figures
for the previous years. Rs. 8 lakhs
at one place, Rs. 10 lakhs at another
place and so on. So, the smuggling 1s
much more, and it is not less because
of this. From the number of people
whg are being arrested, you can judge
it; only 10 per cent of the people are
arrested and 90 per cent escape.
What is the amount of smuggling
that is going on?

Sir, the hon. the Finance Minister
perhaps keeps himself occupied by
not trying to listen to me. But I will
request him that he should listen
io these things and not talk with the
hon. Member, Shri Sharma, about il.
But these words always fall on deafl
ears. MNobody is going to listen, be-
cause they have made up their mind
that the Bill must go through.
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Dr. M. §. Aney: Sir, we expect that
at lesat the Minister who is concern-
ed should be more attentive; and the
speaker is a responsible Member, the
leader of a party.

Shri Sheo Narain: Every Member
is a responsible Member of this
House,

Shri Shinkre: Is it proper that he
should continue talking?

Mr, Deputy-Speaker: Order orde~.
He is listening to you.
Shri U. M. Trivedi: Mr. Sharma

does not want him to listen.

We have got a large number of
clauses here. Forty-three clauses are
provided in this Bill, After taking
away the definitions clause and some
of the clauses which are entirely
supernumerary I have calculated that
at fifty-seven plalces you have put the
government machinery to work upon
the heads of the people. That means
that fifty-seven new brakes have been
applied to liberty. What hag this
Constitution come to? If for every
little thing Government is entering ‘o
obstruct the freedom to trade or pro-
fession, where goes this Constitution?
What object is there to keep this
article 19 in view? Is it to show to
the world at large that we have a
Constitution which provides for free
trade and free disposition of property
and free profession? What is the
profession that the man can follow?
Look at it. This very Bill provides
that you cannot have a profession of
this type. And for every profession
that is to be followed and for everv
little thing to be done, at every place
and at every step there is a brake
that is applied; government machi-
nery must come into the picture, he
must under the prescribed rTules
obtain a licence, present a form, sub-
mit a return; and he must not do this
and must not do that. Sp many
“do’s” and dont's” come into the pic-
ture to deprive him of the means of
livelihood, to deprive him of his right
to follow the profession which has
been handed over from father to scn,
which he cannot now follow in tris
free country. What is the object we
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have in view? If the ultimate object
is tp make us serfs of this Govern-
ment, is it the object that the ulti-
mate aim is to reduce everything in
a slow but sure method to this state
where each one will become a slave
to the wishes of the Government of
the day? (An hon. Member: Police
State). It is worse than a police
State, Sir. It is heading for totali-
tarianism, and totalitarnism in a
emall, easy manner. It is just like
that mouse which wants to eat your
skin but goes on blowing so that you
may not feel that your skin is being
eaten. That is the state which has
come to stay that slowly but surely
the encroachments by the Govern-
ment upon the liberty of the people
are wvisible, and are visible, to all
those who have eyves to see and ears
to hear that this is what is happening
in our country.

Sir, I am entitled to say it, I say
that this Bill and the Bills which
have preceded, of this type, are a
death-knell to free profession, free
trade in our country. We are depriv-
ed of our freedom of profession.

Here the Government attacks not
only those people who have to learn
something from them, who have to
gather something from the colleges or
get some help from you, but you are
trying to attach people who never
took anything from you, who are
not under any obligation to you, and
who have learnt the art on their own,
from father to son, without costing a
farthing to this Government. And
yet it is these peoole who have been
deprived of their means of livelihood.

One of my friends was speaking
about social habits. Yes, social habits
do exist. What right have we to des-
troy the sncial habits, I cannot under-
stand. There is a wise saying in peno-
logy: never make a law of = social
nature for which a clamouring does
not come from the public, and a cla-
mouring so strong that you cannot re-
sist it. Is there a clamouring for this
Bill? Has there been any desire for
this fourteen-carat business? You
know, it was a huge joke, when, un-
fortunately, this Gold Control Bill and
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_he Prevention of Food Adulteration
Bill were going on together in different
portions of this House—one wag for
the prevention of food adulteration,
and another was for the adulteration
of gold! Whoever thought about it!
Why is this adulteration being put
through? Purposely, the Government
goads the people to have adulteration.
What obiect there is in that has never
been comprehended by 'me, and I do
not know whether any of my friends
have comprehended it.

Very sweet words were spoken by
Shri Chandak. He belongs to a parti-
cular party and he cannot use strong
language which I can use. He wants
to take shelter behind Mahatma
Gandhi's words and the ahimsa that
he practised and the good nature that
each Congresman will show. My dear
Chandak, you must realise that these
are dreams that have disappeared;
there is no Gandhiji now

Sir, I cannot offer any criticism on
the provisions of the Bill, because I
resist the existence of this verv exis-
tence of this Bill, the very coming in
of this Bill. So it appears to me that
it would be a futile thing on my part
‘o offer any criticism on the wvarious
provisions in this Bill which cut at
the very roots of the ordinary sense
of justice.

Here what is the administration
going to do, the executive officers, dis-
trict collectors, deputy collectors and
cusioms officers and all those people
who are going to be appointed under
this Act? They are going to be jud-
ges in this own cause. It is these peo-
ple who will file complaints against
people and then they will deicide what
is the- penalty to be levied. This is a
novel thing which I have learnt that a
fine will also be imposed by the col-
lector. Fine and penalty are very
siinple words, but people do not know
the difference in meaning between the
two words, that one is different from
Lhe other., Here the fine is to be im-
posed by one person, and penalty is
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to be imposed by the same person. Sir,
this is too much. This offends against
the very sense of anybody who has
understood anything of jurisprudence
in our days. He will repudiate it as
something which has only one object.
and that is to persist in doing a thing
in a wooden-headed manner that
“pothing I want to do can be calleng-
ad” I think that the hon. the Finance
Minister—a great friend of mine—no
doubt will alsp see to it that thig ob-
duracy must not be persisted upon by
him. It is high time a check must be
put upon his desire to persist with a
thing which nobody likes.

What is wrong there in people hav-
ing gold? And who is not having gold?
Look at the rgtes which are published
in the Bombay papers—rate A, rate
B. There is this rate B business. We
u!l know there is a rate for the gold
available in the black market If it

is openly quoted .... (Interruption)
They say B rate.
An hon. Member: Black-market

rate.
Mr. Deputy-Speaker: Order, order.
An hon, Member: In which paper?

Shri U. M. Trivedi: Mumbai and
other Samachar patrikas, That is why
I have now come to this conclusion
that in offering my criticism on this
Bill T have to refrain from offering
criticism of the various provisions of
the Bill, beause I know that these are
merely borrowed from the Customs
Act, patched up here and there,
powers are given to government offi-
cers to decide things in their own
way.

And then, even for appeal what have
they provided? They say, you may
appeal, but I will impose a penalty of
Rs, 20,000 against you. The man is a
poor man, under certain circumstan-
mans, for certain reasons the penalty
may be imposed. We do not know. I
know of so many stories—not stories
but actual facts—that have come to
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my knowledge where on account ‘oi
certain enmities between the police
and the man concerned, or with some
other officer concerned, the man is im-
plicated and a penalty of Rs. 20,000 is
levied upon the man. And unless he
pays the penalty his appeal will not
he heard. It will be surely depriving
the man of his fundamental right to
property without authority of law,
without dug process of law. He will
be allowed to file an appeal, but it will
not be heard till he has paid the pen-
alty. That means that if he does not
pay the penalty he will not be heard.
What a noval provision has been put
in here? I know it sounds novel here,
bui I know that similar provisions
exist in the Customs Act. But that is a
different thing. In the Customs Act we
‘have certain provisions meant for pro-
teeting the country from those scound-
rels who want to smuggle things in
our country. Here these people will
no. be called smugglers. These are
people who will be standing against
you to protect themselves. They have
got certain habits. They live on those
habits. Their women demand, their
daughters demand and their daughters
-in-law demand that so much gold has
1o be given. If the gold needed is not
given marriages will not be perform-
cd. The result will be that the whole
society will be uprooted and to dest-
roy that society this law has come.
Sir, I say that this Bill should go lock,
stock and barrel. I oppose the whole
Biil tooth and nail. I appeal to each
and every hon. Member to apply his
mind ang say to the hon. Finance

Mi_nister: “Sir, for once take bac
thig Bill; this is not meant for this
country.”

Shri Muthiah (Tirunelveli): Mr.

Deputy-Speaker, Sir, the Gold Con-
trol Bill provides for the control of
the purchase, sale, use and posses-
sion of gold and gold ornaments. The
chief objectives of the Bill are: (i)
to prevent smuggling of gold into
the country; (ii) to bring down the
price of gold to the international level
and (iii) to reduce the demand for
gold and to reduce people’s attach-
ment to gold. These objectives, 1
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feel, have not been realised since the
promulgation of the Gold Control
Order.

1 shall take up the objectives one
by one. The first one is smuggling.
Smuggling of gold into India costs
our country more than Rs. 50 crores
annually. This involves a great drain
on our foreign exchange. But who
smuggle gold? Not the poor gold-
smiths. It is the big financiers and
businessmen who manage by their un-
der-invoicing and over-invoicing to
purchase gold in foreign countries
and to smuggle it into India. Much
of the unaccounted money and hoard-
ed money goes into the purchase of
gold and possession of gold.  These
big businessmen who smuggle gold
should be detected and punished.
Smuggling of gold should be stop-
ped by the adoption of the strictest
measures by the customs officials.
The poor goldsmiths who eke out a
hand-to-mouth existence should not
be harassed on account of these
smugglers.

The second objective of gold cont-
rol is reducing the price of gold
to the internatidhal level. —Now we
find, that the price of gold in India
has not come down, and it is today
twice as much as the price of gold
in the international market.

The third objetcive is reducing the
demand for gold and reducing people’s
attachment to gold. This is a good idea
but this, I submit, is a very difficult
task for the Government to tackle
now. Gold control, is a revolutionary
step. It implies a great social revolu-
tion, and for this revolution to succeed
men and women should be educated
over a number of years by effective
propaganda and persuasion. Attach-
ment to gold has been in India for
thousands of years, evar since the
period of the Indug Valley civilisation,
and it cannot be roote4 out in a single
day by mere legislation. Psychologi-
cal preparation is essential. Compul=
sory legislation will result in harass-
ment of poor goldsmiths and other
poor people by irresponsible officials,
and also concealment and hoarding
and blackmarketing in gold by corrupt
people,
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I want to make one humble submis-
sion to you, Sir, and through you to
the hon. Minister and this august
House. At least in the case of
mangala-sutra gold of a higher purity
than 14 ct. should be allowed because
there is so much of sentimental
attachment. It has been there for
thousands of years. The Governinent
should not dismiss it as mere senti-
ment. After all, sentiment plays a
very vital role in the life of men and
women in this country, and I hope the
Minister would give some considera-
tion to this deep-rooted sentiment in
the minds of the people of this
country.

ot TRTTRR (FeE )
AT GEE 3 # Og AT gar
gfe wit sag fwwE 1w
[ ar*'x"’t g W oFm & g
FEREEET W W
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Shri Muthiah: Now ] come to the
question of 14 ct. jewels. The Gov-
ernment has recommended 14 ct.
jewellery. Several hon. Members

have pointeq out that 14 ct. jewellery
is not good.

Shrimati Lakshmikanthamma
(Khammam): Is Swamiji also inter-
ested in gold. .
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Shri Muthiah: We find by experi-
ence that people have no liking for
14 ct. jewellery., Most of the people
know by experience that 14 ct. jewel-

lery after some time loses all its
lustre and looks like brass. Women
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have no liking for 14 ct. gold. There-
fore, I submit that Government should
rot insist on 14 ct, gold. Either allow
higher purity gold or allow no gold,
but 14 et. gold should not be insisted
upon. Nobody likes it and the people
are not prepared to buy it.

In this context I would like to sug-
gest that the Government should take
over the wholesale trade in gold. They
should themselves purchase and sell
gold of a higher purity than 14 ct.
to retail dealers and to the public
through their own ggencies like the
State Trading Corporation.

I want to say a few words about
goldsmiths. By the Gold Control
Order and the Gold Control Bill, lakhs
of poor goldsmiths gre affected. They
have been deprived of their livelihood.
'l‘hey are very poor people. They have
no alternative employment. The Gov-
ernment, [ admit, is trying its best to
rehabilitate them, But these poor
people, particularly in the rural areas,
have not been fully rehabilitated.
Several thousands of goldsmiths are
today suffering. They feel very much
depressed over the Gold Control
Order and this Bill. T would request
the Government to allow at least smal!
quantities of gold of higher purity to
these poor goldsmiths go that
they can employ themselves in
making good ornaments,

Now I come to the Bill proper. The
Bill, T admit gives some relief to the
poor self-employed  goldsmiths. A
certified goldsmith may accept anv
ornament having gold of a purity ex-
ceeding 14 carats foy repairing or
making a new ornameni. There is a
provision also that a self-employed
goldsmith can have with him at a time
i grammes of gold. I submit that
this quantity should be raised to 200
grammes,

I woulg like to draw your attention _
i0 clause 19 of the Bill. Clause 19
demands even from  sell-employed
goldsmiths the submission pf returns
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#s to the quantity and quality of gold
in their possession.

Shri Shinkre: Sir. may I submit that
there will be a chance for discussing
the clauses in the clause-by-clause
consideration of the Bill?

Mr. Deputy-Speaker: Order, order.
He i« referring to the clauses in the
general discussion. The hon. Mem-
ber may leave it to me tn decide whe-
ther i1 is in order or not.

Shri Muthiah:
Frovisior.

Mr. Deputy-Speaker: His time is up.

Shri Muthiah: Clause 20 says that
even poor self-employed goldsmiths
should keep accounts of the gold held,
received, bought and sold. 1 feel jt is
w little harsh in respect of the poor
roldsmiths who are living in the rural
a#rear,

I feel, it is a harsh

Then I come to clause 16 which
yefers to freedom from declaration by
sndividuals who hold gold upto 50
rrams. 1 submit that this limit must
be 1aised to 100 grams. The Joint
Committee have recommended that no
teclaration is necessary in respect
«f pold ornaments gwned by individu-
uls uptlo Rs. 25.000 and gold prnaments
-wned by families upto Rs. 50,000, It
% o welcome change. Finally, I re-
guesl the hon. Minister {o see that
ufficials do not harass poor goldsmiths
wnd other poor people.

Mr. Deputy-Speaker: His time is al-
reaay up. Now Shri Dinen Bhatta-

charya.

Shii Dinen Bhattacharya (Seram-
npure): Mr Deputy-Speaker, I wonder
«why after so much of agitation through
oul the country by people belonging
‘0 all sections of the country the Gov-
«rameny is still persisting in proceed-
ing with this anti-people Bill. It has
neen mentioned here many times, even
- esterday, that some hundreds of gold-
=miths have committed suicide since
+a¢ Gold Control Order rame into exis-
tence. In all the States not only gold-
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smiths but even others have started
movements in the form of satyagraha
and sewveral thousands of people have
courted arrest to protest against this
measure. Still, the GoVernment 15
adament and is bent on passing this
measure, for reasons best known only
to the Finance Minister and not to
others, From yesterday we have been
hearing views of Members belonging
to both Government and the opposi-
tion. With the solitary exception of
two or three Members, all the rest
have protestdd against .his enactment
and requsted the Finance Minister to
withdraw the Bill rather than proceed
with it. Yet I know very well the
Finance Minister will not reverse his
decision but will see tp it that this Bill
is passed somehow op other.

What was the object of the Gold
Control Order? The main object of
that Order was to prevent smuggling
in of gold. From yesterday Me&mber
after Member has repeated that there
was abject failure on the part of Gov-
ernment in achieving any of the ob-
jects for which the Gold Control Order
was promulgated. Its only effect was
to create a crisis among large sections
of the people. Poor goldsmiths were
thrown into the streets as g result of
this Order. Subsequently, when
there was tremendous pressure on the
Government, certain concessions were
given but they had no effect. For ins-
tance, the goldsmiths were given per-
mission to make ornaments from 23
carat gold. But a goldsmith cannot
‘nake or re-make prnaments if he does
no! possess sufficient quantity of gold.
Let the Finance Minister enquire from
any goldsmith. He will tell him that
without having a little more gold than
the ornament which he is given to re-
make, it will not be possible for him
to remake an ornament, So, unless
some gold is given to him the conces-
sion that is given is of no avail and
the goldsmith cannot take advantage
of it.

Only two or three days back a re-
port has been circulated to us as to
how the Gold Control Order is work-
ing, how the rehabilitation task was
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undertaken by Government and how
much money was given to the States.
I have gone round my constituency
and other parts of West Bengal and I
can say from personal experience that
whatever amount might have been
given by the Centre to the States has
not reached the poor goldsmiths. Only
some goldsmiths who have white caps
as their friends or who have friends
high up in the Congress have appro-
priated to themselves the entire
amount and the condition of the other
poor goldsmiths remains the same as
it was before this money was allotted.

So far as employment opportunities
are concerned,: I know several cases
where the goldsmiths have registered
their names with the employment ex-
changes. Though they are often re-
ferred to Government undertakings
and private concerns, they are seldom
taken. The statement
ment has done enough for the rehabi-
Jtation of the goldsmiths is an attempt
o fool the House as well as the
vountry. Even today if the Finance
IMinister goes out of Parliament he
will see that so many goldsmiths are
agitating against this measure. They
want the Government to bo good en-
vugh to scrap the Bill at least at this
late stage.

Since I know that the Government
will pass this measure in spite of the
upposition from all sides, in the matter
of rehabilitation I want to say that
mfficient quantity of gold must be
fiven to the self-styled goldsmiths so
fhat they may make and re-make
ornaments as desired by their custo-
mers. That is my first suggestion.

Then, one of the objects of the Bill
is to unearth the hoarded gold. I do
not know how far it is true but once
it was disclosed in this House that gold
1o the extent of Rs. 4,000 crores is still
hoarded in the country. After the
emergency and the promulgation of
the Defence of India Rules, only pgold
worth Rs. 100 crores was declared;
perhaps less than that. Where is the
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rest of the gold? Why is it that the
Goverrment does not apply the DIR
to unearth the hoarded gold? Gov-
ernment have np hesitation tg arrest
persons belonging to political parties
without any charge against them.
‘Why do they not apply the DIR againsi
those persons who are hoarding gold,
wihiich is badly required for the defence
of our country? Actually those who
are hoarding gold are doing harm to
the defence of the country, those
maharajas and big industrialists, be-
cause if that gold is declared and is
used for the defence of the country.
to that extent the taxation could be
reduced.

Mr. Deputy-Speaker: He should
conclude now.

Shri Dinen Bhattacharya: I have
been speaking only for five minutes.
If you do not give me sufficient time.
what is the use of my participating
in the debate?

Mr, Deputy-Speaker: He has already-
tahen ten minutes. He gshould con-
cude now.

Shri Dinen Bhattacharya: So, I say
the Finance Minister should have the
courage to unearth the hoarded gold
from the treasuries of the rajas and
maharajas and the new seths and bowu-
iyas; I mean the baniyos who day in
and day out are making black money.

As my time is up, I am concludinz.
If this Government wants to have any
social reforms. or stop smuggling of
gold or bring down the price of gold.
it must strike at the root of the evil.
So long as you do not nationalise the
import and export trade by eliminating
zome of the monopoly concerns in the
field, you cannot stop smuggling be it
gold or any other commodity. What-
ever law you may pass in this House
by your majority, the country will no
get any benefit out of it and the real
object of the Gold Control Orde
namely, gold smuggling, will not be
served unless and until you nationalise
the impert and export trade. So. if
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you are really serious about stopping
or checking this smuggling, bringing
down the prices, you must then come
forward with a Bill to take over the
export-Import trade that is now being
done by anti-national and anti-social
people of our land.

15 hrs.

Mr. Deputy-Speaker: Shrimati Tar-
keshwari Sinha.

=Y @o wro TRl (F17I7) © AT
ww Fifed |

Shrimati Tarkeshwari Sinha (Barh):
Mr. Deputy-Speaker, Sir, I am going to
disappoint the hon. Member, Mr.
Banerjee, who is a great friend of
mine, and I am going to support this
Bill very strongly.

Shri Shinkre: That is the creed.

Shrimati Tarkeshwari Sinha: Oppor-
tunism is not the creed on this side.
That is on the other side.

Looking at the problem that is there,
the speeches that I have heard, I do
not think that by scrapping this mea-
sure, the problem is at all going to be
solved. I am in this House for the
last 12 years and I have heard from
the house-tops with the full-throated
voice of the hon. Members saying that
smuggling has to be stopped. Golg is
the most expensive proposition in this
country which is very poor. But no-
body has tried to provide any answer
for that. Even in the free economy of
which some of the hon. Members are
champions, of which they vouch-safe
50 much even in those countries if
this kind of phenomena of high prices
of gold would have prevailed, they
would have thought it as a serious
sympiom of economic disease in their
country ang they would have solved
it with the best of their ability and
capacity.

Sir, My grudge against the Govern-
rpent is that they have taken a long
time to even bring forward the sub-
ject which shoulq have been tackled
much earlier when the prices started
showing an upward trend. This law
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should have come at that time when
gold was controlled for the first time.
In the earlier part of the century, gold
was a free commodity. Then, Govern-
ment decided, knowing and feeling the
symptoms, to control it. If this kind
of checks ang restrictions would have
been brought forward at that time, all
these complications would not have ari-
sen. But that does not mean that the
more we

Shri Shinkre: You say so.

Shrimati Tarkeshwari Sinha: Well,
I say so. You have your time and
you say also. Don't interrupt me
like this. It is my right to speak. I
do not know why the hon. Member
who is a wery late addition to this
House does not respect other people's
right to speak.

Shri Shinkre: Nobody’s right is being
taken away.

Mr. Deputy-Speaker: You are un-
necessarily interrupting.

Shrimati Tarkeshwari Sinha: Every-
body with a sense of understanding
should have apprehended that this pro.
blem which has been in this country
not only for hundreds of years but for
thousands of years, this kind of fasci-
nation for gold, will have its own time
to get solved.

Sir, I really welcome this measure
which was brought forward yesterday
and I also know and feel that the
Congress Party which is the majority
Party here has given its support to
this measure and this Bill is going to
remain as a permanent statute, I
was feeling rather apprehensive that
this measure, this statute, probably
may not find its place in the statute
book and I was realising the conse-
quences of that. Scarpping an import-
ant measure after bringing it has very
serious complications which cause a
chain reaction and that chain reaction
is not easily controllable, Therefore,
I welcome the Finance Minister’s ini-
tiative in this matter that he has come
forwarq with a Bill anq also he has
shown a reasonable understanding and



6249 Gold

[Shrimati Tarkeshwari Sinha]

consideration about the problem. I
think it is the beginning of the end—
it is not an end in itself—and later on
we shall have better opportunity, after
gaining more experience, to improve
on the situation and, I think, in future
we shall have better opportunity, after
which we can plug some of the loop-
holes. But to start with, certain limi-
tations which are inherent in the pro-
blem have to be there and this Bill has
come with those limitations. I under-
stand the difficulties of the Finance
Minister. This problem does not only
require a legal approach. If this
would have been the only approach,
the legal approach, then we had no
problem. But this problem requires
a political, psychological, social, eco-
nomic and legal approach grd all these
aspects have to be tied together. The
hon. Member Mr. Trivedi, whc ‘= a
very valuable Member of this House—
his suggestions are very very valuable
for us to consider; his legal brain is
very remarkable and fertile—started
speaking with a great prejudice to-
wards this Bill saying, “Scrap it”. He
had to bing himself with the basic
argument that he used to scrap it. So,
the House was denied the benefit of
his knowledge and his legal insight
and we have been deprived of a
valuable Member's speech not being
rut to much use.

Now, this problem is there. What is
the answer? 1 was reading the Joint
Committee's Report and Mr. Masani's
remark. Mr. Masani is a3 very good
speaker in English and 1 think his
writing is also very good. He has
come out with a very smart remark in
his nots of dissent. He says, it is a
problem of a lady going to a plastic
surgzon for removing her double chin
and then gets that same, in fact, on
the back of her neck. This is exactly
niy problem. By removing this pro-
blem completely from your eye-sight,
we are not going to find a solution of
this problem. This problem was there
even before. T think the hon. Mem-
ber has attended many international
conferences either in his private capa-

DECEMBER 22, 1964

(Control) Bill 6250

city or as a representative of the Gov-
ernment, and also the Financer Minis-
ters, and I am sure everybody must
have asked them, “What are you go-
ing 1o do about your gold?”. This is
the country which claims that she is
the poorest of the poor, this is the cou-

‘try whose per capita income is the

lowest in the world, and yet this count-
ry has got the unique privilege and
pleasure of selling ang purchasing gold
at such a high price. This is not the
way in which you can convinee the
world that we are trying very serious-
ly to tackle our economic matters.
Gold may have some advantages. It
had advantages in a situation which
was never a progressive economy but
it was an economy which was primi-
tive. Many countries have faced this
situation; many countries have crossed
this situation. After the last War,
when Britain went from the gold
swandard, was not Britain facing the
same problem of going suddenly back
from the gold standard with all the
complications of going suddenly back
from the gold standard? But they
faced the situation. By facing the
situation, sometimes you can find the
remedy of the situation. By not fac-
ing the situation, you aggravate your
complications and troubles and you
never find a solution. That has been
the approach of this Government that
once you start facing a situation, you
are bound to find some solution.

Sir, this is the Report which has
been circulated by the Finance Minis-
ter to the Members. I am not one of
those people who utilise such reports
only for making arguments as it suits
me. I am ong of those people who
provide some sanctity to these reports.
Sometimes I find, if statistics are
suitable to them, the Oppisition Mem-
bers use them profusely and if they
do not suit them, then all the statis-
tics collected by the Government go
to wilderness, and they say, nothing
is correct, nothing is true and all
that. I think there are certain errors
and there are certain margins that
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have to be given in the collection of
statistics which I accept because the
collection of duta has not reached to
that perfect up-to-date level in this
couniry. But all the same, I am not
a person who will completely dismiss
statistics  saying that they  prove
nothing. They do prove that a large
number of goldsmiths have been pro-
vided for. I do not know how the
Members of the Communist Party who
at the top of their voice say that the
trade should be completely nationalis-
ed should propoungd the cause of jewel-
lers. It is not that anybody is wanting
here in propounding the cause of gold-
smiths who have now become masters
of *‘heir own bread for the first time.
The hon. Members need not have this
apprehension that they only have the
privilege of knowing the goldsmiths.
‘We have also the privilege of knowing
them and understanding their pro-
blems. We also come from the wil-
lages. We know that the people who
were slaves to another section of so-
ciety, the sarafs, the jewellers and all
that, who could finance them and could
take gdvantage of their technical
knowledge—those people were being
badly exploited—have now become
masters. I have seen them. I see Mr,
Banerjee is smiling because he feels
for them. 1 hope he will come for-
ward and say that those goldsmiths
today are in a much better position.
More than Rs. 6 crores worth of loan
has been given to them. I only have
this objection in regard to the man-
ner of its distribution. I feel that
this loan should have been distributed
by one agency and not by the various
State Governments who have not uti-
lised the loans proportionately. It has
been left to the State Governments to
exercise their own initiative; while
some of the Siate Governments have
done good work, some others have
been sitting completely idle not doing
anything. But it is the goldsmith who
has been the sufferer as a result of
this. Therefore, I feel that the agency
which is at present utilising these loans
and advances to goldsmiths should
have been better organised, and a
Centrally sponsored scheme should
have heen put forward to finance these
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goldsmiths. But so far as they have
béen given relief, they have become
master of their own trade and they
are in a much better position.

But even the Finance Minister does
not claim that he has been able to
provide employment to all of them.
It is not possible simultaneously to
provide all of them with employment,
but at least Government have been
able to make this modest claim that
they have been able to provide 25 per
cent of these people with employment
oportunities. It is all right to say
that the goldsmiths have become un-
employed. I sympathise with them,
and I feel for them. But can we find
employment for them overnight? Have
we been able to find shelter for the
people who have died of cold by sym-
pathising and by feeling for them?
We do not find a solution to a problem
merely by sympathising and feeling.
The solution has to be sought for by
reorganising the whole trade which
had completely become disorgan-
ised. For hundreds of years, nobody
had organised the trade of gold. This
is the first time that the trade has been
organised. This is the first time that
those people have been given this re-
cognition that they represent the trade
ang they have been given loans, aid
and advances. I have only one sug-
gestion to make in this regard, and
that is this namely that all these loans
and advances which are being given
to them should not be allowed to be
frittered away or wasted by being
given through so many channels, but
they should be given through a single
agency.

I would also like to suggest that
those people who are given advances
and loans should also be provided with
technical guidance tp a greater extent.
I have got some experience in régard
to this matter. When I was in the
Finance Ministry, so many represen-
tations were received by us, and we
forwarded them to the respective Min-
istries. Suppose somebody required
a licence worth Rs. 10,000, we forward-
ed those applications to the respective
Ministries and we presented those ap-
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plications on their behalf to the res-
pective Ministries, but very little as-
sistance had been provided to those
people. Therefore, I would suggest to
the hon. Finance Minister to see that
when they are given advances and
loans, they are also given some good
technical assistance. After gall, they
are persons with technical qualifica-
tions, and they can easily be fitted in
in the work of manufacture of pre-
cision instruments, and small gadgets
like watches ete., because these things
can be made very efficiently by them.

1 would request the hon. Minister
to devise various schemes to help them
whether they require a little foreign
exchange, or whether they require a
little machinery or they require other
facilities by way of loan etc, by pro-
viding them with all these things
either individually or as a community.
We can extend this help o the gold-
smiths if we encourage co-operative
societies of goldsmiths much more, 1
find from the statistics supplied that
co-operative societies have been given
very little encouragement, and it is
only individuals who have been given
this help ang assistance. 1 feel that
if the co-operative societies of these
goldsmithg could have been encouraged
much more, these advances and loans
could have been utiliseq to a much
greater extent.

= T W TR . IO "L,
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¥ 3% g3 99 A g 7@ 471 A7 F
#1977 97 5 wmam ag @ w801 e
TH R FHIT 14 H7Z F wqTHA H TR
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FT FIRAT F7AT TT7 | TFIA AE FaT
f& 3% a7z =1 #1447 Fam AT AT
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Shrimati Lakshmikanthamma: No-
body has been forced to speak in a
particular way, because many Mem-
bers from this side of the House also

have spoken in support of my hon.
friend.

Shri U, M. Trivedi: Excepting
ladies, nobody has supported this.
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Tt 9T FT FI KT J7 A1 FIL FT
T AATE AET E, IT FT I IT FE
F®7q | 3afae I T91¢ 0" HEHT
FIa=E AF #4f gdrzy § 7 O FT A1
Ia% qray @At & A1 4130, TgA FoEEr
gFAT £ | UT BT MIAT AT FH T4
FFAT & W TST WEAT A7 I9T FFAT
2 1| #fe 3@ Y av9 A1 aFr & e At
oY Zq AGE T wrEr ¢ owafE el
FT AT AT &, IT 9T WX &1 AW
2 | 39 TRT FI1A ATET FT OF AT
afrors gat & f 39 <1 =9 § w9fa
T T AT A F1 AT FL TR
€1 939 qTFIT A uF gEw qg fAwren
fe =T @13 F1 wEw TEwE AT IEE
forw o wdtA &7 AEEa 2 S oww
g w2 fF 3@ 1w = & ogafy ¥
=% o »fus gmn 91 I Ia%
FT7F AT | 0 IAY FFT ATATE
fE AR 25,000 708 ¥ FuT fawd o
At qYTATHZH g1, I 9g fadimw
w41 7fF =afam 25,000 9 # m=fz-
T H1Y & F4T @A w @19 W@ E |
¥ f5T 9% & R wEET & aE
7% & a9d F7 QI ¢ afeq A
aifea atvons 3% ar 7 1 @1 @
& wfa® wigan & Jaaa wdt W o
TEAl FT gTewa & amw 97 gIMe
T REAT a2 1 gFma az & fF
FTHIT AT 3@ FrREEET ' w0
25,30 ®TIT BIT JATAAT F1 STFH-
Eam A1 fak E mfe & 72 ® qFw
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21 @1 2 | gAfAT W3 AT & A
¥ 37 dwd & faq 917 T=0 9 &
ar e wv=d ZEn & 5 wfEw ag 39
a7 garT fa=re @ W o ? o
ez #2 faa & faw gewre &1 At
g & W faz 7z maw 9w
9T qET A FAT AEF UF IAN! fAg 9T
sifaa & 1 7z fa= qreww gd A gt
qagd faw 7 o1 w2l oF
AT greifs IA% A1 5T A7 Zlo 2o
ForaTaTL fae KA1 I A1 ITH TR
6 &7 T390 Wt fFar afea 39% w02
Zq A9 &7 IAE AT T fE 7 oA
£6 JAH AN qA E FT F A6 Tg
14 ®7E AT a1 I9H & F FLAAT A
Zard | gafwn ag 14 e F faw 98
T 9T T@AT WEd W a9E 4 g |

§ ag frdzn w7 wgar g fF
& ag ot "R A g A F o
A1y #1 €2Th @A Al | FfEw AW
FqT AT F qr €I FT T2 AN
2? g ag Y @ & oA Q@ seF
9T 1 €1 F1 @ & A T § a8
g wefRE % q| §El @
3T ¥ 1 mEAwr W W wQEAiEl
RO E AT FTEF E | Fed 4R 8§
R AW A ET F AT A ma wian |
19EAT & 79 9% § 99 9T §UETL g1
agf =renil gAgaT fS6A1 SE¥ weg
W= 3T 9 GNT IW T TAAAT
HUH g4 H o 1 W TH T G AHAT
AYE &1 ATEAT | AF T/ ATFC F AfA
1 g sfafaat &1 9997 77 #1 & Tafaq
Tg AT ®EAT da1 §1 gl & meadr
% £ RAT 921 EF FT FNT g Agl
qr |

T FEd & (6 I KM 7T I&T
# o7 ag 3 o @ Ffe 3T I faw



6257 Gold

[t it 77 7]

J 7z 96T frHT w20 & 90T ¢ owg
gt a1 9g T ¢ o sy aro gar
w1 7R gz faaeEm o g feafas
H & qaern wtgan § 5 Wiy W
St ag T A R 3TEY I F g
e & fog o arar araeor wfy 1
YA H ST F Ao AT AT A A AN
22 FTFATT 16 F7E FTE AT, g9
FH NG F1 Ig T Frer v A1 3w o
#Y I YW ot 41 i o9 S wma A
i T A frr & e 2 A
AT 14 FE F FIAT TG AT
9 g 1 441 Mo g v owfasr
H T WY FT FE gS a1 A AT
oifz waw fasd ag 14 @ & o
AEFT 5T 6 7 F &1 AA g 7
Y ST F A THHT 4717 27 7 o
ag g€ wifs F o w4 4 I9H
gt 41 | #a fam @ & e
| FUTI WA Er WTET IEE aATT
# A 1 A AgRy qou § 5
FEAT 1A F F9T 97 FHAT W A Y
fedl ooy g F adamar |

gl T AW SAFHATRE FLA K1 AT
? a1 ¥ g7 AR T ¥ 9@ oy gwra-
FC ¥ W a1 4 6 O T oA FE
oTEY, SETE ZAT & @1 WTITTT & JTTC0r
EHT T, a1 FT A1 FgAT & I,
ST AT JIGHT AT AGAT FET a1
ag & fAu 22 Fivz F & F7TT AT
2 A sz & 5 ag aums g s
& FT T § | 3afA g Feed gAy
gq @ fr g4 fam ¥ aifea afoms
agt famern A% fam 9 F7aT A
oF goun! & faam ol g9 & & 0
TAT JTFL AATHT ATZT FT A7 AL
AT =TT 8 A1 Fw § F4 9g 94
¥ gL FT AT g H TFC SHET
TSE@H &L & | F AT 10, 20 FrAT
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W1 AT @ qF qg WG WAT AT @
ATEF | TAT WEg WA FT ATAT
TEIH 7% fRem FT 3 1 zEfA
AL HTHTL FT T NS I Fg o FAT
g ar 3ET fAu axaTe IuEE #aH
TFoTd AfFT 30 14 @ F1 W F
gAEqT 9 B ardr 7@ o8 |

F9XFAT F FIG AN o IH
14 #3z & fEars w337 @
Fargmawar agdy 12 o Imfag
g F1 34 97 faz § w0 4 qar

FfET |

T I FT qCH & &gl arar & v
F1% 4000 FIE TTT FT FW1IF W
# & | ®9 Fgx & fF ag @ A3
&, T F1 S1F § T@ AL H FOAA
TEY & 1 g WA HAT ST AT FA
& fv =T 97 98 aar &1 9 fF g3
HYAT A & W & wrET & 19 97 TR
raF Il m A sl
F1E 40 T3 FT 4T 50 FUT #T FraT
& 1w g S R ag 40T 50 FUT
FaRAgE S @ AT AT & 7 I
40 FOT FT WGT & AT 4000 FUT
Y F1 GEATHINE &1 TE HiFE AR
e A § | Iad fagdta i gard
gUT 99 @ § 4 98 99 W & fF
100 FTT &7 BT 6T AT o A9
78 wrar 2 1 A 5T 707 v wifae
I fa=r 7 az By a7 3 awemr 1
g FUT | 3T g FHAY & [F 14 F@
7T FAA & g wrigEn wfgEar
T, &1 ITa ag TN WA AT R
A I AT AT AT AT T AT 20
s @, A § A7 f2a19 39 6 gw 0
AMH g AF & 1 73 F a9 99 WA
A ar fgama Tav & 7 gw +ft 731 fgama
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2 # | 912 UF @19 TqaT @9 @1 AIG,
afsd g o= ga1¢ *1 fegm@ R
€ | MT GHIC T § FAA FT Ig T 8
T 39 FA 1 o1 T2 AT §R qTAT
2 1 3ATFQ 3 FHA 71 7 A1 0 § F15
=T ®H g3 A7 A fagert 7 Ay A1
ASET HAT TN | AT AT AT
T Fg1 7 e fage & gud 3sa
T | & wgr AgaT g froag A D
i ¥ fe # 2, 7 gad fadwn & gy
o g1 I5AT a3t afew waa fade
# gATQ ATSTET ZAT | ZETA T
a1 goa gt fF wame F o g
[ T TTF 81, BIT AW F1 A1 FT
q €M1 J1F W 4 @0 FAg W
forar =19

A1 F1 gy g 1 WE
a1z 2 5 o" w69 9g 7 W A
i1 YT Agt fHamm AT g, dragi ¥
g frats @ s g1 ) ST 3w
o F1 61 F7 aaTF ITrn fE & Ao
& o< o oft A arge o & @i
# ofefeafa st i S arew agi
i T | ®F | AW AT A F7
g AEAT & | SEA AW 2 T HAT
faar | gaTdl 5TET F O g A
21 e 14 F@ 7T F o ag Fr
HHT TET A WFAT & | A AT TEN ZT AHAT
i 77T 7YY AT AT 22 72 FT HAT
W HT AT H1 14 B FT AT |
Az Ad 7 avHS § A1 A sfaa wiw )

I9 AR ¥ 7% 99 RAG AT &
o A1 =1 A grAT IR & 1 ag
qea A 3 | faad e d arAd , 1
dt @1 @ AF7 a%ar 7 5w am
dq1 3, 97 §®7 §1 T@AT 9@
W J WA "ged #1 8, W i
T qeT F AU wTaws 2, 98 a0
F qrg Aga 7<) AT F ZT fgw
g ATIT JWAT ¥ qTH AT IARY JLwr
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F fam gET 9feT | wwe @3 iy
AT BT F1F, & IAFT F1E AW
TIgARImAEwFIfgad 1 14% 7
FH § gET e U AE ghm o
w14 $T2 F I F A FEAT
Aifgw | Mes fegag & arx § o1 A
TEY 7§ § A1 T9 @vET H A1 CREH e
W & W, ST F AW w47 A0fET,
T S Fr a5 § i
& =nfg

Mr. Deputy-Speaker: Shri Sivasan-
karan. Shri Sheo Narain.

st fora s AR ToTemer

g, & 7o faw a7 gvda w4 %
fordr @2 g g 1 @ o & % AarE
M@ A asA A A3 gu ¥ 7w
1 faee w327 3 Fraw & 71 sTreas
WErEd, WY S9 F ¥gwA ¥ wfww
A fedi § T wvadd A w21 fH gw Az
¢ zq fao 97 fa=re ¢ | 39 a9
HATHT ATgd THIFFHT Z1 TC, T T |
Igi #R F oy /9 F7, A F
HIT AR 37 H1T T2 94 0TI HedT
¥,

=t /Y o %o RETAT : 4 faepamaT
Fig e & oagrar

st fow aroEw - SR oaeET
forar f5 =93 a9 & 9@

Shri U. M. Trivedi: On a point of
order. This much I cannot follow,
One Member says that the other
Member tells a lie; the other Member
says he is telling a lie. So, let the
House know which of them is telling

the truth. Let the House know the
truth.
Mr. Deputy-Speaker: The hon.

Member need not make any allega-
tions against any other hon. Member.

‘ot wTE TN A WA T @raE
HTF M7 | 54T FHT § A1 §9 ot
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[EIETEIRERC ] |
FEATE gl &, I #1 A=t 4G A3
2w &1
Mr. Deputy-Speaker: He did not
disclose anything that happened there.

Shri Sheo Narain:
closing anything.

I am not dis-

Shri M. R, Masani: I was there till
the end, and I signed the Report.

Mr. Deputy-Speaker: Please avoid
such remarks. Confine yourself to the
Bill.

wit fora AW : 4z aga ofqw
FAA & | FAH1 gHAT I /) T I
X9 H F AT AT T TS AT
FaAE 3¢ A Fad o §
it wQgEd | Fadm 7 g
Tw 97w fwarn, o § 39 faafi
F AT aF @ A AW & gFX 9T
351 3 g F1 OF qAv 9 Adr Frar

i A1 fergea ®§ & &1 FA)
iz am g 3 amand fma
o @ @ @ 3 A< s
¥4 T AT § 5 Fa o gary
F1 wwa< § 4 g &1 @ 91, T qrAeng
5 wud @9 @ &7 | JfF S
FMT EM & WTATME A99 &, & AT
ﬁﬁﬁf‘”ﬁ T ATAT ST gq%?
(Interruptions). 9 A9 F HI 7T
g 2 7 fawifat aEi & Jvas
Cias S

st 30 Fo fpFS - ww FoIA
T FAT ATeAF 2 | WA qLE7 7 A7
oTH F 9gd AT A1 AZN 9% ST

= forg AvoEw: AES FIE FTF
aFT 7 7ga TR o fwar 2
ot FadaT 7 7 greTr 2ars #7 fa%
famrr 1 FfF o1 HOTTS &S ¥ agA
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=T = o fvar 41 1 w2 7z faw
ore AT T g, o 91 P g
st AT fean 3 8, 97 ¥ frw &%
AT | ST AN FT1 ST FOTARTLT
1 FaTEAR I afzw foswn
gart w fafaaad i &1 @ fzar
Y FT St e foar | wAdAHT AT
W ag g fFr ag za AT ¥ ary
fomaa 41 & | faadt 2z fams &t
&, T @ IaAY I mfsar W E

W T I FH2T H 43 ¥ gATG
&1 eI &7 greeed foar & 1 gard
T g 5 gw 5@ 7 T AW §, gw
T g fF maddz gm wr AT 2
(Interruptions).

% ARG IR 0 A3 8

oY farx AroEw : gW 9EF H A=A
qTg-E OF 7 AvEet £, fa #1809
& FTE arear 441 € | GAT 1 TS0 gETE
& a8, dfea faaw gy g
ITHT q% 43 faar<r aET AT SIAF
H fror faer 7€ & 19T B AT aAqAT
g HYT AT F FT AT 9% F fAeeAq
gy a4 ? owrsr gart 4 9@ A &

ot AT - AW faar T8
gi| fase Tar @ 3997 |

st ferm awmgw ¢ 33 fAg gATT
fat A3 ardl TadHE F1, FAT TEAAHE
FToATE AT E )

Tes FTH T ¥ 1964 ¥ a9
FT ATATC-HTT 2T @ 1 o791 57 FT 91T
112 ®70 & |

@ AAAT qIE ;AL |

=Y fira s : ' AT FEEl
I T 91T F avar iwar fF omfer
T T gam | wAl ag faw ot arvw g
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T A7 AT gEET A A F AT
TAITHT 3% g #1197 TZA &1 FaAl
nE FT A | F 0gY 39 faw F1 OH
M T AR 39 F 91 § 91 91E Fg g97
21 ag & oY qamar § 6 w6 99 FC
@ FWT T w7 &R/ F AU gweT
ST, AT AT FEY wAAE ®EET
e Aifza &7, UIAS HOA AT AT
aTF WIE FOT |

| woman g fa ag #1717 ag7 g7
g AR zw 7 5 @@ gAT 71 q
fear @, =7 & a=<1 &1 7w §1 8, 39
F1 7= wgfaad & & | gL T gwed
1 ¢ &1 &, aifs §  ws@r w=at
‘gEEEfel & w19 dE A | w47 A
Iifemr 7

fT mEAT wee7 7 93 74T G140
& madiE &1 3§ T § A7 U
F=t =rfem | feT 7 9281 ey i gad
az THY § AV IH Fi g7 FAT A0

el 7% TLEi & fga #1 "
Afsradre ai g« A wrem g fs
Tl F1 e T i A I A 2
TH W F A TR w09 onafagi
qM & F1E aTe AL | gW A aga
¥ g 7 997 717 g9 I 7 g8,
afe et g F aEY aarar s eqafan
FET A GMAT 8, FIAIH T TF AT 2

WA TF I 7¢ grAw oo
&1 FTH F, 1 AT g7 W AT T4
F A1 oft wAT g7 1 & S g fw
TH FITA 1 Tex 7 He3 G194 FLAT Afay
T W H oA Fom wifew | oww
A A ZFW FET @ | gw AT
T & AT § § ag gm faan &, e
AT TeATE o ar v g ¥ T
qraT, gt @reT, awaren, faEaraEr
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#7% HA7 M 74 fear AT, I FOAT A
qxfae & s

FAF AR F fag W AT d
HTATA T FAATAT IGATE | AT
¥ URTE A Fa9T gHa AV HAG &
gfd | w7 g T EAE 6 10 9T
Jrz FUAAT, HH WIAT FA AT AT
FTET | ST B ST AT FE HAT |

T4 W21 % arq ¥ 57 fad 71 qAGA
F@TE |

Shri T. T. Erishnamachari: Mr.
Deputy-Speaker, one faces the task
before him, that is to speak at the end
of a debate that has gone on for more
than 4} hours, with a sort of mixed
feelings. I do not know if many hon.
Members know the story of an ele-
phant ameng a number of blind men.
It is said that each man felt a
particulay limp of the elephant and
he described the elephant as being that
particular limb. Without meaning
disrespect to the hon. Members who
partook in this debate, it looked as if
each particular person was speaking
about one particular aspect of the Bill
....(Interruptions.) and not about
the Bill in jts entirety.

it 70 A6 ATA (FTOEET ) WA
HAT AT gt F Ay HTIE #

WY THECAE | IS R84,
JUsgaeaT FAF & | WAl AERw
Ay ¥, & g A Fraad & A
dorg | f 3t avit FndT Tl 7
st 7y feafy % w P 30 st
gt @ fomr 411 %W AT F
wrez WA HEYET 1 AGT FgA AMET |

IaTeT WG © AZ AFA TAT
wFEA 2

S TR | AT FEET & AT
Fal gzt wE I Efar 2 AEEE



Fooguatfag s & X T
HaY H AT Frewaeqr Agar g o
Shri T. T. Krishnamachari: I cer-

tainly would not have imagineq that
the Swamiji was blind; no; his sight
is much better than mine. I learnt
this use of old stories and parables
from a very respected leader of mine.
In fact one of the hon. Members whe
was perhaps the most wvocal of the
whole lot of people who spoke here,
without meaning any disrespect 1o the
intelligence of the other hon. Members,
puoured vitriol on the devoted head of
the Treasury Benches. He also used g
name respected among us here, a

name for which I have great
respect and affection ang vene-
ration.

It appears that the person felt
1in a moment of anger his children had
gone mad very possibly he was angry.
That is why he went and picked up
all the children in the foundling
homes; gathered them around him and
made them a party, heterogenous
material gathered from various places,
and gave them a name of a party and
they have come here with various in-
tents. Yes; we are mad; perhaps he
was angry; the result of one group of
people being semi-mad; and another
very respected person being angry is
that we see something which is there,
one having nothing to do with another.
Anyway it is a currious thing that
there is polarisation in regard to the
Opposition. I do not know that the
Communist Party had become sudden-
ly fond of gold. Very possibly, Mr.
Masani was right; they have their
eyes on the Russian gold and  they
think that it is going to come to them
and therefore they must put up a stout
defence for possession of gold.

An Hon. Member: Not like that.

Shri T . T. Krishnamachari: May be,
may not be; I do not know. My hon.
friend Mr. Masani knows them a little
better and he can divine their ideas
better than I; they and he had rubbed
shoulders and in my weak moments I
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had also done so. Even go the latest
desire seems to be for gold; they
seem to be suddenly fond of gold. That
is the reason; there is polarisation. I
would not of course say anything
about Swamiji; perhaps he is also
fond of gold; he is one among us....

15.36 hrs.

[Mr, Speaker in the Chair]

st TR ¢ WeAw  "ered,
g9 F1 I ST § AT E | AT AT I
3§ H=I g |\ S| Fur aum famy
%192 &7 amex FrameA f1a= @ €

Shri T. T. Krishnamachari: [ am say-
ing that there is a curious polarisation
in the Opposition, an extreme fondness
and partiality for the glittering
material gold and merely because my
predecessors here had decided that gold
which glitters a little less should be
offered for sale, they are very angry
with us. In the course of arguments
from the Opposition to this brute
majority which allows a lot of free-
dom for its Members, all kinds of
things are brought in. Of course hon-

oured names are quoted. Nobody
ever  objected to  the devil,
quoting scriptures. 1 do not
want to. Hon. Members can

quote scriptures they like, not only
of the authentic variety but even the
non-authentie wvariety. So, we have
heard conglomeration of views per-
haps not having much bearing on this
particular measure. May I before ans-
wering the points made by the hon.
Members go back again to the gensis
of this Bill? This Bill recognises that
gold, in the form in which it is being
used, in the form in which it is being
offereq for sale, in the manner in
which it is being procured, because
we do not produce much gold
in thizs country; very little of gold
is produced—has a deleterious effect
on the economy of the country. It
is not the rupee that is at fault; it is



6267 Gold

gold that is at fault in a very large
way and therefore, certain measures
were taken. Measures were taken
under the Defence of India Rules not
so much to fight the Chinese as to pre-
vent the erosion in the  economic
structure of the country, and I have
no doubt that it was the intention
of my predecessor to bring forward
a Bill 1o be put on the statute book.
We, as a party, are open to one con-
viction; we have no other convictions
that is, that we have to go back to
the people once in five years. We can-
not atford to displease them. In any
regulation that we impose on the peo-
ple it ghould be narrowed down to a
small sector and this recognication—
that a number of self-employed gold-
smiths will be affected and that their
earnings will be affected—induced me
tc make a relaxation—I agree—a very
big relaxation in the gold ~ control
measure. It is this consciousness of
the fact that we have to rehabilitate
these people, that we have to provide
them alternative methods of employ-
ment, that we should help them to
educate their children soﬁat they
would not be dependen pon this
manipulation of gold into ornaments
and things of that sort, that made us
relax the measure, knowing fully well
that these poor people were used or
misused by the rich. After all the

poor people cannot posses any
large quantity of gold and
my friend Shri Sheonaraian

spoke about this in his own way. The
root of the evil is not with the poor
people, not with the person who, for
the time being, wants to get employ-
ed. We are always joking that the
goldsmith sometime mixes gold with
something else. But that is because he
merely wants to earn his livelihood.
But the root of the evil really is with
these people who trade in gq}ld and
possess gold, maybe for the rainy day,
maybe, against an unfortunate Fin-
ance Minister like myself gnd as a
defence against the rupee—an amaz-
ing thenry in monetary  economics
that is propounded here from the
Opposition benches. But the fact real-
ly is we did make a mistake in not

recognrising that the lives of these peo-
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ple would be made difficult. Their
number may be about three lakhs; our
statistics show a little less; the regis-
tration shows a little less number.
They are not four lakhs of people as
somebody said they were. They hap-
pen to be in lakhs. If there are cro-

_res of people engaged in the trade of

goldsmiths, there would not be enough
gold all gver the world for them to
manipulate and make into ornaments.
So, anyway we are seized of the size
of the problem now. These goldsmiths.
by and large, have registered them-
selves,

My hon. frieng from Madras spoke
with some fear. From his own con-
stituency I got a telegram today to
say, “Please for God’'s sake do not
bring the dealers back again. Let
the irade be kept in our hands™ I
can also tell the House,—if I am
not divulging a secret of the proceed.-
ings of the Joint Committee—that
many representatives of goldsmiths
who came—they were not many real-
ly—the shroffs, bullion merchants and
other people very many who came—
told me that what they were afraid
of really is that the concession that
they now have the opportunity to ply
the trade, might be taken away if the
dealers come back again. Tf the dea-
lers come back again they might have
to wrok as coolies or labourers or
daily wage earners with those dealers.
So, out of perhaps some evil, out
of an evil intention perhaps, even
a Bill which has not been fully con-
sidered, even a Bill whose effects have
not been fully recognised, some good
has come; the individual, self-employ-
ed goldsmith has come into his own.

Shri M. R. Masani: Now that the
Finance Minister has tried to suggest
what happened in the Joint Commit-
tee, let me say that no goldsmiths’
presentatives ever made such a state-
ment in their evidence before the
Joint Committee. They flatly oppos-
ed the Bill—100 per cent,

Shri T, T. Krishnamachari;: My
hon. friend hag to controvert—

Shrimati Remuka Barkataki: The
report of the Joint Committee is there.
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[Shrimati Renuka Barkataki]
‘They did not oppose the Bill
(Interruption),

Shri T. T. Krishnamachari: We shall
not plead in defence—

Shri Solankj (Kaira): Cooly is not
the proper word. The goldsmiths
have never worked as coolies in their
lives.

shri T. T. Erishnamachari; I am
afraid thay they have not been ruling
princes. 1 think 1 am perfectly cer-
tain they were not. Cooly is not a
‘bag word. Cooly means wages in
Tamil. It is not a bad word. It may
be a bad word in English, but it is
not a bad word in my part of the
country The man who does it s
being it for wages; he is a wage-
carner. Anyway, I shall not c¢ross
swords with people who know better.
1 know my limitations in this matter.
In fact, 1 hope I shall never have to
cross swords with people of that fra-
ternity anyway.

Shri Ranga: Do not go into irrele-
vant things.

Shri T, T. Krishnamachari: Unfor-
tunately, when my hon. friend was
born, the stap of irrelevance was real-
ly ruling. That is unfortunate.
(Interruption),

Mr. Speaker: Order, order.

Shri Ranga: They know all about
gold—T, T. Krishnamachari & Sons.
‘Why do you bring in all these things?
We 2!l know what lies buried in one's
own cccret wardrobes. What is it
that he is talking? He has to behave
himse!f, when he wants us on this side
to behave.

Shri T. T. Krishnamachari: This is
carrying irrelevancies to, shall I say,
in excelsus,

Shri Ranga: It is only half-mad peo-
ple who could have brought such a
Bill here,

Mr. Speaker: Order, order.
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Shri Ranga: You do not know, Sir,
things we have had to put up with
when this gentleman startéd his speech.
We kept mum because we wanted to
observe some silence for him. But he
goes beyond limits. He must remem-
ber how many ghosts there are in the
secret vaults.

Mr. Speaker: Order, order. He has
remained num, and he js coming out
because I am here now!

Shri Ranga: Because he goes on ad-
ding to it.

Shri T. T. Krishnamachari: The
ghosts will be exorcised undoubtedly.
I am afraid the digression has pro-
bably taken me away from my trend
of thought. Anyway, the objective of
the Bill today, apart from the main
factors of having to control the bring.
ing in of gold into this country, the
sale and possession of gold, is at the
same time, to provide to the people
who are self-employed, an apportuni-
ty to conting@lin the trade until such
time as we are in a position to reha-
bilitate them. Even so,—may be it
will take a long time and maybe that
mest of us may not be here,—there
will still be goldsmiths and ornaments
will have to be made, maybe even
other things which are to be made
and which are not so ornamental hut
other things, and the goldsmiths' trade
will perhaps remain but into lesser
number of things and the goldsmiths
will be educated and be able to keep
accounts of what they have and then
the regulation will be easier. We are
looking forwarg to that day.

But the objective of the measure, as
I said, as it is at present amended, is
to leave full room for these people to
function and if ornaments are given
to them, to repair or remake them and
let them earn their livelihood. There
iz only the question of quality control
about which many hon. Members on
my side also were exercised and per-
haps rightly so, because the idea of
debasing gold purposely, though it is
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‘done in certain other countries, might
have been revolting to them. That is
becsuse some dealers and jewellers
perhaps make many things, but people
stil want, maybe, a cigaratte case in
gold, and there are cigaratte cases in
gold of nine carat variety, and maybe
they want watch-cases in gold which
may again be in nine carat variety
so that this gold that they use will be
identifiable. They have 1o pass
through refineries and be identifiable.
But we know fully well that we can-
not keep the supply going on for
long. Maybe progressively the quan-
tity of gold that will be available to
dealers will be diminished and that
-would perhaps be logical and even
necessary as time goes on.

Again, the idea nf allowing these
pecple to work on gold which is iden-
tifiable is to see that they are not put
out of employment all of a sudden.
Besically, therefore, on one side, this
question of quality control is for the
purpese of allowing dealers to func-
{ion until such tlme as We can pro-
gressively restrict the number, and on
the other hand, freedom ls plven to
the self-employed people to function
and also to cater to the taste of indi-
viduals in this country, maybe women
and other peopl¢ who want to re-
make gold ornaments. Possibly if a
family has Rs 5,000 to Rs. 6,000 worth
of gold, they may perhaps divide it
among four to five children, That
would enable these people to work
and allow the people who have gold
as ornaments to get them re-made. In
faect, the fashion today seems to be
that they do not wear heavy orna-
ments, they wear light ornaments, and
it is quite obvious that a person who
has got a bangle which his grand-
mother wore might perhaps be able to
make a thinner bangle for his daughter
or daughter-in-law.

From that point of view, I think the
Bill is good, and it will serve some
purpose.

Then, on the question of preventing
smuggling, again, this is a question
of identifving the dealers and identi-
fying the gold that they have, mak-
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ing the possession of undeclared gold
an offence beyond a particular quan-
tity, and that will certainly help us
in putting down smuggling. Ultimate-
ly, I am afraid smuggling can only
be put down by very strict watch on
the coasts and on the border. That is
the main thing. If I can persu-
ade somebody to give us three or
four fast frigates, 1 am perfectly cer-
tain that we might be able to capture
very nearly 50 to 60 per cent of gold
that is smuggled.

Shri Ranga: That is the real solu-
tion.

Shri T. T. Krishnamachari: That is
what we are trying, because most of
this gold that is smuggled into this
country comes through international
areas like Beirut and Aden. (Inter-
ruption), If we perhaps could tighten
up our frontier check-posts through
patrolling vessels, maybe we will be
able to put it down even more effec-
tively. But we have to identify the
people who receive it at this end. I
was told the other dav that because
of a particular circumstances happen-
ing in one particular State, lesser gold
is available. It is a very difficult for
me to controvert and to say that the
gold prices have gone up and there-
fore, more gold is coming in. On the
other hand, I should say, probably
the gold prices have gone up and
there is less gold to go round and
that is why it goes up. Maybe it is an
appreciation of an economic matter
of which I may not be the best judge;
somebody opposite may be.

Having stated the general proposi-
tions about the Bill, I would like to
deal with some of the criticisms made.
My friend opposite, the Deputy Leader
of the Opposition, had made my task
comparatively easy for the reason
that he did not go into the merits of
the problem. His was a political
speech, to which he has a perfect
right. He can make a political speech
knocking the base out of the econo-
mic arguments that sustain this Gov-
ernment. The evil is due to bad
planning or the idea of planning and
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[Shri T. T. Krishnamachari]

controls, inflation because of the
multiplier effect on the economy and
the economy becoming bigger, foreig-
ners not coming forward to help us
in the same way as they did before
and various other factors were men-
tioned. All that merely means that our
trouble in gold would not have arisen
if we had foreign exchange to import
gold and we supplied the people with
the quantities of gold they wanted.
Therefore, your basic economic poli=-
cies are at fault and this Bill is not
going to cure it. That was the argu-
ment.

Of course, the other thing is there.
Everything that Government does
means a little more control; it means
monopoly for Government. I would
not say that any action of Govern-
ment is not monopolistic, because it
has to be the only Government. We
have not set up a parallel Govern-
ment, If there is another Govern-
ment, the powers could be divided
between them. We have not set up
a parallel Government in this country
and naturally when Government
acts, it acts alone. Every action of
Government is monopolistic except-
ing for the fact that it is subject to
revision by court of law. When we
say that Parliament is supreme, the
monopoly of power is vested in this
sovereign House. From that point of
view, I think my friend was using the
word ‘monopoly’ in what may be
called the generic sense of the term
and not what may be called monopoly
as applied to private individuals or
group of individuals. Monopoly, poly-
opoly or oligopoly are different where
groups of interests exercise power.
Here the Government is elected by
the people and it exercises power.
Maybe 15 years hence, there may be
another party in power and it will
also use the power in the same way
for the benefit of the people, it being
the sole judge on how that power
should be used. So, my hon. friend
will not be offended if I do not go
further deeply into the various argu-
ments that he put forward, because
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they are not arguments in regard to
this particular measure, but against
the Government's economic policy,
against, which he has a perfect right
to tilt his spear.

One or two Members on my side
who followed were a little apprehen-
sive or rather doubtful about the
measure. As you would have observ-
ed, Sir, some people on this side
objected to quality control; some to
old habits being affected. Some peo-
ple objected merely because I think
people in the Congress generally have
an abhorrence against anything that
means exercise of authority. But
basically the objection was to one
particular aspect of the Bill and not
to the Bill as a whole. Many of them
wanted State-trading in gold. Maybe
it might have to come at a time when
we feel that people have to be given
some gold for industrial purposes, for
purposes of things like watches, ciga-
ratte cases and so on, There may come
a time when the State Bank or some
other organisation might take up the
sale of gold. But not yet, because
these dealers who have registered
themselves—these 100 refiners who
are functioning today—have o go out
progressively, Monopolistic and autho-

ritarian as we are, in our general
outlook, we are not authoritarian
enough to wipe them off by one

storke of the pen. That is the ultimate
culmination of trade in gold and
valuable articles in gold being reserv-
ed more or less for the State sector.
That is exactly what my friend, Mr.
Alvares meant.

As 1 said, each one of my hon.
friends on my side doubted one parti-
cular aspect of the Bill and not the
Bill as a whole. Many of them sug-
gested that I should bring forward a
better one. But I think the best
thing is for us to work this Bill, keep-
a watch on what is being done to see
that the small man is not affected.
In fact, I would certainly like to warn
the officers who are going to deal
with the enforcement machinery. 1
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do not want the small man to be
affected, unless the small man is
somebody who is an agent of some-
body bigger. In fact, we did find the
other day a goldsmith who had an
innumerable quantity of gold sover-
eigns, because he is being used as a
pawn by somebody else. Of course,
we find sometimes good people car-
rying something which is deceptive
and we have to search and find what
it is. We find that there is a little of
‘gold. Oftentimes these people are
being used by somebody else. That is
the sort of fear which many people
have. 1 can assure hon. Members
that so far as self-employed gold-
smiths are concerned, I will certainly
give instructions to my people, Even
about keeping accounts, I do hope
there will come a time when it will
be possible for these people to keep
more detailed accounts, at least the
names of the people who give them
gold or jewels, so that if we have to
trace them, we can do s0.

As T suggested in my opening
speech, 1 have agreed to raising the
limit. Instead of saying that an
ornament should be of this weight,
we raise the limit of melted gold
which a goldsmith can have from
100 to 150 grams. I know that will
be a source of leakage. Not that we
are not aware of the fact that all this
will be exploited. But it is better to
allow the small man to get accustom-
ed to this kind of regulation., As
they find ultimately, as they are find-
ing today, that this Bill is going to
be a blessing in disguise, that they
are assured of position of being self-
employed and independent. maybe
‘they will help and cooperate with us.
‘But so far as the other people are
-concerned, we have to deal with them
‘severely.

My hon. friend, Mr. Masani, quoted
my predecessor from his broadcast.
‘My predecessor said:

“It is not our intention to ask
thousands of families all over the
country to declare their holdings
of ornaments.”
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In fact, the power that is ‘being
taken in this Bill with regard to
ornaments is permissive. It is not a
power which is going to be used
straightway., When people are asked
to declare their ornaments, it would
not be less than Rs. 25,000 in the case
of individuals and Rs. 50,000 in the
case of families. I do hold that my
distinguished predecessor was right
in saying that we are not going to
ask thousands of people to declare it.
Certainly, by this limit, the number
will be restricted. Even that, I do
not say we are going to use it
straightway. If it is necessary, as
time goes on, we will ask the people.
We have merely taken an enabling
power to ask people to declare their
ornaments beyond Rs. 25,000 in the
case of individuals and Rs. 50,000 in
the case of families, because every-
body has a family. It is wunlikely
that there would be single people,
unmarried bachelors, widowers and
so on, who have gold. Therefore,
there will always be a family and
Rs. 50,000 is a very wide limit, There-
fore, the quotation from my distin-
guished predecessor was not wholly

correct, Anyway, if he thinks I am
wrong, we will agree to differ
Shri M. R. Masani: I still think it
is a breach of Mr. Morarji Desai's
assurance.
16:00 hrs,
*  [MR, SPEAKER in the Chair]
Shri T. T. Krishnamachari: The

trouble is, the breaches are there
everywhere. My living apparently is
a breach in the eyes of some hon.
Members. (Interruptions).

I was a little surprised at the op-
position that we got from the Com-
munist benches.

Shri Nambiar (Tiruchirapalli): We
are for the people, it is not because
we love gold.

Shri T. T. Krishnamachari: The
point is, there is a curious similarity
between the two sections. There seems
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to be a similarity of views between

the Right ang Left of the Communist

Party.

Shri U. M. Trivedi: That indicates
the force behind it.
Shri Nambiar: Both Right and

Left are behind the people.

Shri T. T. Krishnamachari: In fact,
Shri Prabhat Kar who represents the
people who want to own banks in
future and, therefore, of the gold,
opposed it. My friend, Shri Banerjee
is in the same position as some of us
were before when we were against
the Government. If, probably, today
1 am outside the Government I should
be like an Irish man always opposing
the Government. It is a natural
instinct in most of us. But the curi-
ous thing iz about the Communists
being opposed to it. It will be rather
difficult to divine the mind of Marx,
but one can't divine the mind of
Marx’s children.

Shri Nambiar: We will reveal our
mind in the clause-by-clause stage.

Shri T. T. Krishnamachari: 1 am
always willing to be enlightened. My
hon. friend, Shri Trivedi, who is a
good friend of mine as he himself
averred, almost dramatises every
event. Every event he is able to
dramatise. There is nothing quite so
bad as to what is going to happen in
the future. So far as the Bill is
concerned, I can assure him that this
Bill will be a comparatively tame
measure with regard to its restric-
tions. What we hope to do ultimate-
ly is to get some control over the
people who are really infringing the
law and get an idea of how much
gold there is in the country. Of
course, I quite recognise that gold in
the vaults cannot even be detected
by metal detectors. They are deep
down in the wvaults; that is the story
that we hear. We are told that there
is gold in the vaults of several peo-
ple. Those who have seen it have
almost become blind having seen it.
We may be able to get it some time,
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I appreciate the fears in the minds
of some hon, Members of either
treading on the sentiments of people
or treading on the habits of peopie or
affecting the large number of gold-
smiths and their lives. I can assure
in regard to the last point that Gov-
ernment will take every care to see
that the goldsmiths go on in their
profession. Progressively we will
help them, if they feel like it, to see
that their children should not be gold-
smiths. My hon. friend Shrimati
Tarkeshwari Sinha mentioned about
it. They have their particular
faculties, particular talents which can
be used in many directions. They
could be helped that way. I am very
happy to find that many of the geld-
smiths' children are getting prefer-
ence in regard to these special techni-
cal institutions in which they are
good. We will try to take care of
them. We will try to see that the
dealers who are functioning are not
harassed. They may, ultimately, if
they find it profitable, go. If I may
be permitted to quote from an enquiry
by one of the leading firms in this
country with regard to the life of
people in the Nangal Valley, some
years back ] saw a report saying
that their standard of living is pro-
gressively rising. My hon. friends
may laugh if T mention that one of
the indicators has been curtains. It
was found that 97 per cent of the
houses in Nangal use curtains, 50 per
cent have sewing machines, 50 per
cent have radio sets and 40 per cent
of the people send their boys to
engineering institutions. There are
two gold jewellery shops out of which
one has closed down and the other is
doing only repair work. I am perfect-
ly sure that modern young men and
women would prefer to have a radio
set or, perhaps. in course of time,
even a television set instead of hav-
ing a gold bangle or a gold jewel.
Our ideas of standard of living, our
ideas of comfort have changed. There-
fore, this question of a large number
of jewellers and dealers in gold being
there, doing only selling and buying
of gold ornaments, will perhaps pro-
gressively diminish, Even to them,.
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so long as they do not indulge in
the customary trade of being pgo-bet-
weens between two types of persons,
I am sure they will be permitted to
function without any let or hindrance.

Of course, Sir, we will consider the
Bill clause-by-clause when perhaps
we shall hear the story again. I hope
I shall not have to speak again at the
end of the debate in the Third Read-
ing. 1 feel 1 should give an assu-
rance to the hon. Members here that
by and large the fears which they
entertain with regard to the operation
of the Bill have been noted and they
will be eliminated to the extent that
is possible for the Administration to
do so.

Mr. Deputy-Speaker: I shall first
put the substitute motion to the vote
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of the House, The question is:

“That the Bill, as reported by
the Joint Committee, be circulat-
ed for the purpose of eliciting
opinion thereon by the 1st Feb-
ruary, 1965.”. (70).

The motion was negatived.

Mr. Deputy-Speaker: The gquestion
is:

“That the Bill to provide, in the
economic and financial interests of
the community, for the control ef
the production, supply, distribution,
use and possession of, and business
in, gold and ormaments and other
connected therewith, as reported by
the Joint Comrmittee, be taken into-
consideration.”

The Lok Sabhg divided:

Division No. 12]

Alva, Shri A. §.
Ankineedu, Shri

Babunath Singh, Shri

Bal Krishpa Singh, Shri
Balakrishnan, Shri
Balmiki, Shri

Barkataki, Shrimati Renuka
Barman, Shri P. C.
Barupal, Shri P. L.
Basumatari, Shri

Bewra, Shri

Bhagat, Shri B. R

Bhanu Prakash Singh, Shri
Bhattacharyya, Shri C. K.
Bist, Shri ]J. B. 8.
Brajeshwar Prasad, Shri
Brij Raj Singh—Kotah, Shri
Chandrabhan Singh, Shri
Chandrasckhar, Shrimati
Chandriki, Shri

Chaudhry, Shri Chandramani Lal

Chavan, Shri D. R.
Chavda, Shrimati Joraben
Chuni Lal, Shri

Daljit Singh, Shri
Das, Shri B. K.

Dey, Shri 5. K.
Dubey, Shri R. G.
Guijraj Singh Rao, Shri
Ganapati Ram. Shri
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingka, Shri
Jedhav, Shri M.L.

AYES

Jacharv Shri Tulshidas
Jamunadevi, Shrimati
Jyotishi, Shri J. P.
Kappen, Shri
Kedaria, Shri C. M.
Keishing, Shri Rishang
Khan, Shri Osman Ali
Khan, Shri Shahnawaz
Kaotoki, Shri Liladhar
Kouijalgi, Shri H. V.
Kripa Shankar, Shri
Krishna, Shri M. R.
Krishnamachari, Shri T. T.
Kureel, Shri B. N.
Lakshmikanthamma, Shrimati
Lalit Sen, Shri

Mahtab, Shri

Malaichami, Shri
Mahotrs, Shri Inder J.
Marandi, Shri

Maruthiah, Shri

Mathur, Shri Harish Chandra
Mehdi, Shri 5. A.
Mehrotra, Shri Braj Rihari
Mengi, Shri Gopal Datt
Mishra, Shri Bibhuti
Misra, Shri Mahesh Durts
Misra, Shri Shyam Dhar
Mohanty, Shri Gokulananda
More, Shri K. L,
More, Shri 8. S.
Mukerjee, Shrimati Sharda
Murthy, Shri B. S.
Mudriah, Shri

-

[x6.11 hrs.

Naidu, 5hri V. G.
Nallakoya, Shri

Nayak, Shri Mohan
MNigam, Shrimati Savitri
Niranjan Lal, Shri
Paliwal, Shri

Pande, Shri K. N,
Pandey, Shri R. 5.
Pandey, Shri Vishwa Nath
Panna Lal, Shri
Paramasivan, Shri
Parashar, Shri

Patel, Shri Chhotubhai
Patel, Shri Man Sinh P.
Patel, Shri Rajeshwar
Patil, Shri 5. B.

Patnaik Shri B. C.
Prabhakar, Shri Naval
Pratap Singh, Shri

Rai, Shrimati Sahodrabai
Rajdeo Singh, Shri
Raiju, shri D. B.

Ram, shri T.

Ram Sewak, Shri

Ram Swarup, Shri
Famakrishnan, Shri P, R..
Ramdhani Das, Shri
Rampure, Shri M.
Rane, Shri

Ranga Rao, Shri

Rao, Dr. K. L.

Rao, Shri Jaganatha
Rao, Shri Muthyal
Rao, Shri Ramapathi
Ratwan Lal, Shri



6281 Gold

Raut, Shri Bhola
Rawandale, Shri

Reddy, Shrimati Yashoda
Roy, Shri Bishwanath
‘Sadhu Ram, Shri

Saha, Dr. 5. K.

Sahu, Shri Rameshwar
Samanta, Shri §. C.
Saraf, Shri Sham Lal
Satyabhama Devi, Shrimati
Sen, shriP. G.

Sharma, Shri A. P.
Sharma Shri K. C.
Shastri, Shri Ramanand
Sheo Naraie, Shri

‘Shree Narayan Das, Shri

_Alvares, Shri

Aney, Dr. M. 5.

Basant Kunwari, Shrimati
Berwa, Shrj Onknr Lal
Bhattacharya, Shri Dinen
Bhawani, Shri Lakhmu
Bheel, Shri P. H,

Biren Dutta, Shri
Chatterjee, Shri N. C.
-Chaudhuri, Shrimati Kamala
Dandcker, Shri N.

Deo, Shri P. K.
Dhuleshwar Meena: Shri
-Gayatri Devi, Shrimati
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Shyam Kumari Devi, Shrimati
Siddananjsppa, Shri
Siddiah, Shri

Sidheshwar Prasad, Shri
Singh, Shri D. N,

Sinha, Shrimati Tarkeshwari
Sivappraghassan, Shri K.
Sonavane, Shri
Subbaraman, Shri
Subramaniam , Shri C.
Subramanyam, Shri T.
Sumat Prasad, Shri

Sunder Lal, Shri

Swamy, Shri M. P.

Tiwary, Shri D. N.

Tiwary, Shri K. N.

NOES

Gupta, Shri Kanshi Ram
Kachhavaiya, Shri Hukam Chand
Rakkar, Shri Gauri Shanker
Kohor, Shri

Krishnapal Singh, Shri
Kunhan, Shri P.
Mahananda, Shri

Mahida, Shri Narendra Singh
Masani, Shri M. R.

Murmu, Shri Satkar
Nambiar, Shri
Rameshwaranand, Shri
Ranga, Shril
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Tiwary, Shri R. §.

Tyagi, Shri

Ulikey, Shri

Upadhyaya, Shri Shiva Dutt
Vaishya, Shri M. B.

Valvi, Shri

Varma, Shri M. L.
Varma, Shri Ravindra
Veerapps, Shri
WVenkatasubbaiah, Shri P.
Virbhadra Singh, Shri
Vyas, Shri Radhelal
Wadiwa, Shri

Yadab, Shri N. P.

Yadava, Shri B. P.

Yusuf, Shri Mohammad:

Reddy, Shri Narasimha
Roy, Dr. Saradish
Shinkre, Shri M. P.
Siddhanti, Shri Jagdev Singh
Singh, Shri Y. D.
Singha, Shri Y. N.
Sivasankaran, Shri
Solanki, Shri

Swamy, Shri M. V.
Trivedi, Shri U. M.
Venkaiah, Shri Kolla
Yadav, Shri Ram Sewak
Yashpal Singh, Shri

Mr. Deputy-Speaker: The result of
the Division it: Ayes 150; Noes 39.

The motion was adopted.

Mr. Deputy-Speaker: We shall now
take up clause-by-clause considera-
tion.

Shri Nambiar: Sir, two hours may
not be enough for the clauses.

Mr. Deputy-Speaker: We
as the discussion proceeds.

will see

Clause 2.— (definitions)

Shri Hem Raj (Kangra): 1 beg to
move:

Page 3, line 33,—
add at the end—

“or the workshop of a certified
goldsmith”. (222),

Shri N. Dandeker
to move:

Page 3, lines 16 and 17,—
after “manufactured”, insert—

(Gonda): 1 beg

“wholly or principally”. (71).
Shri Nflbiar: I beg to move:

Page 1, line 17—
add at the end—

“or who has been doing work
as a goldsmith for a period
of one year”. (2),

This refers to the definition of “certi-
fied goldsmith”. The present defini-
tion reads, “certified goldsmith’ means
a dealer who holds a wvalid certifi-
cate granted or deemed to be
granted under section 13 recognising
him as a goldsmith”. I want to add
at the end: “or who had been doing
work as a goldsmith for a period of
one year”. The purpose of my
amendment is this. Every goldsmith
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who is doing work in gold may not
have the opportunity of being called
a certified goldsmith unless he applies
for a certificate and satisfies all the
conditions imposed by Government.
The object of my amendment is to
cover those goldsmiths who, prior to
the imposition of the Gold Control
Order, were doing work in gold so
that they may have the benefits of
continuing as goldsmiths.

While pressing this amendment, I
would also like to answer a point
raised by the hon. Finance Minister,
that the Communists are supporting
the Opposition in the matter of op-
posing this measure. There is a
reason for it and there is a history
behind it. The answers given by
the Finance Minister to the points
raised by us are not satisfactory or
convincing. 1 will explain it a little
further. The first object of the Gold
Control Order according to the pre-
vious Finance Minister was to stop
smuggling. Now, he does not say
that he has been able fo stop it to
any considerable extent, In fact, I
think smuggling in gold has increas-
ed. Therefore, that cbject has failed.
Secondly, the economy of the country
as a whole has not been benefited by
this measure. For instance, he said,
that the foreign exchange which is
likely to come to the country is now
being utilized for smuggling of gold.
If we can stop smuggling in gold, if
it will result in the foreign exchange
passing into our hands, then it
would have been a laudable objec-
tive. But there also he has failed.

Coming to the goldsmiths, he says
that the poor goldsmiths who were
working under the dealers are now
free to have independent charge and
they can now work as goldsmiths.
But no one can work as a goldsmith
unless he qualifies for it by satisfying
all the conditions imposed by Gov-
ernment. So, in the larger interests
of the nation’s economy and plug-
ging of wastage in foreign exchange
he has not succeeded. Nor has he
been able to succeed in stopping
smuggling. In the matter of rehahi-

1972 (Ai) LSD—8.
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litation of goldsmiths, according to
his own figures, only 20 per cent of
the goldsmiths could be rehabilitated.
Even granting that, what about the rest
80 per cent? When we compare the
promises given about grant of loans
ang education of children to the gold-
smiths with their actual performance,
we find that in this field also Govern-
ment have failed, Since the Gold
Control Order has failed in all res-
pects, to put a permanent measure .in
the statute book to give effect to that
order is something which he should
not attempt. I suppose I  have
answered his charge that the Com-
munists have supported the opposi-
tion in this respect. I say that we
had no other alternative except to
oppose the Bill because he refused
to agree to the demand of the Opposi-
tion to withdraw the Bill. Let me
hope that he will accept the amend-
ment moved by me so that at least
some of the goldsmiths are saved.

Shri N. Dandeker: I am only mov-
ing the first part of my amendment
No. 71, which says that at page 3, in
sub-clause (f), the words “wholly or
principally” may be inserted after
the word “manufactured”, and I
would like to take a minute in ex-
plaining this. The definition of “gold”
in the earlier sub-clause (e) itself
includes not merely gold of various
types, it also includes “any ornament
and any other article of gold”. Sub-
clause (f) is concerned with the
definition of “ornament” and unless
this particular provision is inserted,
namely, the words “wholly or princi-
pally” from gold, the position, as I
read it, would be that, however
trifling may be the quantity of gold
in an article, it would come within
the definition of “ornament”. And
judging by the whole tenor of sub-
clause (e) and sub-clause (f), it does
not seem to be the intention. Now,
the sub-clause savs: “‘ornament’
means any article in a finished form
meant for personal adornment or for
the adornment of any idol, deity or
any other object of religious worship,
made of . or manufactured from
gold”. ... I want to insert the words
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“wholly or principally” after the
word “manufactured”; otherwise, it
will include an ornament having even
a mere trifling of gold. I hope that
the amendment would be accepted.

oY g7 A : IarEAm wErRA, AQ
gzl 1z & {5 qa-da () & o0
Foezsirz fd o ww fr admm
% U afewre aezfimw’’ |

oo HET AZEA T A1 ey fzat, 39
¥ wre it e == F fzw Fgamear
qorT F77 FTAT HI7 qTH GrEY qafeew F
fort v =2 & 1 & fad 3 F<a1 9gar g
s gv o ma-ma # gATT TR FTaT
2 1 7 sy Frgrza w44 F fAa fas
frerEaer aiFT S s9may A wf
afer w3 T FFEC AW A F
M I T FAIAT &, AZ 9FA IF
w1 & freza seaam A fov neAT
w1 & Aatfas 39 ¥ #r8 717 Frasaan
7 A1 FAT FAEMAT | FUT I
FTT # Afehrzs Tez-frag %1 Frwrgg
w4 FToFATAT 4 31 0E, A1 fww
“fremzady” &7 fEAtos I8 w1 AT
w2 =00 1 et w1 Ifedoe #§
gfrwrs= arz-frog 1 Frar et o
¢ fr 3z P 7 F= a7 e
T 9T AT FT AT T FAGL AT
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qIN FAT F1 TG FT AT FI7 FFATT
argar 2, ~ifeTagTEd Ta 51 e
FIFTATAZATE | 77 AT EfpArorT
@ 1 A, F1af=wEE Ties-fang =9
q fravEiTmar & wEeadiamar 2
wfar & = § 7 “freea”
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Ft HfwArem 7 & AgT 9 mifws 7
forg s |

Shri T, T. Krishnamachari: Sir, I
would like to deal with the last part
first. I do not think that the work of
a goldsmith in purifying gold comes
into this. Im fact, gold ornaments do
contain various other things and the
process that is being carried on by
goldsmiths in purifying it is a fairly
simple one. I do not think that by
any stretch of imagination our inten-
tion is to bring goldsmiths into the
term ‘refiner’ and say that he should
have a licence. To the extent of gold
which he would have, which is not an
ornament, to the extent the process
that he uses which is not what you
might call regular manufacturing
process under which refining goes, he
will not be affected. I can assure hinr
that there is no need to protect such
goldsmiths because they will not be
taken into this for that purpose,

Shri Hem Raj: Will it be made clear
in the rules?

Shri T. T. Krishnamachari: Yes, we
will make it clear. There is absolutely
no doubt about it. That procesg cannot
be by anv stretch of imagination in-
cluded in that of a ‘refiner”.

So far as the amendment of my hon.
friend Mr. Nambiar is concerned, I
think, even if he wants to expand it,
he has to get a licence. Clause 13 deals
with this particular matter, Therefore,
there is no point in excluding a parti-
cular category from the scope of the
licence.

I am not quite able to appreciate the
necessity for the amendment suggested
by the hon. Member, Mr, Dandeker.
That is all.

Shri M. R. Masani: Why not?

Mr. Deputy-Speaker: I will now put
the amendments to the vote of the
House. First, I will put amendment

~ No. 2 by Shri Nambiar,

Amendment No. 2 was put and
negatived.
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Mr. Deputy-Speaker: Now, I shall
pul amendment No. T7I of Shri

Dandekar,

Amendment No., 71 was put ond
negatived.

Mr. Deputy-Speaker: As regards
Shri Hem Raj's amendment, does he
propose to press for it?

Shri Hem Raj: In view of the clari-
fication made by the hon. Minister,
1 do not press it.

Mr. Deputy-Speaker: Does he have
the leave 'of the House to withdraw
his amendment?

Amendment No. 222 was, by leave,
withdrawn. )

Mr. Deputy-Speaker. . The
tion is:

ques-

“That clause 2 stand /part of
the Bill".

The motion was adopted.
Clause 2 was added to the Bill.

Clause 3.==(Prohibition of manufacture
of articles of gold in certain cases)

Mr. Deputy-Speaker: Which

amendments are to bee moved?
Shri Nambiar: I move:
(i) “Page 4, line 14,—

for  “fourteen”,  substitute
“eighteen”. (4)

(ii) “Page 4, line 19,—

for  “fourteen”,  substitute
“eighteen”. (5)

(iii) “Page 4, line 1,—

after “person”, insert—

“other than certified gold
smith”, (22)

(iv) “Page 4, line 4—

for “such dealer, refiner or

other person”. substitute—‘a

goldsmith™. (23
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(v) “Page 4, lines 10 and 11,
for “dealers, refiners or other
person or any class of tnem”,
substitute—"goldsmith” . (24)

Mr. Deputy-Speaker: Any other
amendments to be moved?

Shri Narendra Singh  Mahida
{Anand): Mv amendments are 102,
103 and 104,

Mr. Deputy-Speaker: No. 102 is
the same as No 22. So, it is bar-
red. 103 and 104 are also barred.

Shri Alvares: Mine are 150, 151 and
152.

Mr. Deputy-Speaker: They are also

same as 22, 23 and 24. So, they are
also barred.
Shri Solanki: I move:
“Page 4, ling 14—
for “fourteen”, substitute
“twentv-two”. (73)

Shri Chandak: I move:

“Pages 3 and 4,—

for clause 3, substitute—

“3. Subject to the other
provisions of this Act,
any dealer, refiner or cer-
tified goldsmith may
make, manufacture or
prepare any article of
gold or containing gold
ineluding ornaments of
any purity of gold and
accept any article of gold
including ornaments of

. any purity of gold for po-

lishing. for repairs and for
remaking new articles or
ornaments thereof”, (3)
Mr. Deputy-Speaker: So, these
amendments are before the House.

Shri Biren Dutta (Tripura West):
1 have given this amendment simply
to exempt the certified goldsmiths
from the obligations of furnishing re-
turns. These are smal] dealers main-
ly doing the work of making brna-
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ments. They are self-employed and
mostly they are illiterate as is well
knowr to everyone. This filling wup
of forms will cause great harm to
them. They will not be able to fur-
nish the returns as provided in the
Bill. Many of them even do not
know the technicalities for the par-
ticular incorporateq returns. They
will have to appoint some more lite-
rate people to fill up these forms.
These are the reasons why I moved
this amendment. I hope the Finance
Minister will accept it and thereb-
help the poor goldsmiths.

Shri Narendra Singh Mahida: I
would like to speak on  this. In
my amendment, I wanted to remove
these “such dealer, refiner or other
person”. I do not know why the
hon. Minister does not accept the
words “a goldsmith™ to be substitu-
ted for “such dealer, refiner or other
person™ ang also 1 wanted that after
“person” on p. 4, line 1, the words
“other than certified goldsmith” be
inserted.

Shri T. T. Krishnamachari: Clause
13 deals with that. I have given an
assurance. Clause 13 is the govern-
ing clause, not here.

Shri Nambiar: My amendment is
this. On p. 4, after “person”, the
words “other .than certified gold-
smiths” may be added. You have
not accepted the amendment on clause
2. Please accept this at least.

Shr. N. C. Chatterjee (Burdwan):
What I am pointing ouf is this. That
makes the Act consistent. If you put:

“any wother person shall not
make, manufacture ‘or prepare
any article of gold or any article
containing gold....",

that is a very sweeping clause that
bars anybody from manufacturing or
preparing any ornament. That is not
the intention. If you look at clause
"13, certifieq goldsmith is given the
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right to accept and also to make,
manufacture or prepared any orna-

ment. A little amendment which is sug-
gested will make clause 3 consistent
with clause 13. That, I think, will
not be against the scheme of the Act
but that will bring conformity which
is the main provision of the Act
The only thing that I am pointing
out to the Finance Minister is this,
that clause 3 as it stands, says that—

“(e) any other person shall
not make, manufacture or pre-
pare any article of gold”.

That is a total ban and a general ban.
But that is not the object, because
clause 13 (b) provides that a certi-
fied dealer can make, manufacture or
prepare etc. new ornament or orna-
ments from that ornament or those
ornaments. Therefore, the two being
pari -materia, we should remove any
possible amgibuity between the two.

Y FTE © IUTAS AR, AHIAT
de 3 I AT & fa=fas 7 2 o= 0t
gfzege Trefersy 24 A1 ga%
foaaT 14 £3Z W57 F FTC T Ffodr
afug feararvgr & 1 & T o9T wHE-
Wz ¥ %@ FA F1 afsFeddr 7 &
faa oF qar 377w THETR | IEET S
Faw ag & fF 149 %2 %1 ooy wAw
# e AW | ey 7 AT STEER
fafaeer aa S i g 73 A 3,
afea a wfras awA Fagt #wra e
TH 147 599§ T 29 faear
2 1T F A1 IAAT AT ST TF AT
g ez Eife 14F e H 5897
FZHATEAT & W7 42 97 gz A
w17 =IET 00T 1 397 Q09 T2 AT T
TATAT ArET-femem 1 7 AT 2o
TAHTH A A agT7iaT Aufias amar §
ga wfera w1 afzqr wfrar g1 afe
I {19 §AAT WERY TQ A1 FAF a9

z 2fF 14972 T garaF 9797 aF
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firar 2, agara fag A& 1 AN
T H SR gr Tesfegw 2, 39
1 og ffefmee T ama 21 14
Flz TaA A I & (AT AT gE g@A
HYT 77 T 39 $1 faehis AGT FATIET |
7 AATHA ¢ g2 Aesfrugg & famd
T AEG-75F HUA § AT AT § FTH
F & 37al %1 dar fawwm | 77 dar F41-
747 AfF FAT WiZ B1E FAT AT gl §
AT FTH FTEFA & T8 14632 § g
[UAT FH AT IATTRT | FAOET AT
frAmgfsgmad= 1 59 0 7
fasm fagr 17

Shri Himatsingka (Godda): 1 sup-
port amendment No. 22. I think it is
necessary in order to aveid any diffi-
culty. Clause 3 itself in sub-clause
(3) provides for certified goldsmiths,
but if you keep sub-clause 1(c),
reading “any other person”, that be-
comes very wide. Therefore, if it is
stated “any person other than a cer-
tified goldsmith”, that will make the
position clear. I think that should be
accepted to avoid difficulties.

Shri T. T. Krishnamachari: I am
afraid two eminent lawyers have
spoken on this subject, and therefore
I have to speak with a certain amount
of fear in my mind.

I only suggest to my hon. friends
to read sub-clause 3(1), which says
“subject to the other provisions of
this Act”. The other provision is
under Clause 13. That safeguards
the position of the certified gold-
smiths.

So far as my hon. friend Shri
Chandak is concerned, he returns to
the fray again about 14 carat gold
about which he had raised the issue

before and I have answered the
point,
8hri Alvares: There is one expla-

nation needed. In Clause 13 there is
no category certified as certified
goldsmith. He is either a dealer or
a8 certified goldsmith or a dealer by



6293 Gold

[Shri Alvares]

himself. In order to get over this
ambiguity, this amendment has been
suggested to Clause 3. There js no
certifieq goldsmith independently in
Clause 13, and there is why there is
un ambiguity,

Shri Nambiar: With regard to 14
and 18 carat,....

Mr. Deputy-Speaker: You
make another speech.

cannot

Shri Nambiar: Not speech, but the
point is that 14 carat ornaments are
not being bought by the people. Why
do you waste mioney on that? Make
it 18, There is no use wasting money
on it from the public exchequer. That
is my argument.

Mr. Deputy-Speaker:
No, 3. Does he press it?

Amendment

" Shri Chandak: No.

Mr. Deputy-Speaker: Has he the
teave of the House to withdraw his
amendment?

Hon. Members: Yes.

Amendment No. 3 was, by leave, with-
drawn.

Mr. Deputy-Speaker: I put Amend-
ment Nos. 4 and 5 to the House.
Amendment Nos. 4 gnd 5 were put

and negatived.

Mr. Deputy-Speaker: I put amend-
ment Nos, 22, 23 and 24 to the House.

Amendments Nos, 22, 23 and 24 were
put and negatived.

Mr. Deputy-Speaker;
No. 73.

Amendment

Shri Selanki: T do not press.

Mr. Deputy-Speaker: Has he the
ieave of the House to withdraw his
amendment?

Hon. Members: Ves.
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Amendment No. T3 was, by
withdrawn,

Mr. Deputy-Speaker: The question
is:

leave,

“That Clause 3 stand part of the
EBill.”

The motion was adopted.
Clause 3 was added to the Bill,
Clause 4—
(Restrictiong on the making, etc.

of Ornaments and other articles of
gold).

Shri Nambiar: I beg to move:
(i) Page "4, line 33,—

for “fourteen”

substitute
“eighteen”. (7) )

(ii) Page 4, line 35—

for | ‘Hourteen”
“eighteen”. (8)

substitute

(iii) Page 5,—
(i) line 2,—

for “fourteen” substitute—
“eighteen’;

(ii) line, 5,—

for “fourteen”  substitute—
“eighteen”; and

(iii) line 7.—

for “fourteen” subtituie—
“eighteen”. (9)

(iv) Page 4, line 25,—

for “provided in section 13"
substitute—

“otherwise provided in
this Act.” (25).

(v) Page 5, line 12,—

for “pergon” substitute
“goldsmith"”. (26),

Shri Hem Raj: I beg to move:
Page 5—
omit lines

3to 16. (226)
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Shri Solanki: I beg to move;

(i) Page 4, line 25—
for “section 13" subsiilute—

“section 3 and 13". (Tt)
(i1, Page 4,—
(i line 33,—

for “fourteen"” substitute—
“twenty-two;” and

(1') line 35—

for  “fourteen”  subsii.ute—
“twenty two”; (77)

(iii) Page 5,—

(1 line 2—

for *“fourteen" subsiilute—
“twenty-two";
(ii) line 35—
for “fourteen™ substlituic—.
“twenty-two”;
(1i1) line 7,—
“fourteen” substitute—
“twenty-two”; and

for

{iv) line 13,—
substitute—
(78)

“fourteen”
“twenty-two’.

for

Shri P. Kunhan (Palghat): I wish
10 suppori the amendments moved by
Shri Nambiar to Clause 4. i

In the amendments he has stated
that instead of 14 carat gold, 18 carat
gold should be permitted to be used
for ornaments. 1 hope the Govern-
ment will accept this amendment for
the sake of the nation.

I want that this Bill should be
withdrawn as a whole. This will be
of no use for the people of the coun-
try. Government of India faces an
important problem createg by the
activities of the smugglers, They
have organised their activities very
cleverly, which present a challenge
to the developing economy; they are
becoming stronger because of the top
officials whe are partly supporiing
their activities. This Bill cannot stop
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-muggling and the Minster cannot
give any promise in regard to smuggl-
ing. After the introduction of gold
control there are several hundreds of
goldsmiths in Kerala who are un-
employed; practically they are starv-
ing. They are unazble to send their
children to the schools. The organisa-
tion of go!dsmiths made several re-
presentations to the Government to
give these children at least some edu-
cational facilities. Government
ignored their genuine demands of the
goldsmiths. I request the Govern-
ment again to consider their problem
from the welfare of their children.
I know that there is a press release
for the organisation of co-operative
societies, The Government of India
unnecessarily spent a lot of money
in the name of co-operative socie-
ties

Mr. Deputy-Speaker: This is not a
general discussion.

Shri Nambiar: He says nobody "is
purchasing 14 carat ornaments.

Mr. Deputy-Speaker: His speech
need not be interpreted by Mr. Nam-
biar.

Shri P. Kunhan: Yes, Sir, people are
not purchasing 14 carat ornaments.
S0, I request Government not to waste
public money for this purpose. I re-
quest the Government to accept the
amendments moved by Mr. Nambiar.

Shri Narendra Singh Mahida: I
refer to amendment No. 77 line 33,
page 4, for “fourteen™  substitute
“twenty-two"”. I want to change it
from fourteen carats to twenty-two
carats. Our goldsmiths find it difficult
to manufacture ornaments from 14
carat gold. Hon, Minister may say
that it can be done with machinery.
In our rural areas it is not possible
to have machinery. I want the hon.
Minister to understand the difficulties
of the rural goldsmith. Evepn by giv-
ing licences and certificates, they will
not be able to work and exist and I
request the hon. Minister to change
it from 14 to 22 carats. 1 hope this
amendment will be accepted.
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Shri Nambiar rose—

Mr. Deputy-Speaker: How many
people from the same party?

Shri Nambiar: At this rate you can
finish the Bill at 5 O'clock.

Shri M. R. Masani: If I may submit,
Sir, you may allow these amendments
to be fully discussed.

Shri Nambiar: I will now go beyond
the scope of this clause. I want to
know from the hon. Minister: what is
the sanctity about the 14 carats?

Where did he get this number 147
If jt is 13 I can understand! Please
call about 100 ladies and ask them
whether they would like to have 14
carat gold. If even one of them ac-
cepts it, 1 am prepared to withdraw
my amendment. 14 carat gold is of no
value. It is not gold. That is the
word for cheating, Why should ther
be 14 carat gold? .

Mr. Deputy-Speaker: Why not 157

Shri Nambiar: If 22 carat is accept-
ed I shall withdraw my amendment.
Even if 22 carat gold cannot be
accepted, let it at least be 18 carat,
because it means some gold which
the womenfolk might use and they
can have some gold which can be kept
as a reserve for emergencies. Other-
wise, it is no gold. To say that it is
14 carat gold is a misnomer. You
remove the gold and say something
in the name of gold, paper gold or
golden paper, maybe in a metallie
form. So, there is no sanctity for this
14 carat gold. The hon. Minister owes
us an explanation, an explanation to
this House and to the country as to
how and from which brain and from
what manner of brain this 14 carat
has been evolved; that gold is no

gold. He must accept at least 18
carat gold,
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Shri Kashi Ram Gupta: 1 support
the amendment of Shri Nambiar and
Shri Mahida, because, actually we
are for 22 carat, but if the Govern-
ment comes down to at least 18 carat,
so much the better. Even the majo-
rity of the Congress party in their
hearts of hearts know that 14 carat
is an jmpractical thing. Even the
Finance Minister has not been eluci-
dating this point in such a manner as
to make us understand as to why he
is seeking to get this aspect of the
Bill passed. If the people's sanction
is to be taken and if their vote is to
be taken, then, 99 per cent will vote

against it. I request the hon. Minis-
ter to see to this and accept the
amendment.

Shri Hem Raj. I think that the hon.
Minister has no doubt made it clear
in his own way. But wunless and
until it is made clear in the rules
themselves, the court will take the
law as it stands and decide the case.
If any ordinary person goes to the
bazar ang gives gold to the refiner, he
gives the gold and wants to get it
done into an ornament, but because he
wants to get it refined in a purer form
of gold, this clause provides that in
no case will the goldsmith be per-
mitted to make the gold with more
than 14 carat. What I want is that
the goldsmith will himself refine that
gold and make it pure and then pre-
pare the ornaments. If that is consi-
dered and accepted, I will withdraw
my amendment.

Shri T. T. Krishnamachari: The
position that my hon. friends envisage
is this. By accepting their amend-
ment, it will mean the deletion of the
proviso asking the refiner to down-
grade the quality of gold. But the
intention is to deal with the refiners
and not with the goldsmiths,

About the finesness of gold, we
have already said that 14 carat will
remain: whether it should be 18 or 22
is not the point. I am unable to ac-
cept the amendments.
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Shri N. Dandekar: Sir, nobody has
spoken on amendment No. 76. I
want to speak- on it.

Mr. Deputy-Speaker: I find th_ail. all
of them have spoken, The Minister
has replied to all the amendments.

Shri Solanki: I think he replied to
only one amendment.

Mr. Deputy-Speaker: Shri
has spoken from your party.

Mabhida

Shri Nambiar: There is ample time;
let us not hasten it.

Shri Dandekar: I am speaking on
amendment No. 76. My hon. friend
will speak on 77 and 78, Amendment
No. 76 is very important; it is g small
amendment. Clause 4(1) starts by
saying: “Save as provided in section
13,—". 1 suggest that it should be
“Save as provided in sections 3 and
13". So far as goldsmiths are coa-
cerned, they have got some rights

both under clauses 3 and 13. Other
dealers also have got certain rights
under clause 3, but not under clause

13. So, I think it would be more Jucid
to provide in clause 4, “Save as pro-
vided in sections 3 and 13",

Shri Solanki: I shall say a few
words on amendmen's Nos, 77 and
78, by which I want to substitute “22
carat” wherever ““14 carat” cccurs in
this clause. The difficulty about 14
carat reminds me of a story. During
the Chinese aggression one of the
Members of Parliament gave away a
lot of gold including the ornaments of
his wife. Later, when an occasion
arose, his wife demanded that she
would like to have a mangal sutra.
The hon. Member purchased a mangal
sutra of 14 carat gold and gave it to
his wife. But she refused to wear it.
He said, “I am a man of principle.
‘We are only helping our Government
by giving away our gold. Can't you
wear this 14 carat mangal sutra?”
She said, “By no means, If you want
want to wear it, you may do so. I
will not wear it”. This is the story
of many households, where ladies
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practically refuse to wear 14 cara’
ornaments. It is not a question of 14

carat gold, but it is a question ol
utility. These 14 carat ornameals G
not last very long. They get tur.
nished very soon and lose their charm
After all, the purpose of wearing
ornaments is to look glamorous,

1 have got some figures about the
making of these 14 carat ornaments,
It is very surprising to see that where-
as ordinary gold ormament could be
made at a cost of Rs, 20 for four
bangles, if it is made in 14 carat gold,
it costs Rs. 50 for four bangles, be-
cause the making charges are very
high in the case of 14 carat ornaments.
If we can find some means of having
cheaper production of 14 carat gold
ornaments, it is a different matter,
Even then, if the ornament loses its
colour, people will not buy it. We
cannot convince the customers. It is a.
matter of choice for the people. If the
customer js not satisfied, it is not
going to be popular and nobody is
going to deal in 14 carat gold, Unless
we satisfy the customers andq create
a demand in the country for 14 carat
gold ornaments, it is not going to be
popular. -

Shri T. T. Krishnamachari: Re-
garding Mr. Dandekar’s amendment, 1
do not think it is necessary to amend
clause 3. The clause which should
contain the safeguarq is only clause 13.
About the other points, I have al-
ready dealt with them.

Mr. Deputy-Speaker: 1 szhall now

put Mr, Nambiar's amendments Nos.
7, 8 and 9.

Amendments Nos. 7, 8 and 9 were
put and negatived.

Mr. Deputy-Speaker:
put amendments Nos.
the vote of the House.

I shall now
25 ang 26 to

Amendments Nos. 25 and 26 were
put and megatived.

Mr. DeputySpeaker; I shall now
put Mr. Dandekar’s amendments Nos:
76, 77 and 78.
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Amendments Nos. 76,
were put and negatived,

Shri Hem Raj: I would like to
‘withdraw my amendment No. 226.

7 ang 78

Shri Nambiar: No, Sir; we do not
allow it,

Mr. Deputy-Speaker; Then I shall
put jt.

Amendment No. 226 were put and
negatived.

Mr. Deputy-Speaker: The gquestion
is:

“That clause 4 stand part of the
Bill.”

The motion was adopted.

Clause 4 was gdded to the Bill.

“Clause 5.— (Restrictions on possession
and sale of gold.)
Shri T. T. Krishnamachari: Sir, 1
beg to move:

(i) Page 6, line 13,—
for “a permit has been obtained
urder sub-section (3)”
substitute—
“the dealer complies with the
provisiong of sub-section (3)"
(238).

(ii) Page 7, lines 3 and 4,—

for “under and in accordance
with a permit granted by taec
in this behalf”, substitute—

“but the person to or with
whom such gold is sold or other-
wise transferred or hypothecat-
ed, pledged, mortgaged or
charged* shall give to such offi-
cer as may be authorised by
the Administrator in this behalf,
intimation thereof in sueh form
and manner and within such
period as may be prescribed”.
(239).
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Sir, T have mentioned the reasons
for moving these amendments in my
opening speech. This is to make the
position of the dealer better.

Shri Nambiar: Sir, I beg to move:
Page 7, line 3,—
after “charged” insert—

“or converted into ofnamen!
or other finished products” (28).

Shri N. Dandekar: I beg to move:
Page 7, lines 3 and 4,—

for “under and in accordance
with a  permit granted by
the Administrator in this behalf”,

substitute—

“provided intimation of such
sale or transfer or hypothe-
cation, pledge, mortgage or
charge with relevant particulars
is filled with the Administrator
forthwith thereafter”. (79),

Shri Narendra Singh Mahida: Sir, I
beg to move: :

Page 6, line 40,—

add at the end—“or a dealer”,
(107).

Shri Hem Raj: Sir, 1 beg to move:
Page 7—
omit lines 1 to 4. (227).

Shri Nambiar: Sir, my amendment
ig that on page 7, line 3, after the word
“charged” insert “or converted into
ornament or other finished products”.
If this amendment is not accepted
this clause will not be clear. Sub-
clause (3) of this clause says:

“Any gold (other than orna-
ment) which is not required to be
declared under this Act may be
sold or otherwise transferred or
hypothecated, pledged, mortgaged
or charged under and in aecord-

‘Cﬁrrection referred to by the Min ister Finance in the House on 23-12-64,
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My submission is that after the word
“charged” you have to insert the words
“or converted into ornament or other
finished products”. Supposing one
has got some gold which is not an
ornament and which is not to be
declared, according to this it has to be
kept only in that manner, hypothecat-
ed, pledged, mortgaged or charged.
If that gold iz made into a bar or
something like that and if that is
objected to, then it will become an
offence. Therefore, that gold which is
not 1o be declared and which is al-
ready exempted must be allowed to
be preserved by the customer in the
way he likes. You cannot ask him
to keep that gold in a particular
fashion as mentioned in the clause.
That is why I have added the words
“or converted into an ornament or
other finished products that can be
Jnade”. He must have the right to
use it as he likes. Supposing a minor
child gets some gold on the death of
its parents and after he or she be-
comes a major wants to utilise that
gold in a particular fashion, if my
amendment is not accepted he is pro-
hibited from utilising that gold in the
manner he likes. Of course, I can
understand that the hon, Minister's
intention is to prevent gmuggling of
gold and that his intention ig not to
harass the people. If his intention is
not to harass people, then he can agree
to these minor concessions. Why
should he be dogmatic in the sense
that because it comes from the Oppo-
sition, even if the amendment is in-
tended to improve the clause and put
it in a better way in the matter of
construction, he should not accept it.
His intention, he has already stated, is
not to harass people. If that is so, let
him accept this amendment.

Shri Narendra Singh Mahida: Sir;
wording of my amendment No. 108 is
also the same as that of Shri Nambiar.
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1 support Shri Nambiar's contentiows
Once a person inherits or gets as pre-
sent a particular type or variety of
gold, he must have the liberty of
using it in the way he likes. He can-
not retain it in the same way. Sup-
posing a person inherits or gets as
present a powder box and he does not
want to keep it as a powder box, he
would like to change it. That liberty
should be there. Why should there
be a restriction on that? I would
like the hon, Minister to think about
it,

Dande-

Mr. Deputy-Speaker: Shri

kar.
Shri Dandekar rose—
Mr. Deputy-Speaker: He may start

tomorrow. We have to take up the
Half-an-hour Discussion now.

17 hrs.
BAN ON MANUFACTURE* OF A
AND B VARIETIES OF SUGAR

Mer. Deputy-Speaker: The House
will now take up the half-an-hour
discussion,

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, the motion that T
have brought before the House deser-
ves pot only the sympathy but also
the serious consideration of the House.
‘While initiating this, I must congra-
fulate the Ministry for the fact that
they are not at all tired of problems;
not only so, they have started increas-
ing the size of the problems, creating
more dissatisfaction in the country.

The historv of the matter is this. A
and B quality sugar were being manu-
factured by many sugar factories. A
and B qualities are bolder size of crys-
tal sugar. It haz got a history be-
hind it. Now, when there is shortage
of sugar in the country, you can take
any step to discourage its manufac-
ture. But when there is 3 surplus in
the country, naturally it is left to the
manufacturers to manufacture what-
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ever type of sugar is attracting the
market. In this background, A and B
quality sugar were being manufactur-
ed in the factories. At that time, the
factories were required to design their
plants in such a way that both types
of graing could be manufactured
That involved incurring a huge expen-
diture in order to make alterations
and to have some new plants for the
purpose,

Then, as we are not self-sufficient
in the matter of sulphur which is
used by the sulphitation plant, we had
to find some other material which
could be used to clarify the juice,
something which was available in the
country, and that was limestone.
Now, by this prohibitory order the
whole situation has been changed. It
hag not only forced the factories to
change their process from carbonation
to sulphitation and thus creating un-
employment to over 150 employees in
each gsugar factory which used to
manufacture bolder sugar in the car-
bonation plant, but it is also going to
cause unemployment to those workers
who were working in quarries to pro-
duce limestone.

In the reply to my question it was
stated.

“In manufacture of bold grains
some quantity of sugar is lost in
the process of remelting and re-
boiling.” '

That is correct. For a bolder variety
you have to re-process it and you have
to have some more processes in ‘order
to achieve that result, That is correct
But you will find from the results that
the recovery in carbonation plant is
always higher than the recovery which
iz obtained in the sulphitation plant.

As I have stated in the beginning,
by this order, the sugar factories have
been prohibited from manufacturing
these twec varieties of sugar and they
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have been asked to manufacture other
varieties, which are of smaller grain.
The Ministry issued this order with
the hope that the production will in-
crease. But what is the result? The
result is quite the contrary. Because,
for smaller grain, the ecentrifugal
which makes the sugar takes much
more time; at the same time, in the
drying section also it takes more time.

The Ministry, without giving any
thought or comsideration to the fact
that the season hag already started,
without considering whether the issue
of this order was justified, because
this will create sowie difficulty to the
sugar factories. Without giving
thought to it this aspect that the fac-
tories while producing sugar 'of smaller
size, cannot maintain normal produc-
tion, this prohibitory order was issued,
with the result that the purpose for
which this order was issued, that is
the production will be more, is being
defeated because the crushing is less.

Another point that was mentioned
here was that if these two grades are
avoided to be manufactured, naturally
bagasse will be saved. How can bag-
asse be saved unless you have more
production?  Otherwise, you cannot
save bagasse. Now, what is happen-
ing is this. When the speed of crush-
ing is slowed down, naturally there
is less bagasse and, therefore, if you
want to keep the boilers going on, you
will require more fuel in addition to
the bagasse which is produced by the
factories. So, both the purposes for
which this order was issued have been
defeated,

My suggestion in regard to this is
this. The country is already facing
the problem of shortage of sugar and
in many factories there is no adequate
supply of cane. At that very time, if
by an order of the Government some
more complication is created, natural-
ly the Minister should think over the
matter seriously as to whether to con-
tinue this order or to stop it for the
time being. Let us take some time
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to find out some solution as to how
to avoid this shortage of sugar pro-
ducion and at the same time to avoid
retrenchment particularly when the
country is facing a big problem of
unemployment.

May I request the hon. Minister to
think over this? There is no point of
prestige in this matter. After all, the
cane ig available there and sugar has
to be produced. There were some
regions, for example, Gujarat, which
used to take it. Anyhow, if you want
to avoid it. kindly give them some
time because for this type of sugar
they require a different type of equip-
ment of a different design and all that.
Moreover, if they have to leave this
process of carbonation and go aver to
sulphitation, they will require 400
times more of sulphur in these sugar
factories, Now. sulphur is pot avail-
able in the country and vou have to
spend foreign exchange for that.
When we are sghort of foreign ex-
change resources and just at that very
moment if you create such a problem
which involves more foreign ex-
change, naturally it is not advisable
to do so. Therefore, my suggestion is
that the hon. Minister should consider
the matter seriously and stop the ope-

ration of this order for the time
being.
Mr. Deputy-Speaker: Shri D. C.

Sharma. .. .not here; Shri Prakash Vir

Shastri....not here. Shri Bibhuti
Mishra,
Shri Bibhuti Mishra (Motihari):

Sir, I want to say something on this.

Mr Deputy-Speaker: You can only
ask a question. No speech is allowed.

Shri Bibhuti Mishra: May 1 know
whether it is a fact that in switching
over from ‘A’ and ‘B’ varieties of
sugar to a smaller grain, the caparity
of the sugar factories is going to be
reduced? Another point is. whether
the production of sugar will be 15 per
cent less and whether it ig also a fact
that the National Sugar Institute,
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Kanpur, has given its definite opinion
that the sugar recovery will go down
and that the production will shrink.
Another question is that there will be
retrenchment of workers if you switch
over to g smaller grain and also more
sulphur will be consumed in that pro-
cess and there will be fall in recovery
also.  After the wvery start of the
crushing season, Government has im-
posed this ban. We have not given
suffizient time to the factory-owners
to change their equipment and switch
over to sulphitation process. We have
not given them any notice and
we have asked them to switch
over to that process very soon. So,
all sorts of difficulties are going to be
created. The most important fact is
that this Kanpur Sugar Institute says
that there will be less of recovery and
the sugar production will go down. I
want the hon. Minister to reply to all
these points.

Shri Sivamurthi Swamy (Koppal):
On  the ground of the economy of
cugar tkis order has been issurd. In
view of the fact that the Ministry
wants L, increase sugar production in
the country. may I know whether it
will revise or reconsider the policy
of issuing the licences especially in
the irrigation areas like the Tunga-
bhadra irrigation area where so many
applications are pending since 1958
and yet no licences have been given,
in spite of the fact that nearly 1,20,000
acres are under the localisation
scheme, and fixed sugarcane crop is
there, and already on 50 per ceni of
the area, there is standing sugar-
cane? Ir spite of the fact that sugar-
cane is supplied in plenty there, may
I know whyv the Ministry is so
stringent and so slow in issuing the
licenses? May I know whether the
hon. Minister will revise the policy of
issuing licences speciallv in Kamala-
pur and Gangavati?

The Minister of Food and Agri-
culture (Shri C. Subramaniam): That
will not come within the sope of this
half-an-hour discussion

My hon. frieng Shri K. N. Pande
has raised two issues: one is that
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because of this order there is likely
to be retrenchment of thousands of
persons, and the other is that this
will stop the production of good
quality of sugar in the field which was
achieved by hard efforts in sewveral
years.

Shri K. N. Pande: Due to this order,
there will alsp be less production.

Shri C. Subramaniam: °~ Another
point made by the hon. Membar is
that there will be less production.

I had the advantage of consulling
technical exports since this matter has
been raised in Parliament, apd 1
wamted to be fully informed about
the implications of the order which
had been issued, particularly with
reference to retrenchment, the
quality of sugar and also the drop in
production. I am assured by the
technical experts that all these threc
apprehensions are not well founded.

it is necessary tp understand the
process and the gqualities which we
are producing today for the purpess
of appreciating the points raised by
the hon. Member.

The quality of sugar produced by
the wvacuum pan sugar factories in
India is judged in termg of two main
characteristics, that is, the size of the
grain and the colour or whiteness.
For this purpose, sugar standards for
determining both grain sizes and
colour are issued by the National
Sugar Institute, Kanpur, every year,
based on the specifications laid down
by the Indian Standards Institution.

According to the present ISI speci-
fications. there are five grades of
grain sizes of sugar denoted bhv A.
A. B C. D and E. A beineg the boldest.
and E being the smallest size of
grain: and there are three erades of
eolour denoted bv 28, 29 and 30 in
numbers), Therefore, there are 15
grades, that is three grades of
A. three grades of B, three grades
nf C threa gradec of T and
threa grades of . Tn fixine tha ex-
factory controlled priece, D-29 grade
i taken as the standard. and with
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reference to that, increased prices
have been given to the other grade:.
For example, as against D-29, A-2%
fetches a higher price to the extent oi
Rs. 470, and as against D-29, A-30
fetches a higher price of Rs. 5.70.

Therefore, there is a price factor
involved in this. B-30 fetches Rs. 4
more, and B-29 fetches Rs. 3 more

than D-29.

Therefore, it is this price factor
which iz the most important and
attractive thing as far as the industry
is concerned. Therefore, we find
particularly durioig the control
period, there has been more and more
a switoh-over to the production of
A and B grade grains, and from a
start of about 12 per cent of the pro-
duction it has now reached 17.5 per
cent of the production so far as A and
B are concerned.

Then, in view of the financial
advantage in the manufacture of A
and B grain-size sugar, not only are
A and B grades produced, but aver-
grading of the production of the
various sizes also takes place.

above considera-
tions, which is a technical view
which is also confirmed at the
highest level—I had consultations
even yesterday—the manufacture of
bold-grain sugar is considered waste-
ful both from the point of view of
production as well as consumption.
Manufacture of bold grain-sugar
results in loss of sugar in the process
of melting small grain-sugar and
reboiling the melt. Waste occurs in
consumption because bold grain-sugar
takes comparatively more time to
dissolve and invariably saome guantitv
is left over in the cups etc. That has
been my personal experience also. In
the opinion of experts, by switching
ove- to small-grain  production, the
capacity in the boiling hons~ wonld
he augmenied to the extent of 10 ner
rant . and  the inereased  canacity
rauld he usefully employed for hetter
hniling nf low-grade massecuile, wi'h
the result that the sugar loss in molas-

Apart from the
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of bold grains requires higher con-
sumption of steam. Switch-over to
medium-size grain would, therefore,
contribute to higher production and
saving of fuel, wviz. bagasse which
could be utilised for paper manufac-
ture.

Then, the point was raised that there
are two processes, sulphitation and
carbonation, and it was assumed that
carbonation means bigger grain pro-
duction. As a matter of fact, through
the carbonation process you can have
smaller grain production also at a
higher level and more advantageously
also. Through the sulphitation process
also you can produce A and B grades
with a certain amount of difficulty.
Therefore, as far as the processes
are concerned, they are not confined
to the production of either C, D and
E or A and B grades. Both the pro-
cesses can be used for the purpose of
producing C, D and E and A and B
which have been prohibited.

Shri K. N. Pande: But that will
also require change.

Shri C. Subramaniam: I am coming
to that. After all, I am not a technical
person. I have got technical
advice. I shall try to place the facts
before the House.

Out of the total number of
factories in India, only 36 are in-
volved in producing A and B grades,
as follows. Punjab 6, U.P. 20, Bihar
9 and Madhya Pradesh 1. As far as
producing bigger grains are concerned,
smaller  centrifugal capacity is
involved. It is on that point the case
is being made out. that if they change
over to the production of smaller
grains, the centrifugal capacity will
not be available to a sufficient extent
so that those who are producing A
and B grades will have to produce
less. This factor has also bhren
examined with reference to the
available centrifugal capacity. Out of
26 factories, roughly 22 or 23
factories have already sufficient cen-
trifugal capacity to produce the
smaller grains. Therefore, there is no
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necessity for a fall in production.
simply because you switch over from
the bigger to the smaller grains. I
do agree that a few factories, three
or four, may be affected, and they
may have to immediately have full
centrifugal capacity which may not
be possible. Therefore, that will have
to be taken into consideration, and I
shall refer to it a little later.

Then, the question of quality was
raised. In this connection, it may be
mentioned that in most developed
countries of the world, which ar”~
highly quality-conscious, there is no
production of sugar of A and B grain-
sizes. Generally, the sugar produced
in those countries is of grain sizes E
or D and a small guantity is pro-
duced termed ‘coarse grain' which
may be at best our C grain size. In
these countries, stress is laid on
whiteness which is also an jindicator
of purity. It ig worthy of note that
the ban has brought in no representa-
tion from the consumer who is the
person primarily interested in the
quality of sugar. On the other hand,
he seems to be gratified that he would
be able to buy his sugar cheaper. It
is only the industry whose profits’
have been curtailed which is repre-
senting in the matter.

Then. the question of retrenchment
has been brought out. I am assured
by the technical experis that no
retrenchment is involved. Only for
the purpose of frightening the people.
the sugar factories have issued notices
that thev would bring about retrench-
ment. Such retrenchment cannot be
made. particularly in T.P.. without the
sanction of the State Government.
Sn. the hon. Member who is Tnterested
i labour need not be afraid........

{ Interruptions)

W gow Wy wgeTa () 7
FfensrmazearFva 13 agA A A
F: TaTE TE FIAL |
Shri C. Subramaniam: Kindly wait.

till 1 finish my speech; if anything
more remains, they can be asked again.
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There is no case for retrenchment of
any labour and if anybody has given
notice, it is only for the purpose of
‘bringing pressure to allow them to
continue to produce A and B grains,
‘Considering all these aspects, it
appears to me that the problem is
mainly one of reduction of profits and
qut technical. One need not consider
vhether the order should be reviewed
r not from that point of view.

Two or three factories, I agree, may
ve affected immediate]y during this
ieason with regard to their capacity
£ production. Therefore, I have decid-
.2d, after consulting technieal experts,
‘that the prohibition against the pro-
duction of A and B would be with-
irawn but this concession of higher
rices for A and B would not be avail-
ible. Anybody who wants to produce
\ and B may produce it, but it will be

*MGIPND—LS JI—1872 (Ai)
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sold and on the same price as C. They
will not be able to make a profit which
they have been making all along, undue
profit, according to me....(Interrup-
tions.) 1 have already stated that
there is no question of any decrease
in production; by prohibiting A and B
there is likely to be 10 per cent
increase in production; there is mot
likely to be any retrenchment. Still,
all these things are academic because
I am not making any prohibition; only
the cost will be the same as for the
C variety. ... (Interruptions.)

Mr. Deputy-Speaker: No  more
questions now. The House stands
adjourned,
17.25 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
December 23, 1964|Pausa 2, 1886
(Saka),

LSD—4-1-65—970.



